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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:L@Zajwu]ﬂq_ Dated: _p4 (}02{}2497/)

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Shazia Kousar
/O Mohd Igbal
R/O Mangotra P.O Marmat, Doda.

vide Notification No. 506 dated 10.07.2018 has been declared as
Absolute/Final.

By Order \/ w//(\@')\'}/\

(Mohammad Yasin Beigh)
Registray (Adny.) ’52\

0
‘, . '; ) \ W

No: ;167/-/”_8_1‘)%[}”) Dated: 06\ /Ufl) 202) °

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Bhaderwah

5 CP€ e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Shazia Kousar, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1)61)
* &k

NOTIFICATION

No: 9922%2//&5 Dated: Obhfo?lL%i;‘

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Daanish Makhnotra
S/0O Subash Chander Makhnotra
R/0 Village Shahpur, Tehsil Bishnah, District Jammu

vide Notification No.1848 dated 15.03.2018 has been declared as
Absolute/Final.

By Order 1‘ twg&w&\\gﬁ D/\
' (Mohammad Yasin Beigh)
Registrar (Ad ) &
2N

o: BYS— 651/ /%Qted; 05’:/03/%3—.) N

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette. -
4. . President, Bar Association, High Court of J&K, Jammu. :
5 CPC e-Courts High Court of J&K Jammu for uploading on the ofnual
website.
6. Incharge Chief Librarian, High Court Wlng Jammu/ Srinagar for
information and also keepmg record of the same.
7.  Mr. Daanish Makhnotra, Advocate
......for information and necessary action.
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Reglstrar (Ad k%&‘z
o A\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: So Q}B%‘il!‘% Dated: 05/0 3{[%21

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Karan Talwar

S/O Narender Talwar

Ward No.-3, near Fire Station, Batote, District Ramban
A/P H.No.245, Lane No.9, Shakti Nagar, Jammu

vide Notification No.1539 dated 03.03.2018 has been declared as
Absolute/Final.

By Order \\/f@’\/\'/()(a ‘
‘ (Mohamma Yasin Belgh)

Reglstrar (Ad
| No: 553-' é@olff{ql/bpnated; @&_! 0 %"/’}09—1

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

- of Government Gazette.
4. President, District Bar Association, Ramban.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
8. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7.  Mr. Karan Talwar, Advocate
e for information and necessary action.
| A OV /@r
Registrar (Ad
M
%/J O\




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

NOTIFICATION

No: S| Qfﬁ W’/@Dated: @S,/Oj/ 207 )

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Vishal Kumar
S/0 Varinder Kumar Bhagat
R/O P.O Nodi Nala, Indrala, Tehsil Tathri, Distt. Doda

vide Notification No.1310 dated 02.01.2019 has been declared as
Absolute/Final.

| | /
By Order \/v v 033/\

(Mohammad Yasin Beigh)

Registrar (Adl{g \‘A}&
No: ééf’éég KC'JLDated Offoj}l')—blf >

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, «waix R)I/\adéuuah .

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. .

6. Incharge Chief Librarian, High Court Wing Jammu/ -Srinagar for
information and also keeping record of the same.

7. Mr. Vishal Kumar, Advocate

...... for information and necessary action.
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Reglstrar (Adm,)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exerclsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok

NOTIFICATION

No: g)ﬁf‘f%zl!quated: 0§([6%').zo2[-'

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abdul Rehman
S/O Lakhia '
R/O Khanater, Tehsil Haveli, District Poonch

vide Notificatiqn No.1782 dated 13.03.2018 has been declared as
Absolute/Final.

By Order 3/

(Mohammad Yasm Belgh)
Reglstrar (Ad \

No: Géq“éflé}/&q}?‘&ted: ogl)bg I] )"7/]

]
Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President,.District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Abdul Rehman, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

® ok ik

NOTIFICATION

No: .9) ‘o”f%l‘%/ﬂgDated: 63’/()}() 292/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Akash Manhas

S/O Krishan Singh ‘

R/O Village Ghou Manhasan, Tehsil & District, Jammu |

A/P W.No.2, Ghou Manhasan, Main Bazar near Gramin Bank, Jammu
vide Notification No.1513 dated 02.03.2018 has been declared as

Absolute/Final.

By Order . /E)\

(Mohammad Yasm Belgh)

Reglst&sl"/(A(% A
No: 67’1 ,G&Q/QC}J Dated: d)g_jﬁﬁ / ekl A —

[
Copy forwarded to the: -

J
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette. B
4, President, Bar Association, High Court of J&K, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Akash Manhas, Advocate
...... for information and necessary action. .




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Coiincil under Section 58 of the Advocates Act, 1961)
& % ok

NOTIFICATION

No: S’T{ ‘_{Jﬁ%ﬂf/@Dated: Oﬂioz/% Y/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Viksha Devi
D/O Bir Singh
R/O Sangaldan (Bani), Tehsil & Dlstrlct Ramban

vide Notification No.1686 datd 06.03.2018 has been declared as
Absolute/Final.

By Order | @\‘y\

-7
(Mohammad Yasm B lgh)
_ Reglstr
No: 'é@'(” 6?7—[&}/ Lgated OY/GB[%Q'/ o
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4. President, District Bar Association, Ramban. '
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keepmg record of the same.
Ms. Viksha Devi, Advocate

...... for information and necessary action.

N

oo

o~
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
: * % ®

'NOTIFICATION

No: C5 %f%’l"[quated: 5§[O}‘/'%>}. :

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

" Mr. Abhay Raina
S/O Ashok Kumar Raina
R/O Village Sui P.O Police Line, Tehsil & District Udhampur

vide Notification No.1243 dated 01.01.2019 has been declared as
Absolute/Final.

By Order | w""l \4 o F)/\
: ~ 0
(Mohammad Yasin Beigh)

B | Registrar (Adnlg \9 \
No: éqg ‘/7U°/RCfIL[I)> (’}{{}Q 3/[')/()')/' M oa.\)%

( ated:

Copy forwarded to the: -

1, Principal District and Sessions Judge, Udhampur.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. President, District Bar Association, Udhmapur.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Abhay Raina, Advocate

) - v
Registrar (Adm&

NP2




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

NOTIFICATION

No: CG "j\l%{/@Dated: OS/Q}(/:LO?J

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Harish Kumar
S/O Jagga Ram
R/O Raipur, Satwari, Jammu

vide Notification No.486 dated 10.07.2018 has been declared as
Absolute/Final.

By Order \/ W

(Mohammad Yasin Beigh)
Registray (Aduy,),

No: o] “qe&!ﬂq,l’ﬁted: OS_! b%/ 0|

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4, President, Bar Association, High Court of J&K, Jammu
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
Mr. Harish Kumar, Advocate
...... for information and necessary action.

N

O“rc:)\%\ N
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: ﬁf;ﬁ%ﬂ/f%ated: (53/@}/’}094

Provisional admission as an Advocate, granted under the

- Advocates Act, 1961 in favour of:

Mr. Sarfraz Ahm@d

S/0O Allaha Ditta

R/O Village Chhajla, Tehsil Mankote, Mendhar, Poonch

vide Notiﬁcaﬁoh No.1283 dated 02.01.2019 has been declared as

Absolute/Final.

By Order VW \O 0‘33/‘
-

(Mohammad Yasin Beigh)

Reglstra;\’/(:&d M}‘
(]

No: 209 —] /KC’/ ated 09[03/%34

Copy forwarded to the -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazstte.

4, President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Sarfraz Ahmed, Advocate
...... for information and necessary action.

A

QN‘ U\‘}‘ ()(3
Reglstrar (Adm,)

o‘&i \



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: £& ‘fz?%ﬂj[mbated: 0&//(35/% g

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Himanshoo Atri

S/O Baldev Raj

R/O Lakhnote, Nagri Parole, Distt. Kathua
A/P Ward No.16, Shiva Nagar, Kathua

vide Notification No.1185 datd 16.11.2018 has been declared as
Absolute/Final.

AN /
By Order - | w/ﬂ‘y\
r (Mohamma Yasin Beigh)

=1 -] PRV lfzq ] L P Reglstrar (Adm ‘ZSZ
RN NN

No: (-« * " 1 “Dated: &5 [b?) /')'0?4

Copy forwarded {o the -

1. Principal District and Sessions Judge, Kathua

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue .
of Government Gazette. :

4. President, District Bar Association, kathua.

5 CPC e-Courts High Court of J&K Jammu for uploadmg on the official
website.

6. Incharge Chief lerarlan, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Himanshoo Atri, Advocate
...... for information and necessary action.

w/\ﬂ/? 7>
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: S‘CiOf%ﬁf/@Dated: O‘S"/uall%if

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Myr. Ashiv Choudhary
S/O Charan Choudhary
R/O 505/5, Nanak Nagar, Jammu

vide Notification No.1172 dated 15.11.2018 has been declared as
Absolute/Final..

By Ofder \/ b\ /gﬁ’\

(Mohammad Yasin Belgh)

Registrar (Adm.
P o

No: ;’QJv:?-E?—- KC’) \’%ated 65/03 %1]

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. President, Bar Association, High Court of J&K, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the cfficial
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Ashiv Choudhary, Advocate

...... for information and necessary action.

\

5T >
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
R

NOTIFICATION

"No: £o %%ﬂ)@gated: C)TJ[@ '}!%2/.

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ayush Sharma
S/O Ram Paul Sharma
R/O H.No.36, Patel Bazar, Purani Mandl, Jammu

vide Notification No.796 dated 15.10.2018 has been declared as
Absolute/Final.

By Order ' W /q 37/}

(Mohammad Yasin Beig
Registrar (A K 9
G

No: *77‘33"%0 , C{Dated (5(,03 %Ll

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, Bar Association, High Court Court of J&K, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploadmg on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Ayush Sharma, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
. * ok %

NOTIFICATION

No: é(%%ﬂjm’Dated: Os’lfojl/%zj-

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Aniruddh Sharma

S/O Rajneesh Chander Sharma

R/O. H.No.1/111 Vikas Nagar Sarwal Jammu ’ b

vide Notification No.1256 dated 01.01.2019 has been declared as

Absoiute/Final.
(Mohammad Yasm Bel h)
Reglstr@:fi ﬁ

By Order

No: zg/":/z'%@{(q [('PDated: 6&—

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication m the next issue

of Government Gazette.
4, President, Bar Association, High Court of J&K, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
Mr. Aniruddh Sharma, Advocate
...... for information and necessary action.

N
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %k

NOTIFICATION

No: él ;‘Z)f”ﬂ ) ﬁgated: ngoillpoll_

Provisional admission as an Advocate, granted under thé
 Advocates Act, 1961 in favour of:

Ms. Versha Anthal

D/O Deepak Chand

R/O Ladhwal More, Tehsil Batote, Distt. Ramban

~ A/P Sector 3, H.No.4, Pandoka Colony Paloura, Jammu

vide Notification No.1347 dated 03.01.2019 has been declared as

Absolute/Final.

By Order o~ /OQ\O/(}M

(Mohamma Yasin Bejgh)
Registrar (Adm

No: %V?“%’é,’ f)\& iLIPDatéd: D&;} 6> ,}701 J

Copy forwarded to th\e: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Ramban

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Versha Anthal, Advocate
R for information and necessary action.

o

Reglstrar (Adny.) |
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exerclsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok

NOTIFICATION

No: 6> g}L)o))jﬁc’Dated: lef'w/'%%j

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Dharamvir Khajuria

S/O Mukand Lal Khajuria

R/O Lower Gadi Garh, Jammu

vide Notification No.1261 dated 01.01.2019 has been declared as

Absolute/Final.

By Order | K{' /Oqﬁﬁ;\

(Mohamma Yasin Beigh)
Registrar (Ad ‘je

—

ﬁ?%‘&lﬁq/ %Eted cv(/sz) 20.)

Copy forwarded to the: -

(o Principal District and Sessions Judge, Jammu.

2. Secretary; Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, Bar Association, High Court of J&K, Jammu

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ,

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Dharamvir Khajuria, Advocate

...... for information and necessary action.

Reglstrar (A




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ ¥

- NOTIFICATION

No: Uz ;ow! Ripated: @3"’/ o)(} 203 )

Provisional admissioh as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Vipul Sharma

S/0O Kulbhushan Sharma

R/O H.No.106, Padha Street, Purani Mandi, Jammu ”

vide Notification No.1311 dated 02.01.2019 has been declared as

Absolute/Final.

| \
By Order ‘ NV (,) 0'?)3’
(Mohammad Yasin Beigh
Registrar (Adm.) 2
]
LP "/ / oV
No: 21— BUY MC’I Dated: O 73 PIN N
Copy forwarded go the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4, President, Bar Association, High Court of J&K, Jammu.
5 CPC e-Courts High Couit of J&K Jammu for uploading on the official
. website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Vipul Sharma, Advocate
...... for information and necessary actlon

Reglstrar (Ad
0
~ o



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercnsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

k ok ok

NOTIFICATION

\h ?‘P %ZII}RgDated: ‘oy‘/‘é%/[)w{

Provisional admission as an Advocate, granted under the

Mr. Syed Hadi
S/O Syed Mohd Shah
R/O Farona Kargll Tehsil Sanhoo, District Kargil

- Advocates Act, 1961 in favour of:

vide Notification No.881 dated 17.10.2018 has been declared as
Absolute/Final. '

By Order

Registr (Ad

(Mohammad Yasin Beigh)
) &

No: by~ E’%QJ()\C'] Dated: DS Ib} hﬂ

Copy forwarded to the: -

1.
2.
3.

4.
5

o

Principal District and Sessions Judge, Kargil.

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

President,

District Bar Association, Kargil.

CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
Mr. Syed Hadi, Advocate

for information and necessary action.

RengtE}}((/ﬁ
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ox

NOTIFICATION

No: ‘:f&gj %if/kq)ated: Rl 2!%%'; .

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Vijay Singh
S/0 Bikram Singh
R/O Chappran, Tehsil Ukhr al District Ramban

vide Notifioation No.1770 dated 13.03.2018 has been declared as
Absolute/Final. .

By Order | ,, o~ m

(Mohamma Yasin Beigh)

Registrax (Ad \
No: (1 — Qﬁl(zcl} Lgated: 0 [ M\&#\y

1’0’) h |

Copy forwarded to the: -

- 1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for.publication in the next issue

of Government Gazette.

4, President, District Bar Association, Ramban. .

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srmagar for

information and also keeping record of the same.
7.  Mr. Vijay Singh, Advocate

, 1A |
Reglstrar (Agm 0“}},\
oA

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIF!ICATION

No:bf%ﬁ )oz}/»% Dated: .05 Jfo?ll’%?/]

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shubam Sharma

S/O Kishore Kumar Sharma

R/O H.No.182, Rani Talab, Digiana, Jammu

vide Notification No.1341 dated 02.01.2019 has been declared as

Absolute/Final.

By Order | e TaA
(Mohammad Yasm Beig
Reglstrw éx :5%'.\
‘ u.
No: ésbj Lo / m’l Dated: b() 0 3 ’
Copy forwarded]to the: -
1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, Bar Association, High Cort of J&K, Jammu

5 CPC e-Courts High Court of J&K Jammu for uploading on the OfflClal

- website.

6. Incharge Chief L|brar|an, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Shubam Sharma, Advocate

...... ..for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

" NOTIFICATION

No: Wqﬁ%”/@Dated: @?I/g B/[Do}i

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sanchi Gupta ' iy

D/O Yash Paul Gupta

R/O H.No.222, Sec-6, Channi Himmat, Jammu

vide Notification No.1342 dated 02.01.2019 has been declared as

Absolute/Final.

By Order N <o 'g\
(Mohammad Yasin Beig
Reglstrar (Ad ‘,2\
P "
No: heS= b >~ /ﬂi’l/ Dated: DX—[D% ')411
Copy forwarded to the: - .
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, Bar Association, High Court of J&K, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.
7.  Ms. Sanchi Gupta, Advocate
Reglstrar (Adlg. ‘ 1&

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exerclsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

Provisional admission as an Advocate, granted under the

*® & ok

NOTIFICATION

U i 201)/@ Dated: 0?}[02}.%?1 |

Advocates Act, 1961 in favour of;

Mr. Jatin Singh
S/O Gurvinder Singh
R/O Q.No.11, New Plot, Sarwal, Jammu

vide Notification No.1324 dated 02.01.2019 has been declared as
Absolute/Final.

No: 591~ boY ,QC‘

By Order

\__—o gt

(Mohammad Yasin Beigh)

Dated: M//O 5J%LI

Copy forwarded to the: -

1.
2.
3.

4.
5.

Principal District and Sessions Judge, Jammu.

Secretary,

Bar Council of India, New Delhi.

“Registrar (Ad )l)
)
&»\/ G

Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

President,

Bar Association, High Court of J&K, Jammu

CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
Myr. Jatin Singh, Advocate

for information and necessary action.

o /\03

Reglst ¥ (A¢m.)



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
E

NOTIFICATION

No: U2 g]?,.%}I!K”!Dated: OS’/}M (} Do |

Provisional admission as an Advocate, granted under the

Advocates Act, 1"961 in favour of:

Mr. Rameshwar Padha
S/0O Pawan Kumar Padha
R/O Rehal, Tehsil Bishnah, Distt. Jammu
kY . . % N %
vide Notification No.1297 dated 02.01.2019 has been declared as

Absolute/Final.

By Order D
Y S\
- (Moham ad Yasin Beigh)
Registrar (Adg))\) ‘95\
, : (i
\i\/ S\
No: S&§9- Qé!mﬂ \/%ated: O;C/)t)} }r%l ’ ©
Copy forwarded to the: -
1. ‘Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi. -
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4, President, Bar Association, High Court of J&K, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same. .
7. Mr. Rameshwar Padha, Advocate
...... for information and necessary action.
f

Reglstrar (A m%

Y 2k

T
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 4] g,hzr}rf?q Dated: (\&_‘/03{/%>’

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

My. Gaurav Sadotra

S/0O Khem Raj Sharma

R/OHNo 42, PVT Sector-3, Channl Himmat, Jammu

vide Notlﬂcatlon No.1334 dated 02.01.2019 has been decla?ed as

Absolute/Final.

By Ord %
yower 4@(

(Mohamniad Yasm lgh
Reglstr

No: gg»pg’g&/ﬂ@) DEted Df} 05 l 7/01

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for. publication in the next issue
of Government Gazette.

4, President, Bar Association, High Court of J&K, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the offlmal
website.

- 6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7.  Mr. Gaurav Sadotra, Advocate

...... for information and necessary action. -

—
- Registrar (Adm.,)
2%




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

NOTIFICATION

o) ‘40 zlluzll)@ Dated: 05[09[%2'

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Saqib Nazir

S/O Nazir Ahmad Bhat

R/O Village Techer, Kuthtar, Tehsil Banihal, District Ramban.
A/P Asrarabad, Sidhra, Bye-Pass, Jammu

vide Notification No.1644 dated 05.03.2018 has been declared as
Absolute/Final.

By Order B y

| N
(Mohamma ‘Yasin Belgh)

e 5] s P ;

Dated: )'0 2]
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4, President, District Bar Association, Ramban.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. _
Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7.  Mr. Saqib Nazir, Advocate

...... for information and necessary action.

2

0'3 3

Reglatrar (A g A&\



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercnsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: 39 %,)071!@1 Dated: (\\“{[ 03!2»}

Provisional admission as an Advocate, granted under the

Advobates Act, 1961 in favour of:

Ms. Supriya Pandita
D/O Ramesh Kumar Pandita
R/0O 51, Extension, Janipur Colony, Jammu

vide Notification No.1281 dated 02.01.2019 has been declared as
Absolute/Final.

By Order Wf’ 6N 3’\
: e 0\4
(Mohammad Yasin Beigh)

Reglstrz{)(/z&g\ al
No: §6r §71 /R&’Dated (‘X’[O%l " ‘X

Copy forwarded to the: -

1. " Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette..

4, President, Bar Association, High Court of J&K, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploadlng on the official
website. -

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Ms. Supriya Pandita, Advocate

...... for information and necessary action.

Ao
M\

Registrar (Adm.
9, w\o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

OZBQ”Z]P %DI[/R@ Dated: o&"!o‘a!l%my

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ishant Raina

S/0 Omkar Nath Raina

R/O Village Ganpatyar, Tehsil Khas, District Srinagar

A/P H.No.3, Ext. 1 Model Enclave, Satyam Road, Trikuta Nagar,
Jammu

vide Notification No.1855 dated 15.03.2018 has been declared as
Absolute/Final. |

By Order |
W\.
(Mohammad Yasin Belgh)

Registrar (Ad én ) >¢Q"\
9"1/ ollo '

No: ST~ s‘éq)M) gated DC) 03} 202 |
Copy forwarded to the -

1. Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue —

of Government Gazette.

4, President, Bar Association, High Court of J&K, Srinagar.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official,
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Ishant Raina, Advocate

...... for information and necessary action.

Wo\ﬂ’sy‘

Reglstrar (ﬁn) A
ik




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: 3] l{‘f 20”,)/&4 Dated: -O§103!%>)

Provisional admission as an Advocate, granted under the
Advocates Act, 1961. in favour of:

Ms. Vasudha Sharma
D/O Ganesh Sharma
R/O H.No.20 Ward No.11, Vijaypur, Samba

vide Notification No.522 dated 10.07.2018 has been declared as
Absolute/Final.”

By Order " /}
y ’ S\
(Moham asin Beigh)
Reglstran }x
L
. [
No: guq - gﬁllﬁq}tuged BS—) 03 , ')OLJ
Copy forwarded to the: -
1. Principal District and Sessions Judge, Samba.
2. Secretary, Bar Council of India, New Delhi. -

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette. ~
4, President, District Bar Association, Samba.
5 CPC e-Courts High Court of J&K Jammu for uploadlng on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Vasudha Sharma, Advocate
...... for information and necessary action.

o

~
~ - 102 0\'\ 0
Registrar (Ad )ﬂ&u
' ow\x




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

~No: D6 gé’mri/ ¢4 Dated: og’fo) ’bol !

Provisional admission as an Advocate, granted under the

Advocates Act, 1 961 in favour of;

Myr. Niaz Ahmed Wani
S/O Ghulam Hussain Wani

R/O Village Koti, Tehsil & District Doda

¥

vide Notification No.1370 dated 03.01.2019 has been declared as
Absolute/Final.

no: SUl— SUE R4 Poatea: OS]0 [202 ]

By Order \/v w/’g@
_ )

(Mohammad Yasin Beigh)

Reglstrar (Adrx D‘x
a\
b A

Copy forwarded to the: -

1.
2.
3. -

4.
5

Principal District and Sessions Judge, Bhaderwah.

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

President, District Bar Association, ** . {?}l}\adup\)aﬁ» '

CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

| Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.
Mr. Niaz Ahmed Wani, Advocate
...... for information and necessary action.

MW‘
Reglstr T (A y%}\
o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exer clsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)

* k%

NOTIFICATION

No: 3{9@%)#}@ Dated: og[o‘}[;;wl

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Harsh Sharma

S/0 Tirath Ram

R/O W.No.5, near Co-operative Bank, Batote, Ramban
A/P Chari Swail near Railway Station, Udhampur

vide Notification No.1333 dated 02.01.2019 has been declared as
Absolute/Final.

By Order | b ""”W

(Mohammad Yasm B gh)
Reglstr

No: S32- QO/WYI(’FDated 0?’05/7/07—]

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Ramban.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
President, District Bar Association, Ramban.
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief lerarlan High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
Mr. Harsh Sharma, Advocate
...... for information and necessary action.

ij/"
o

Reglstl ar (A ( 2
ok

%
0

’:\’)/




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
A * % %

NOTIFICATION

No: 34 f,f,)mr/@‘% Dated: ,pf,/ogl/gml

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Avinash Mahajan
S/0 Vijay Kumar Gupta |
R/O Near Higher Secondary School (Govt.) Garhi, Udhampur

vide Notification No.1248 dated 01.01.2019 has been declared as
Absolute/Final.

By Order N kﬂ/'w /ﬂy\
(Mohamm Yasin Beigh)
| Reglstr r (Ad g %&

No: S’lf” ﬁ’»/ﬂﬁ/ Dated: BS)OZ ) 20 )

Copy forwarded to the: -

1. Principal District and Seéssions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, District Bar Association, Udhampur.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.
W\/Oq@r

7.  Ms. Avinash Mahajan, Advocate
L
Registrar (Adin.)
o\
L:dr9

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
R :

" NOTIFICATION

No: A G;f o)l /lei Dated: 5 /63 /2011

I 1

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Bharath Sharma
S/0 Rakesh Kumar Sharma
R/O 42-B/D, green Belt Gandhi Nagar, Jammu

vide Nptification No.1259 dated 01.01.2019 has been declared as
Absolute/Final.

By Order . \/w %W/l
(Mohammad Yasin Beig

Registr% o\
No: 5’7"' ﬁHlKQJ/LPDate'd: {)f/o} I 202—’ P

7 I ]
Copy forwarded to the: -

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploading on the official
- website.
Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
informatien and also keeping record of the same.
7. Mr. Bharath Sharma, Advocate
...... for information and necessary action.

o Wb~

o

Registra Ad'WM -
egistrar (Adm.) o 2

oM




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercxsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

"NOTIFICATION

No: 27_&%202_{/@4 Dated: 05'//03//;057,

Provisional admission as an Advocate, granied under the
Advocates Act, 1961 in favour of

Myr. Pavit Singh Bali
S/0 Rashpal Singh Bali
R/O Kawallion, Dhamnsta, Kawalian, Banihal, Ramban

vide Notification No.1306 dated 02.01.2019 has been declared as
Absolute/Final.

By Order g bwv»/q\f‘ﬁ

(Mohammad Yasin Beigh)
Reglstrar( 2 9)@\
od

No: Clé-— §13lﬁ4llf”nated UE/o%/'LOH
Copy forwarded to the -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Councii of india, New Delhi.

3. Manager,-Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Ramban.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. _

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7.  Mr. Pavit Singh Bali, Advocate

...... ..for information and necessary action.

0o
Regls trar ( {b“/\/

g,z\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advoc'ltes Act, 1961)
* ok ok

e a

NOTIFICATION

No: 20 oF 20 /BDated: b 3. 202/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Shubika Sharma ‘ o
D/O Vinay Sharma
R/O H.No.11, East Ext. Sec-1A, Trlkuta Nagar, Jammu

vide Notification No.1344 dated 02.01.2019 has been declared 3s
Absolute/Final.

By Order : '
y _ | o k 03 A
Y h

(Mohammad-Yasin Beig

Registrar (A(g\, ‘} £

No: 369"37{/Aﬂ€%ted 9 S Y-

Copy forwarded to the: - ,

1. Principal District and Sessions Judge, Jammu. :

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, Bar Association, ngh Court of J&K, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the- ofﬁcnal
website.

6. Incharge Chief Librarian, High Court ng Jammu/ Srlnagar for
information and also keeping record of the same.

7. Ms. Shubika Sharma, Advocate

...... for information and necessary action.

ﬁeglgt\rm*ﬂ‘(g)\a A




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
# % %

NOTIFICATION

No: 24 Ziﬂﬂ//@Dated: o) — 3—9242/*"’5;

Provisional . admission as an Advocate, granted under the
i
Advocates Act, 1961 in favour of:

Mr. Soney Kumar
S/O Ishwar Lal
R/O Shuppi, Khankote, P.O Mohalla, Teh. =##d..., Distt. Doda

vide Notification No.917 dated 13.02.2017 has been declared as
Absolute/Final.

By Order 3 }/\
(Mohamma asin Belgh)
Reglstrai(i %\/ }&0‘,{\
No: gé/-35g//€é Zgated: é" 5~ 202/
Copy forwarded to the:
1. Principal District and Sessions Judge, Bhaderwah

4, Secretary, Bar Council of India, New Delhi. .
5. Manager, Government Press, Jammu for publication in the next,issue
of Government Gazette.
4. President, District Bar Association, Bhaderwah. }
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ;
8. Incharge Chief Librarian, High Court Wing Jammu/ Srmagar for |
information and also keeping record of the same. :
7. Mr. Soney Kumar, Advocate
...... for information and necessary action.

Reg Kx/
Regisgi\r/(Ad




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU -

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
‘ * % %

 NOTIFICATION

No: 2/ :'}0)/'% Dated:ol/. 2- 20>/

h

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of: !

T vrena

Mr. Ni,}(hil Verma .
5/0O Manohar Lal Verma
R/O 57-Subash Nagar, Extn.-1, Jammu

vide Notification No.1198 dated 17.11.2018 has been declared as

Absolute/Final. |
By Order oo aMlO%)/\

(Mohammad Yasin Beigh)

Registrar (Adm}) ;
@F\ﬂ/ ux\'ﬁ%\

No:3S 2~ 369//24 L/Dated: é"' 3= 202y

Copy forwarded to the: - _ ;
1. Principal District and Sessions Judge, Jammu. . ’ ’
2. Secretary, Bar Council of India, New Delhi. ‘
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. President, Bar Association, High Court of J&K, Jammu

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srmagar for
information and also keeping record of the same.

7. Myr. Nikhil Verma, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

NOTIFICATION

No:Q?/laﬁ//f(‘fDated-: éw 33— 292/

Provisional admission as an Advocate, granted undér the’

Advocates Act, 1961 in favour of

Mr. Mahmood Igbal Khan
S/0O Mohd Igbal Khan
R/O Naka Najhari, Tehsil Mendhar, Distt. Poonch

vide Notification No.576 dated 07.08.2018 has been declaréd as
Absolute/Final. |

By Order | . ?\,/(N ‘/OW“\E/\:M

(Mohammad Yasin Beigh)

Reglstra%i ) 5&

No: 3US=352/R4 (p patea: Y= 3~ 202/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next lssue

of Government Gazette. o

4, President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srlnagar for
information and also keeplng record of the same.
7.  Mr. Mahmood Igbal Khan, Advocate
...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

NOTIFICATION

No: 2¢/205//% Poated: - 53— 245,

Provisional admission as an Advocate, granted under Ithe |
Advocates Act, 1961 in favour of: "

Ms. Anu Charak
D/O Krishan Singh Charak _
R/O Kalu Chak (Jallo Chak) Near BSNL Tower, Jammu ]

vide Notification No0.966 dated 14.&2.2017 has been declared as
Absolute/Final.

By‘ Order M o /
(Moham asin B gh)
Reglst
No: 337394/%5 Ppatea: Y 3 2007/
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Dejhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

President, Bar Association, High Court of J&K,.Jammu.

CPC e-Courts High Court of J&K Jammu for uploading on the official
website. o
incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7 Ms. Anu Charak, Advocate - {

...... for information and necessary action.

o &
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\ el "“/VMLO 3{'5:!

Reglstrg”"“(ﬁd )Y
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 257202 /%4 Dated: Y- 2~ 202/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of.

L d
Tk

Mr. Amit Singh
S/0 Bir Singh- .
R/O Ward No.1, House No0.80, Nai Basti, Reasi

vide Notification No.11 dated 06.04.2017 has been declared as
Absolute/Final.

By Order \ o / 7 l«\
(Mohammad Yasin Belgh)

Registrar (Ad %?
No: gza/ 326/'44 gated 4’ 32— 202/ ou\/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi.
2. Secretary, Bar Council of India, New Detlhi. _
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4, President, District Bar Association, Reasi.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. A
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same. '
7.  Mr. Amit Singh, Advocate
...... for information and necessary action.

‘\%(;)/ )
Reglstrar (Ad ) 79 2
©




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIEICATION -

No: ’2‘;/202///@?Dated:0§/—— 3~ 295y |

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of: ;

Mr. Kapil Sharma ‘
S/0 Thuru Ram Sharma N |
R/O W.No.16, Shiva Nagar, Kathua . ,
i
vide Notification No.945 dated 14.02.2017 has been declared as .
Absolute/Final. |

By Order - W/}

(Mohamma Yasin Belgh)
Registrar, (Adm.

No: 32/—326/%4 (Pated: 4" 5~ 2927
Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next ISSU[F
of Government Gazette. : C

4, President, District Bar Association, Kathua. '

5 CPC e-Courts High Court of J&K Jammu for uploading on the ofﬁc:al
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7.  Mr. Kapil Sharma, Advocate

...... for information and necessary action.
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ﬁegmtl‘%ﬁ\jf .)‘9 b}\g
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HIGH COURT OF JAMMU AND KASHMiR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the AdVOC'lfeS Act, 1961)
kR ok

NOTIFICATION

NO:QB/AM//fg Dated: 09~ 3-2p2,

Provisional admission as an Advocate, granted - under the
Advocates Act, 1961 in favour of:

Mr. Muzammil Mahmood
S/0 Sheikh Mahmood _
R/O H.No.127, Sec-6 Channi Himat, Jammu

vide Nofification No.957 dated 14.02.2017 has been declared as
Absolute/Final. o

]

By Order ﬂ\ oy
~7 " 0
(Mohammad’Y/asm Beigh)

No: 5/3w):”"3’/’6‘?[/ISated: aé, 3. 22 -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi. o
3. Manager, Government Press, Jammu for publication in the next issue -,

of Government Gazette.

4, President, Bar Association, High Court of J&K, Jammu

5 CPC e-Courts High Court of J&K Jammu for uploading on the OfflCla|
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7.  Mr. Muzimmil Mahmood, Advocate

...... .for information and necessary action.

¥

4

Registrar (Adm . ";
5‘»/%& f
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION i

No: 29/9 ”}/K’% Dated: 04~ 3— 202

Provisional admission as an Advocate, granted under the /’

Advocates Act, 1961 in favour of:

Ms. Khalida Jabeen Gorsi S
D/O Wazir Hussain
R/O Saim Samat, P/O Nerojal, Rajouri

vide Notification No0.944 dated 14.02.2017 has been declared as
Absolute/Final.

By Order - ' o M’)
. A B B
)
(Mohamniad-Yasin Beigh) Ui } q
Registray (Adpf}) QX .
Q
o# é
No: 305 - 5/9’/‘/2‘4 (Y Dated: 04'—" 3= 20x) S : L
Copy forwarded to the: - : S
1. Principal District and Sessions Judge, Rajouri. '
2. Secretary, Bar Council of India, New Delhi.
3. . Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4. President, District Bar Association, Rajouri
5 CPC e-Courts High Court of J&K Jammu for uploading on the ofﬁaal
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also kaepmg record of the same.
7. Ms. Khalida Jabeen Gorsi, Advocate
...... for information and necessary action.

iu \ L’

Reglstrar (A% )X
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* ok o

NOTIFICATION

No:-2// 202/ //%Dated: 09_;53—' 202/

i

Provisional admissibn as an Advocate, granted under the

Advocates Act, 1981 in favour of:

Ms. Priyanka Thakar
D/O Sher Singh
R/O Village Bhullari, Telsil Bani, District Kathua

vide Notification No. 55’{ dated 02.08.2016 has been declared as’
Absolute/Final.

By Order K ““‘ ..... ALY
y ~ - A > '@l.ﬂ(\ })XB 3
' (Mohammad Yasin- Belgh)

Reglstrarg(j%g/ 2

NO:QQé*BayKﬁprated: 09"* - 2/

Copy forwarded to the:

1.
2.
3.

4.
5

Principal District and Sessions Judge,Kathua i
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next i issue.
of Government Gazette.
President, District Bar Association, Kathua.
CPC e-Courts High Court of J&K Jammu for uploading on the Off|C|dl
website. .
Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same. '
Ms. Priyvanka Thaké#y, Advocate

...... for information and necessary action.

¥
.P,_,

e \,g U }'
Regls rar"CA ) .
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No:.26/202//4 Dated: b - 2- 202,

Provisional admission as an Advocate, granted under the
!
Advocates Act, 1961 in favour of;

Mr. Hyder Baig
S/0 Iftikhar Ahmed Baig
R/O 45-Chinar Colony, Baghat Brazulla, Srinagar

vide Notification No.54 dated 06.04.2017 has been declared as
Absolute/Final.

% kN _,a
By Order Y qo\/*)f*f”'"" Al

“ U A \(“
(Mohammad Yasm Beigh)

Registrar (Adm &9\
No: 28/8 ~~ 7§/f€ ted 04"— - 202

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar. /
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4, President, Bar Association, High Court of J&K, Srinagar. ‘
5. CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂCIal ;
website. 4
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Hyder Baig, Advocate
...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

b

NOTIFICATION

No: /ﬁ/ )—é’ﬁ//%Dated: 2l - 02~ <20/

Provisional admission as an Advocate, granted ur?der the
Advocates Act, 1961 .in favour of;

Mr. Amit Kumar Behlam
S/0O Ram Paul
R/O Magowalli, Kotli Maffi, Tehsil Suchetgarh, Distt. Jammu
vide Notification No.1369 dated 29.12.2017 has been declared as
Absolute/Final.

By Order §

(ﬁ(;hamr\r:aﬁ asin gh)“ \
ReglstrﬁéA/ j&\%@\ : :

No: 280 ”‘25)77/?7y[/%ated: 0(/-—- 5242/

l

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette. .
4. President, Bar Association, High Court of J&K, Jammu.
5 CPC e-Courts ngh Court of J&K Jammu for upioading on the official
website
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
Mr. Amit Kumar Behlam, Advocate
...... for information and necessary action.

N




HIGH COURT OF JAMMU AND KASHEMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advoc'ttes Act, 1961}
L S

F

At

NOTIFICATION

No: /&X/ZOJ//fﬁ Dated: 04— 5 20/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of: j

Mr. Jodhvir Singh
S/0 Rattan Lal
R/O 322/4, Ward No.6, near Firing Range, Raipur Satwari, Jammu _

vide Notification No0.1385 dated 29.12.2017 has been‘declare:d as
Absolute/Final.

-

By Order | Q\\ o O‘\ i \BK; A
(Mohammad Yasin Belgh)

Reglstrar (Ad g{ vj\é‘
\
No: =7 *)73//34 L’Bated: 0 4" 3--202/ )

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. \

2. Secretary, Bar Council of India, New Delhi. g

3. Manager, Government Press, Jammu for publication in the next lssue

of Government Gazette.

4, President, Bar Association, High Court of J&K, Jammu. .

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ;

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and @also keeping record of the same. _

7.  Mr. Jodhvir Singh, Advocate . :

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

RS

Provisional admission as an Advocate, granted' under the
Advocates Act, 1961 in favour of:

Mr. Rohit Singh Chib
/0 Gandeep Singh Chib
R/O Sunail (Chibban), Akhnoor, Jammu

vide Notification No.100 dated 07.04.2017 has been declared as
Absolute/Final.

I

.

‘)‘31,

)

AN {’{1 (z
(Mohamn}éﬁ

asm Bes ‘
Registrar ( nﬁ\%{gﬂ

No:‘z’é9 ’”27/%6(; %ated: 0‘9-— 3,202/

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. :
2. Secretary, Bar Council of India, New Delhi. ‘ Cod
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4, President, Bar Association, High Court of J&K, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7.  Mr. Rohit Singh Chib, Advocate
...... for information and necessary action.

ﬁggistrﬁ’f”@ﬁ )
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

NOTIFICATION

No: /8 /202 &6 Dated: Y- 3- 202/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of: |

Lt

Mr. Nitin Nand
5/0 Nand Kishore _
R/O W.No.4, H.No.4, Village Ram Nagar, Distt. Udhampur

vide Notification No.1615 dated 05.03.2018 has been declared as
Absolute/Final.

H
By Order - w/-v \“,1 b

(Mohammad" Yasm Belgh)

Registrar (Ad‘gk%&“
No: 2576~ ’261%474 éDated h— 3- 202/ 6“

Copy forwarded to the: -

i

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Udhampur.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief lerarlan High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Nitin Nand, Advocate
...... for infermation and necessary action.

%

Registrar Ag.r‘:&/ /\




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: /5/2 021 /8¢ B ated: /5// 03— 2p2,

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Aayushi Sharma
D/O Narayan Sharma
R/O H.No.23, Lane No.1, Vivek Viliar, Paloura, Jammu

vide Notification No.05 dated 05.04.2018 has been declared as

Absolute/Final.

Copy forwarded to the: -

1.
2.
3.

4.
5

By Order

(Mohammad Yasin Belgh)

Registr {
Ky ow\%’Q"” |

No: 27 ’AT/'WCPDated: b_3-20p2)

Principal District and Sessions Judge, Jammu.
Secretary, Bar Council of India, New Delhi. '
Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

President, Bar Association, High Court of J&K, Jammu.
CPC e-Courts High Court of J&K Jammu for uploadlng on the ofﬂcnal

website.

Incharge Chief Librarian, High Court

information and also keeping record of the same.
Ms. Aayushi Sharma, Advocate
for information and necessary action.

1

[4
S

'\\

Reglstrar (A

\

Wing Jammu/ Srinagar for
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: /5/2(9,2///?/? Dated: 2—3—202/

Provisional admission as an Advocate, granted under f‘he
Advocates Act, 1961 in favour of: |

Mr. Aatir Javed Kawoosa
S/0 Javed Ahmad Kawoosa :
R/O H.No.4, Toiba Colony near Peer Bagh Bridge Right Side, Srinagar

vide Nptification No. 1648 dated 12.03.2020 has been declared as
Absolute/Final.

By Order ‘i L WA O, ’P/\

(ﬁﬁammad Yasin Bejg
Registrar (Ad%/ 9\

No: /fé"/él}/ﬁé/[@ated: 5-3- 200

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, J&K High Court Bar Association, Srinagar

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Aatir Javed Kawoosa , Advocate

...... for information and necessary action.

m ‘o N
Registra




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powels of Bar Council under Section 58 of the Advocates Act, 1961)
%ok %
f

i
i

NOTIFICATION

No: /%) 202)/¢¢(/Dated: 3~ 35— 202/

——

Provisional admission as an Advocate, granted under tHe,
Advocates Act, 1961 in favour of;

Mr. Areeb Javed Kméfoosa
S/0 Javed Ahmad Kawoosa

R/O House No.4, Toiba Colony near Peer Bagh Brldge Right Side,
Srinagar i

vide Notification No. 1649 dated 12.03.2020 has been declared as
Absolute/Final. ' }

g

By Order &) h»v

Pk '\w.,w’”“ c’“’\w %‘0

o (Mohammad Yasin B gh
| | | Registrar (Aﬁ%ag
No: /éa"‘/ée//@?%MDated: 3~3~ 292/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar '

2. Secretary, Bar Council of India, New Delhi. B .

3. Manager, Government Press, Jammu for pubhcatlon in the next issue
of Government Gazette. '

4, President, J&K High Court Bar Association, Srinagar

5 CPC e-Courts High Court of J&K Jammu for uploadmg on the offlcnal
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srmagar for
information and also keeping record of the same. :

7. Mr. Areeb Javed Kawoosa , Advocate - K

...... for information and necessary action. ' :

L .



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ok

NOTIFICATION

No: J// 202/R4 Dated: 03— 2- 202/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Dushant Kumar Sharma

S/O Amrit Lal ‘ .

R/O Vill. Pangrain Ghambir, Brahamana, Manjakote, Rajouri - !
A/P Ward No.13, Talwal, Rajouri T

o e

vide Notification No.1113 dated 17.03.2016 has been declared as
Absolute/Final.

By Order | vw‘/ \Ur«\«)’
: ) 0> !
(Mohammaﬂ YaSI lgh) |
Reglstrar (Ad )
o
No: /9)/'7’75//£§/C/?Dated 5-3—202)
Copy forwarded to the: -
1. Principal District and Sessions Judge, Rajouri.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette. '
4. President, District Bar Association, Rajouri.
5 CPC e-Courts High Court of J&K Jammu for uploadlng on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same..
Mr. Dushant Kumar Sharma, Advocate

...... for information and necessary action.

. . B

o~ R

- }\ {.1 \“),34
e . v..2

Registrar (Ad )
%
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
#* ok %

NOTIFICATION

No: /0/,?_0,2//%?% Dated: 53— 3- ‘2(92,/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of

Mr. Masroor Hassan
S/0O Gh Hassan dar ,
R/O Surya Vihar, Wazn Bagh, Anand Nagar, Bohri, Jammu

vide Notification No.311 dated 31.05.2014 has been declared as

Absolute/Final. ;\.

By Order \/ et A wfl)Q) oo‘;)—f\

(Mohammad Yasin Beigh)

Reglstr@dm

No: /25t /RG/LP Dated: 03~ 3-2p2/.
Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, Bar Association, High Court of J&K, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploadlng on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Masroor Hassan, Advocate

...... for information and necessary action.

A




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k% ok

NOTIFICATION

*

No: @.IY/,ZO)-///% Dated: 2- 3 — 202/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Arroussa Tariq

D/O Tariq Ahmad Kanth

R/O Lal Bazar, Sikh Bagh, Srinagar.

A/P Kadi Kadal, Tanki Mohalla, Srinagar

vide Notification No.840 dated 01.01.2014 has been declared as
Absolute/Final.

By Order o 5\
| AL A\
(Mohamn\?aewfs’f Beigh)” l"’\ ‘

Registrar (Admg} 0 V.o~ *
0“&
No: /27 = /22/ KB pated: 3. 2-202 |

Copy forwarded to the: - . : . '

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, Bar Association, High Court of J&K, Srinagar.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

0. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7.  Ms. Arroussa Tariq, Advocate

e for information and necessary action.

b




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %k

NOTIFICATION

No: 0‘/—"—/-20»2///34 Dated: 83 — 2-2p2/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of: .

Mr. Atul Dogra
S/0 J.C. Dogra
R/O H.No.8, Udheywala (Paloura), Jammu
vide Notification No.809 dated 01.03.2013 has been declared as
Absolute/Final.

40\/»/0@ o) D/\
(Mohammﬁﬂ asin Beigh)

Reglstrw XX@\
No: //(;/fi?—O/f?‘/ﬂ//é;/ Dated: 5~ 2~ 202 J«

Copy forwarded to tHe: -

By Order

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4, President, Bar Association, High Court of J&K, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. g
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Atul Dogra, Advocate
S for information and necessary action.

el D

ﬁggistm
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council unde1 Section 58 of the Advocates Act, 1961)

No:

< ko

NOTIFICATION

64/ 202//R% Dated:

B—2-202)

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Ajay Kumar Sharma
S/0 Ved Prakash Sharma
R/O Bera Bhatta, Kishtwar

vide Notification No.444 dated

Absolute/Final.

By Order

04.09.2013 has been declared as

T

(Mohamma Yasm Belgh)

No: [O0F-/ /ﬁg/wDated 32— 3 -20Y
Copy forwarded to the: -

1.
2.
. 3.

4.
5

Secretary,

Principal District and Sessions Judge, Kishtwar.

Bar Council of India, New Delhi.

of Government Gazette.

President,

website.

Incharge Chief Librarian, High Court

District Bar Association, Kishtwar.

information and also keeping record of the same.

Mr. Ajay Kumar Sharma, Advocate

for information and necessary action.

- ;
Ty \‘\//”A

Registrar (Adm.

b,

Reglstw %

CPC e-Courts High Court of J&K Jammu for uploading on the officia

Wing Jammu/ Srinagar for

#

Manager, Government Press, Jammu for publication in the next issue

/qovx,/ \\ﬁx )/i




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok

NOTIFICATION

No: 29/ 202/€4 Dated: - 2 -2s4/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Owais Sultan
S/C Mohd Sultan
R/O Firdousabad Batamallo, Srinagar

vide Notification No.282 dated 23.05.2014 has been declared as
Absolute/Final.

By Order u’\b\ P)‘

/"7 / ﬂ)
(Mohammad Yasin B

gh)
Reglstr r (Ad &}\
No: [2&— /‘Blé/{g‘/mDated: 3~ 8- 202/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. President, Bar Association, High Court of J&K, Srinagar.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. _

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Mr. Owais Sultan, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 05/,1&2//%6 Dated: R—2-202/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of: .

Myr. Nusrat Shah
S/0 Shabbir Hussain Shah
R/O near Govt. Girls Middle School Nagarota, Udhampur

vide Notification No0.298 dated 23.07.2013 has been declared as
Absolute/Final.

By Order
! \__ oo )P)\‘
(Mohammad Yasin Be' h)
Reglstrar

Adm . &?R&\

No: /W"—/ﬁé'/’?‘g/é/yDated: 2~23-202/ -

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur.

2. Secretary, Bar Council of India, New Delhi. '

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Udhampur. ' ;

5 CPC e-Courts High Court of J&K Jammu for uploadmg on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for 4
information and also keeping record of the same. :

Mr. Nusrat Shah, Advocate
...... for information and necessary action.

=

e

]Reglstrar (Adm




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ook

NOTIFICATION

No: 0/1/ %{;209///?@ated: 3 ->-202/

Provisional admission as an Advocate, granted under the
“Advocates Act, 1961 in favour of:

Mr. Arjun Bhatia
5/0 Parveen Bhatia
R/O 15/16, Rajinder Bazaar, Jammu

vide Notification No.296 dated 13.06.2012 has been declared as
Absolute/Final.

By Order . ngr;z)}@}\)«\
(Mohammad Yasin Beigh)

Registrzg;(judg‘.) &%Qg\
0

No: q5"0/@/%/€/éf7Dated: 2- B~ 202/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu. : .

2. Secretary, Bar Council of India, New Delhi. ok F
3. Manager, Government Press, Jammu for publication in the next issue

- of Government Gazette.
4, President, Bar Association, High Court of J&K, Jammu. . -
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srmagar for
information and also keeping record of the same.

7.  Mr. Arjun Bhatia, Advocate
...... for information and necessary action.

-

AN ‘f*’”’ ‘J“ )V’/'

ReglstrarTA Ny
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 0o?,/a?éa?///5€Dated: 28— 3~ 29D /

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Shah Sami Ullah
D/O Mehraj Ud Din Shah
R/O Sempora, Pantha Chowk, Srinagar

vide Notification No0.930 dated 26.11.2011 has been declared as
Absolute/Final.

By Order \\d
| AT ‘\\0 \
(Mohamma ‘Yasm Belgh)

Registrary(Admt)
‘ No
No: 7@“@3(/(Q£ é/) Dated: 3- 3 ~ 202

Copy forwarded to the: -

0

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, Bar Association, High Court of J&K, Srinagar.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Shah Sami Ullah, Advocate
...... for information and necessary action.

— 0
Regls \é\r(A/d I ;\ \
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NS TR Y
xon o

NOTIFICATION

No: /2/202/ /%4 Dated: 02~ 2 - 202

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Kais Alam Beg

S/O Jaffer Hussain Beg

R/O Bhaderwah, Quilla Mohalla, Doda

A/P H.No.16, Lane No.4, Chinar Enclave Sidhra, Jammu

vide Notification No. 858 dated 18.10.2019 has been declared as
Absolute/Final.

By Order
P TN /M W/G p))‘\[‘
(Mohammad Yasin Bgigh)

Registrar (Adm.),

No: /Qﬁuﬁﬁfk{%ated: >— 3-202,

2\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah

2. Secretary, Bar Council of India, New Delhi. G
3. Manager, Government Press, Jammu for publication in the next ISSlge
of Government Gazette. i

4, President, District Bar Association, Bhaderwah
5.~ CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Kais Alam Beg, Advocate
...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok ok

NOTIFICATION

No: 02//20,2//%; Dated: 3- 3— 2062/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Suraj Singh Parihar

S/O Sham Singh Parihar

R/O Ramban, Tehsil & District Ramban

vide Notification No.39 dated 24.05.2007 has been declared as

Absolute/Final.

By Order ‘\
Ty N W '
(Mohamma Yasin Bei h

7>
Registrar (Adm ?y\ \
{

No: Qééq}/ﬁg/WDated: O3—3~-2p2)
Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette. L

4, President, District Bar Association, Ramban.

5 CPC e-Courts High Court of J&K Jammu for uploading on the off10|al
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Suraj Singh Parihar, Advocate
...... for information and necessary action.

\\ /« (f;'ffi \gfi\ﬁ
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# ok ok

NOTIFICATICON

No: 6‘1 f;ﬂ%lL}’QQDated: @S{/ oj%//%ll

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Irfan Saleem Shah
S/O Mohd Saleem Shah '
R/O 8-Mohalla Mehman Partly, Lal Chowk, Ananatnag

vide Notification No. 560 dated 07.08.2018 has been declared as
Absolute/Final.

By Order \ = - ‘v\\\\\\w\

A I

(Mohammad Yasm eig
\_ | Registrar ( dgn @Q\;ﬂ
No: 82— [89 }{@‘/ Dated: _0S | 05 202 | @

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Anantnag

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srmagar for
information and also keeping iecord of the same.
7. Mr. Irfan Saleem Shah, Advocate
...... for information and necessary action.

Q' o '. .v r‘:]
\ ST
Registra




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
Aok ok

-

NOTIFICATION

No: éff}ﬁ%ﬂj}kﬁ Dated: 0‘&‘/0’9)[}%1!

Provnsnonal admission as an Advocate granted under the
Advocates Act, 1961 in favour of:

Mr. Shajahait Ahmed Jamil

5/0 Mohd Jamil

R/O Dreari, Manjakote, Rajouri

vide Notfification No.602 dated 08.08.2018 has been declared as

Absolute/Final.

By Order . | | o " \’\"D\
: ’ ) '\ 6 /O\\\" -\

(Mohammad Yasm Beigh)
Reglstr Y (A@ @X{;\

No: “190 ,_'7’3]7}/2C,’} %)alted: O(,}DB) 20|

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, District Bar Association, Rajouri.

5, CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

B. Mr. Shajahait Ahmed Jamil, Advocate

...... for information and-necessary action.

,’:n‘




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

R S

NOTIFICATION

No: éég}iﬁ%ld’@ Dated: 63”!0?;7/ 202 |

Provisional admission as an Advocate, granied under the
Advocates Act, 1961 in favour of:

Ms. Shilpi Narayan
D/O Suraj Narayan :
R/O Sector-6, Babliyana Road Gangyal, Jammu

vide Notification No.1872 dated 15.03.2018 has been declared as
Absolute/Final.

.

A ~ ‘ )~
By Order = w..?(f)i\\% /\7 )

7
(Mohammad Yasin Beigh)
Registrar (Adny.) %Q ’

. \
No:"—(CTK’@‘)S}QC‘[L Dated: 05/63{) o2 | v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette. ,
4. President, Bar Association, High Court of J&K, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
Ms. Shilpi Narayan, Advocate
...... for information and necessary action.

~

i\‘ " ’/'/:‘_,, o []

ok \\,,//1 TN
Registrar (Adm.)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

A

NOTIFICATION

No: &7 Ejf'ww}!@(’ﬂ)ated: @?{/Q\}/%ll

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of: .

Mr. Kirti Kumar Khajuria
S/0 Shiv Kumar Khajuria
R/O Village Sallan P/O Dayalachak, Tehsil Hira NagarDistt. Kathua

vide Notification No.1860 dated 15.03.2018 has been declared as

Absolute/Final.

No: @(3!\_)(%”2) [QC’

By Order

&
i

(Mohammad Yasm Beigh)

Registrar (Adm.

LDPated: }0% /?/02—}

Copy forwarded to the:; -

1.
2,
3,

4,
5

Principal District and Sessions Judge, Kathua.

Secretary,

Bar Council of India, New Delhi.

of Government Gazette.

President,

District Bar Association, Kathua.

CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court

information and also keeping record of the same.

Mr. Kirti Kumar Khajuria, Advocate

for information and necessary action.

e A Af//\{\ﬁkia |
Reglstrar (Adm

A’

Wing Jammu/ Srinagar for

!

\ e ]

Manager, Government Press, Jammu for publication in the next issue




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU
(Exercising powels of Bar Council under Section 58 of the Advocates Act, 1961)

L

NOTIFICATION

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Indu Devi Sharma

D/0O Jia Lal Sharma

R/O Ugad, Distt. Doda

A/P 215G, Ram Vihar, Old Janipur, Jammu

vide Notification No. 1330 dated 02.01.2019 has been declared as
Absolute/Final.

By Order ?\ o %?”5(3673\} 4

o

(Mohamrﬁ”ﬁ Yasin Beigh)
Registrar (Ad
gistpar ( “642& 2

, . , O
or 814 =81 [F] Waa: 05 [63 ] 302 Y0/
[ * k) [
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4, President, J&K High Court District Bar Association, Jammu
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Indu Devi Sharma, Advocate
...... for information and necessary action.

Reglstl ar ( g\{
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

& % ok

NOTIFICATION

No: &9 f}tw"!ﬂébated: bgt[b}/’.%%l

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Kousar Parveen
D/O Mohd Ayoub Khan

R/O Rahmeedabad, Village Treesa, Safarpora, Tehsil Lar, Distt,
Ganderbal

vide Notification No. 1709 dated 09.03.2018 has been declared as
Absolute/Final.

By Order
y i Ve 6\\\6

(Mohammad Yasin Beigh)

Reglstr r (Adm ?Q\
M &\
vos = 384 e, 5] 03200} /6‘*

v

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication m the next issue
of Government Gazette.

4. President, District Bar Association, Ganderbal

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Kousar Parveen, Advocate
...... for information and necessary action.

o<
Reglstrar (Ad J) ‘g{

%ﬁ ' a*&
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HIiGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 7o o 20! l.@?Dated: 6 Jo3 ]20r )
J ' : o [ /
Provisional admission as an Adv'o‘céte, granted under the
Advocates Act, 1961 in favour of: '

-
Mr. Furkan Ul Hagq War , {: K
S/0O Abdul Rashid War ‘ :
R/O Kultura, War Mohalla Langate, Kupwam

vide Notification No. 1267 dated 01.01. 2019 has been declared as
Absolute/Final.

By Order S *: im/ﬁ WE\J\EU ‘3\ \

o
Ty (Mohammad Yasin Beig
A Registrar (Adu.
¥ s ( U
oW

i
P

;

Dated Dgl()'))l%')/[ R

No: €30 — 5571 lﬁc‘

Copy forwarded to the: - X ’

1. Principal District and Sessions Judge, KupWara

2. Secretary, Bar Council of India, New Delht;

3. Manager, Government Press, Jammu for publlcatlon in the next issue
of Government Gazette. ) ;

4, President, District Bar Association, Kupwara

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wlng Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Furkan Ul Haq War, Advocate
...... for information and necessary action.
\ ‘ &\ )««
‘ /ﬁow "fff/@( ﬂ =
Y \ \
Reglstral (Adl .)
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HIGH COURT OF JAMMU AND, KgASHMIR AT JAMMU

(Exercising powers of Bar Council under Sectipn 58 of the Advocates Act, 1961)

# %k
: _ ;
) T : : S

NOTlFICATﬁ@N
No: 7] Cf% X }Q’Ddted O"S[o P! [%9,(

Provisional admission as an Adydgate,. granted .L’mder the
Advocates Act, 1961 in favour of; R \
Mr. Susheel Sharma ' - \)2
§/0 Brij Lal | o,

R/O Baradian, P/O Khar odlan Tehsxl & Dlstt *{ Tdhampur

vide Notification No. 1314 dated 02.01. 2013 has been deolared as
Absolute/Final. _ | e Y.

By Order | (7 \W v = x \\\(\ \f\

(Mohammad Yasin Belgh)
Rgglstl r (Adml)

. 4
No: Q),@,—Qt(g p\cil %ated /b') [ \4/ o
Copy forwarded fo the: - T
1. Principal District and Sessions Judge, Udramour g
2. Secretary, Bar Council of India, New Deihi. A J
3. Manager, Government Press, Jammu for pubhcatlon in the next issue
of Government Gazette. :
4. President, District Bar Association, Udhampur
5 CPC e-Courts High Court of J&K Jammu for uploadmg on the official
website.
6. Incharge Chief Librarian, High Court Mng Jammu/Srmagar for
information and also keeping record of the same.
7. Mr. Susheel Sharma, Advocate ,
...... for information and necessary action.
‘ K 1W }{ \\ ’/‘
i T S, - (\ \\

Reglstrar (Adm % O
,‘ .
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU -

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
L 3

' NOTIFICATION

No: 7o %ﬁ%ﬂf/%ated: D?(ib‘}(] 20 |

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Karan Nagpal . ; ﬁ
S/0O Kamal Nagpal e 4
R/O H.No.128, Sec-4, Extn. Near Garden Estate, Trikuta Nagar, Jammu

A/P C/O Sh. Ramesh Chander Salotra JMC 15, Gurah Bakshi Nagar, .
Jammu

vide Notification No. 1271 dated 02.01.2019 has been declared as
Absolute/Final.

By Order . | §\ e /'\z\(\\ﬁ)

(Mohammf\d Yasm Belgh
Reglstrar (

No: @QGEQSB;QCJ%?“M: Or! 0?)! )"’lf

Copy forwarded to the: -

i TN

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for pubhca’uon in the next issue
of Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K Jammu for uploadlng on the ofﬂcul ’
website. y

6. Incharge Chief Librarian, High Court Wing Jammu/Srmagar for~ :
information and also keeping record of the same.
7. Mr. Karan Nagpal, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
B ok g

NOTIFICATION

No: 13 %{(il')/m! Q%ated: 55[03}3«02 |

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Mishi Khanam
D/O Ibrahim
R/O Ward No.2, Nagri Road, Kathua

vide Notification No. 1376 dated 04.01.2019 has been declared as
Absolute/Final.

By Order ‘
(Mohammad‘Y/sm Beigh
Reglstrar (Adﬁ\ 21

Y A
Dated: ()g;DEJ,)Ol} e %

No: BSY — &l J@C‘

Copy forwarded to the -

1. Principal District and Sessions Judge, Kathua

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Kathua

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Mishi Khanam, Advocate
...... for information and necessary action.

nh \,,//*wgk
Regl rar (Ad
M
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

R

NOTIFICATION

No: | Y ?ff%?l[%Dated: ©§( b}!%ll

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Swati Choudhary
D/0O Inder Singh

R/O Amar Villa, behind BSNL Exchange, Upper Gadi Garh, Jamniu

vide Notification No. 1280 dated 02.01.2019 has been declared as
Absolute/Final.

By Order o ‘%;

(Mohammad Yasm Belg
Reglstrar (

No: B2 ”géngfeif atect DS?)D}/%,’LL

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publlcatlon in the next lssue

of Governmer;t Gazette. .
4, President, J&K High Court District Bar Association, Jammu
5. CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂr‘lal
website.
Incharge Chief Librarian, High Court Wing Jammu/Srmagdr for
information and also keeping record of the same. o
7.  Ms. Swati Choudhary, Advocate

...... for information and necessary action.

A

T
Registrar
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

H % ok
3 1
2
! 1

3

NOTIFICATION

No: I8 B’f %’l\[ﬁq Dated: @’S‘/o’bi 12 |
. | /

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Rishabh Dev Slatilia ‘ .
S/0 Kameshwar Singh L e

ISQ/O Gurha Salathia, Panchyat Gurha Salathia, Tehsil Vijaypur, Distt.
amba

vide Notification No. 134§ dated 03.01.2019 has been declared as
Absolute/Final. : .

)
—~

By Order | § A -"\“'3\
y ek \M/AW”/U&\\O \ !

(Mohammad Yasin Bejgh)

| Registraw %}%‘-
_ ov ‘0\

No: §To — @11 !‘ch l/gated: Ay ‘; 63}% * F

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba
- 2. Secretary, Bar Council of India, New Delhi. ‘
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette. !

President, District Bar Association, Samba R N

CPC e-Courts High Court of J&K Jammu for uploading on the official

website. _ .

6. Incharge Chief Liprarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Rishabh Dev Slathia, Advocate o

for information and necessary action.’

o
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU -

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 19&1)

No:

L

.t
¢

NOTIFICATION S

6 é‘i 202 | K%ated: @%’{6}{ 2o 2|

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Parmjeet Singh

S/O Tabinder Singh
R/O Tarhara Barnoti near National Highway, Kathua

vide Notification No.1199 dated 17.11.2018 has been declared as
Absolute/Final.

By Order f ' A

Reglstre\;(J . Y
Nos 78 - BYS / “ ‘lvgfed: of / D) / 202)

Copy forwarded to the: -

1.
2.
3.

4,
5

Principal District and Sessions Judge, Kathua.

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next i issue
of Government Gazette. : =

President,

District Bar Association, Kathua.

CPC e-Courts High Court of J&K Jammu for uploading on the OfflCIal

website.

Incharge Chllef lerarlan High Court Wing Jammu/ Srmagar for

information and also keeping record of the same.
Mr. Parmjeet Singh, Advocate

for information and necessary action. SR gk
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers; of Bar Couucil under Section 58 of the Advocates Act, 1961)
|

NOTIFICATION

N;o: "‘;Tl %{lwf?[g%)ated: 6< / Gj{L”MH

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Pardeep Kumar
S/0O Parkash Chand

R/O Badhole, P.O Badhole, Ratti Mitti, Tehsil Ram Nagar, Distt.
Udhampur

A/P Baryal P/O Kashirah, Udhampur

e

4

vide Notification No. 1356dated 03.01.2019 has been declared as
Absolute/Final.

By Order - Pl U\‘Xﬂf‘n\y‘
| ‘ (Mohammad Yasin Belh)

| Registrar (Adm %/2 i/

&\ ef

No: 886 - quIKq}Dated b§I03 h/t')l/

Copy forwarded to the: -

L. Principal District and Sessions Judge, Udhampur

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication m the next issue
of Government Gazette.

4, President, District Bar Association, Udhampur

5 CPC e-Courts High Court of J&K Jammu for uploadmg on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

Mr. Pardeep Kumar, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU,

(Iixercising powers of Bar Council under Section 58 of the Advocates Act 1961) :
R Lt

NOTIFICATION

No: 9| ﬂwﬂijated E)‘?f i')o)j

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Bhanu Partap Singh
S/0 Dalgir Singh
R/0 Mandi Pashwalian, Samba.

vide Notification No. 456 dated 02.07.2018 has been declared as -
Absolute/Final.

By Order g . LON—TQ b
(Mohammad Yasin Beigh)

Reglstran \ 2
No: 100> —Jelo ,mqj ated: ‘Dg’}c)}jﬁﬂi o

Copy forwarded to the: -,

1. - Principal District and_,Sessions Judge, Samba 3
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Governmeht Press, Jammu for publication in the next issue

of Government Gazette.
4. President, District Bar Association, Samba
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srmagar for
information and also keeping record of the same.
Mr. Bhanu Partap Singh, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMM’U‘ AND KASHMIR AT JAMMU |

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
e e o

NOTIFICATION

No: 90 ,”,(i/?/{’l‘lg%ated: Ogﬁ} 7)}/202(

Provisional admission as an Advocate, granted under the .

Advocates Act, 1961 in favour of:

Mr. Aadil Hassan Malik
S/O Ghulam Hassan Malik
R/O Soibugh, Bonpora, Budgam

vide Notification No. 1235 dated 01.01.2019 has been declared as
Absolute/Final.
l

By Order ‘ o~ N M

(Mohammad Yasm Belg
| Reglst{&w r (A Ag% 2
No: 45 - 1007’ KC‘ )léited: O&/OB/%}

Copy forwarded to the:- |

1. Principal District and Sessmns Judge, Budgam
2. Secretary, Bar CounCII of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4, President, District Bar Association, Budgam
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Aadil Hassan Malik, Advocate

...... for information and necessary action.

S




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

NOTIFICATION

No: 8¢ “Z}?WJ Q%ated: m‘lb%}w«j

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

M. Ishfaq Ahmad Tantry i
S/O Nazir Ahmad Tantry A
R/O Mawer Payeen, Tehsil Langate, Distt. Kupwara | L !

vide Notification No. 835 dated 16.10.2018 has been declared as
/Absolute/Final.

By Order { _ . \\ MwWL/T\T‘E\:’)\

(Mohammad Yasiu B gh) ;
Registrar (Ad Q N |

| gfﬂ@é,
47 - C‘f%‘é/f)\fr}(ﬁeﬁed; (‘)@Tjo}} x| T Lol

Copy forwarded to the: - , o -

1. Principal District and Sessions Judge, Kupwara
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publlcat[on in the next issue

. of Government Gazeétte.

4, President, District Bar Association, Kupwara.

5 CPC e-Courts High Court of J&K Jammu for upioading on the official
website. :

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar fcr
information and also keeping record of the same.

7. Mur. Ishfag Ahmad Tantry, Advocate

...... for information and necessary action.

’

!
4
)



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ook %

NOTIFICATION

#

N® 0T Ci’”" }‘QqDated: 6;(,;02; } 202 ]

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Nikher Jzindyal o
S/0O Anil Kumar Gupta " n !
R/OW.No.8, H.No.140, Dhar Road, Udhampm

vide Notification No. 1363 dated 03.01.2019 has been declared as
Absolute/Final.

By Order e\ e e
(Mohammad Yasin Bgigh)
Registrar (Adm,)

;1.,@»\

No: 37 L"C’”g’! KQ | l/ﬁlted: | OS’/()B Mlj
Copy forwarded to thé: - [

1. Principal District and Sessions Judge, Udhampur

2. Secretary, Bar. Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next i issue’ /
of Government Gazette. ’ "

4. President, District Bar Association, Udhampur.

5 CPC e-Courts High Court of J&K Jammu for uploading oh the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srmagar for
information and also keepmg record of the same. _

7.  Mr. Nikher Jandyal, Advocate o

...... for information and necessary action.

A, ?



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

o ok

NOTIFICATION

No: €9 c{?}fJ?flJRC?,Dated: o< !6%[/202!.

Provisional admission as an Advocate, granted under the

Advocates Act, 1961' in favour of:

Mr. Chander Dev Manhas
S/O Sher Singh
R/O H.No.537, Nasib Nag?r, Janipur, North, Jammu

vide Notlflcatlon No 1260 dated 01.01.2019 has been declared as
Absolute/Final.

By Order

Copy forwarded'to the: -

1. Principal District’an'd Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issu_e'

of Government Gazette.
4, President, J&K High Court Bar Association, Jammu. ‘
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website. 4
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Chander Dev Manhas, Advocate

...... for information and necessary action.

o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act;, 1961)
. RN

NOTIFICATION
Q6 Ojf; ?Alijp\cbated: 0(3:,/0 3/ W |

Provisionak admission as an Advocate, granted? und'erg‘ the
Advocates Act, 1961 in favour of: "

Mr. Mohd Irfan Khan
S/O Abdur Razar‘quhan
R/O Salwah, Mendhar, Distt. Poonch

vide Notification No. 1375 dated 04.01.2019 has been decléred as
Absolute/Final.

i
' (Mohamniad Yasin

Registrar (A

| L%Dated: Og‘/@?i 02|

No: %E ~410 ER&’

Copy forwarded to the: - ,

1. Principal District :';md Sessions Judge, Poonch

2. Secretary, Bar Council of India, New Delhi. :

3. Manager, Government Press, Jammu for publication in the next issue
of Governmeit Gazette.

4. President, District Bar Association, Poonch.

5. CPC e-Courts High Court of J&K Jammu for uploading on the-official . |
website.

6. Incharge Chief Librarian, High Court ng Jammu/Srinagar for ,
information and aiso keeping record of the same.
7. Mr. Mold Irfan Khan, Advocate
...... for information and necessary action.

‘ _ : . o /
- K/"""’ém‘

Registrar (Adm. \
| k ¢
%/ gt




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
skosk o

NOTIFICATION

}

No: 35’3? Wjﬂ%ated: 6%7/‘63)’)8 2]

Provisional admission as an Advocate, granted under the

. Advocates Act, 1961 in favour of:

Ms. Priya Sharma
D/O Kuldeep Réj
R/O Mahal Shahan,fehsil Ramgarh, Distt. Samba

vide Notification No. 1354 dated 03.01.2019 has been declared ‘a's
Absolute/Final.

By Order | \/ W

(Mohammad Yasin Beigh)

Regnstr%;\ﬁ(Ad %) ({
No: 53— @“p)’f«cij i/ga’ced: C){/Q b j I ,/ ‘

Copy forwarded fo the: - X

1. Principal District and Sessions Judge, Samba |

2. Secretary, Bar Council of India, New Delhi. :
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette. A
4. President, District Bar Association, Samba. 2
5 CPG e-Courts High Court of J&K Jammu for uploadmg on the. OfflClal i

website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srlnagar for
information and also keeping record of the same. i .

7. Ms. Priya Sharma, Advocate
...... for information and necessary action. i

A
;

Reglstrar (Ad

g | %Qﬁ\



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

Provisional admission as an Advocate, granted under the

¥ %ok

NOTIFICATION

@ﬂf{f Df?f‘(MCIDated: 03’/@ 5/)7/0 2]

Advocates Act. 1961in favour of

3
¥

Mr. Amit Khajuria
S/0 Rajinder Khajaria -
R/0 H.No.151, W.No.6, Bar Brahmana near Dogra Law College, Samba

vide Notification

Absolute/Final.

No: C!?)!’(j&&!/ﬁcf!ugated: D(}B} ?/02‘)

NO!

By Order

for information and necessary action.

1242, dated 01.01.2019 has been declared as

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next lssue?
of Government Gazette. S

4. President, Digtrict Bar Association, Samba.

5 CPC e- Courts ngh Court of J&K Jammu for uploading on the OfflClal
website. !

6. Incharge Chief “Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Amit Khajuria, Advocate



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

i
i
l

. NOTIFICATION

No: 9%"@}{ W’/%ated: D‘?{}DB}%?’ [

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ashish Kumar
S/0 Ajit Kumar |
R/O Chak Sona No_opi;n, Janglote Morh, Kalibari, Kathua

vide Notificationns1249 dated 01.01.2019. has been declared as
Absolute/Final.

By Order \L/”‘ " /4:\\\/

(Mohammad Yasin Beigh
Registrar (A% 1}?
939 9%/%/51 Dated: os*fo 2[ 22|

Copy forwarded to the -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Myr. Ashish Kumar, Advocate

...... for information and necessary action.

i

Reglstrar (A
)
0‘ oA



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU ¢

(Exencnsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)

E I
\

NOTIFICATION

No: Je o 22 [4 Dated: 05]o> o)

1

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ashok Kumar : M
S/0 Hem Raj ? .
R/O Sarsoo P/O Kandal, Ram Nagar, Distt. Udhampur '

vide Notification No.1245 dated 01.01.2019 has been declared as
Absolute/Final.

By Order * .
(Mohamma Yasin Belgh

No: @qq cfﬁé/&;/bl)eted DS/D'})]]%H

Copy forwarded to the: - S

1. Principal District and Sessions Jddge Udhampur.
2. Secretary, Bar Council of India, New Delhi. ;
3. Manager, Government Press, Jammu for publication in the next issue

of Governmeént Gazette.
4, President, District Bar Association, Udhampur.
5 CPC e- Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same. : ‘ }
7. Mr. Ashok Kumar, Advocate :
...... for information and necessary action. |

\__or ""“’@/\-«V ﬂ\“"”\

Reglsﬁ'ar (Adm.)
o

Yo/ PN

Spiee



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

LK O 2

NOTIFICATION

No: @‘«g vg{fu‘HJRQ’Dated: (:)Fl/b %/wz]

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abhishek Sharma »
$/0O Dharam Paul Sharma

R/O Chak Munsifdar, Palli Morh, Kathua

A/P Ward No.14, Naag Nagar, Kathua

vide Notification No.1179 dated 15.11.2018 has been declared as
Absolute/Final.

| }
By Order \ W‘“"’/B\Jg ﬂ«ﬁ‘\/\

(Mohammad Yasin Beigh)

| Registrar (A}‘f& .
No:CfLﬂ “qS‘HZ@}LPDated: OS—/G 3 :’/0,&

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Kathua.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Abhishek Sharma, Advocate

...... for information and necessary action.
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HIGH COURTGF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % &

NOTIFICATION

No: | 19 Oi;%ﬂ{z%ated: 0§!03! 202

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Ruby
D/O Jangi Mehra
R/O Sua No.1, Jagial (Gharkhal), Akhnoor, Distt. Jammu

vide Notification No.1303 dated 02.01.2019 has been declarsd as
Absolute/Final. ' * 3

'v.‘
[ I
¥

By Order "T o f"‘(&\ Of} '),/

o

(Mohammad Yasin Beigh) )A

Reglstvar (Ad
o“\,

No: Qo1 ClNlm'J Dated: D&’[OBI%H

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

~ of Government Gazette.
4. President, Bar Association, High Court of J&K, Jammu.
5. CPC e-Courts High Court of J&K Jammu for uploading on the offlmal
website.
6. Incharge Chief lerarlan High Court ng Jammu/ Snnagar for
information and also keeping record of the same. _
7. Ms. Ruby, Advocate
...... for information and necessary action.

- \\/W ]/

Registrar (Ad
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exel cising powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % ok

T -
. NOTIFICATION

No:@OOl Pz‘!“ Dated: Og‘/o%}%_l)
J

Provisional admission as an Advocate, granted uqder the
Advocates Act, 1961 in favour of: |

," !
Ms. Nishu Lalotra
D/0O Kamal Singh .
R/O Sarthi Kalan, Rajpura, Samba

vide Notification No.1361 dated 03.01.2019 has been declared as
Absolute/Final. ‘

| \ T
By Order - (M»;/f {\y\
_ (Mohammad Yasin Belgh)
| Registrar (Aduny,
l/ @17/ 7\ :
No: ‘313’-«@/7}/‘2@ ated: C)Y/OB /74”’-
Copy forwarded to th’e -
1. Principal District and Sessions Judge, Samba. : "
2. Secretary, Bar Council of India, New Delhi. it
3. Manager, Government Press, Jammu for publlca’flon in the next issue

of Government Gazette.
4, President, District Bar Association, Samba.
5 CPC e-Courts High Court of J&K Jammu for uploadmg on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Nishu Lalotra, Advocate
...... for information and necessary action. ' b

&/N/aﬁ\* I
TR




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: (z}f W_’j]&}Dated: 'og’ll(sﬁ)) 2]

Provisional admission as an. Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Barinder Kumar
S/O Bahadur Chand
R/O Village Bachyal, P.O Paryal, Tehsil Marh, Distt. Jammu

-

vide Notification No.1257 dated 01.01.2019 has been declared as
Absolute/Final.

By Order K
Yy \"i 0'3 ")/
(Mohamma asin Belgh)

Reglstrar (Ad g\
| 4 AN
No: C’)B"qgol/&q/%;ted: D;)OQ)/ 202 ) /@VL

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Coungcil of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, Bar Association, High Court of J&K, Jammu.

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Barinder Kumar, Advocate

...... for information and necessary action.

ok \\/_"‘WW st
Registrar (Ad )M T

W e O%fl\



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU .

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 99 tjfw'/'Q%Dated: D§)o%ll Wl

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Rajat Jamwal
S/O Madan Singh Jamwal |
R/O H.No.44, Patel Bazar, Purani Mandi, Jammu

vide Notification No. 74 dated 17.06.2019 has been declared as
Absolute/Final.

By Order -

- T b% 24

No: {‘5}7,7)"’ ,Ogoqu,‘%gted: of/og [) W02 1

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂcxal
website.

6. Incharge Chief lerarlan High Court Wing Jammu/Srinagar for

. information and also keeping record of the same.

7.  Mr. Rajat Jamwal, Advocate

...... for information and necessary action.

- 03
If{‘zgistf Ad R ‘;‘6
A0 : '



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

";NOTIFICATION

9 iﬁwwlr/@Dated: @\‘/)0 3/7 n2]

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Amit Kotwal,

S/G Ram Prasad Kotwal,
. R/O Vill. Gwari (Gatha) P.O Udrana, Bhaderwah, Doda.

vide Notification No. 1632 dated 28.03.2019 has been declared as
Absolute/Final.

Copy forwarded to the:

By Order

(Mohammad Yasin Beigh)

Registrar (Ad }2 |
béfw[bﬂ}ﬁ[l“jpted f»(’()}l%?*) k/

[

1. Principal District and Sessions Judge, Bhaderwah

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Bhaderwah

3] CPC e-Courts ngh Court of J&K Jammu for uploading on the official
website. »

6. Incharge Chief lerarlan High Court Wing Jammu/Srinagar for :
information and also keeping record of the same.

7. Mr. Amit Kotwal, Advocate

for information and necessary action.

5 v
Reglstrar (Adm.) ’

PRI

/

btw/5 65;(

1Ly
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
& ok ok

NOTIFICATION

No: 41 401/ Dated: excfo/2e2

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Ashiq Hussain Lone
S/O Ab Rahim Lone _
R/O Hardu, Malpora, Tehsil Magam, Distt. Budgam A

vide Notification No. 113 dated 17.06.2019 has been declared as
Absolute/Final.

By Order | [ w‘i&/ﬂ 5 A
(Mohammad Yasin Bei h)
Reglstrar (Adm

No.:\o&’")«-loé“/ /D"ﬁed as 03/?/01)

Copy forwarded to the: -

1..  Principal District and Sessions Judge Budgam
2. Secretary, Bar Council of India, New Delhi. .
3. Manager, Government Press, Jammu for publication, m the next i issue

of Government Gazette.
4. President, District Bar Association, Budgam
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. © .,
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Mr. Ashiq Hussain Lone , Advocate
...... for information and necessary action.

ap X Kd’l’l/‘w ﬂ"“tl '),/}
Registr Ad&

i.



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powels of Bax Councll under Sectlon 58 of the Advocates Act, 1961)
L i

NOTIFICATION

S

No: Ol(\ri%)‘)RQDated (9?/0%/202»(

4
)

Provisional admission as an Advocate, gfanted under the
Advocates Act, 1961 in favour of:

Mr. Zameer Ahmad

S/0O Ghulam Ahmad

R/O Wahdatpora, Tehsil & Distt.'Budgam -
vide Notification No 184 dated 18.06.2019 has been deolared as:
Absolute/Final.

By Order \ 6' 6?3 A
(Mohammad Yasin Belgh)
Reglstrar (A g/
No: IB(’H”OS(’]&'IDated ngg} )02
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam
2. Secretary, Bar Council of India; New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette. ] -
4.  President, District Bar Association, Budgam SR
5 CPC e-Courts High Court of J&K Jammu for uploading on the: official *
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for :
information and also keeping record of the same. |
7.  Mr. Zameer Ahmad, Advocate : i
...... for information and necessary action. :
;)’ { JM

Reglstrar ( g. /r



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)

No:

* %k

NOTIFICATION

qg%[%oll /@Dated: oS ,[hb l} Vo2

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Deepal{Sharma

S/0 Subash Chander Sharma | !
R/O Vll}age Harnota, Tehsil & Distt. Kathua

A/P House No.102/5, Shyam Vihar, Gole Pully Talab Tillo, Jammu-
180002

vide Notification No. 104 dated 1%.06.2019 has been declared as © ,
Absolute/Final.

By Order

\ T

(Mohammad Yasin Beigh)

Copy forwarded to the: -

1.
2.
3.
4.
S

6.

7.

Principal District and Sessions Judge, Kathua

- Secretary,

Bar Council of India, New Delhi.

Registrar (A g %
No: Jobl — Ieuglﬂc'/%ﬁed: D§/03 L')/Ol

Manager, Government Press, Jammu for publication in the next issue
of Government Gazette. :

President,

District Bar Assomatlon Kathua

CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

Incharge Chief leranan High Court Wing Jammu/Srmagar for%
information and also keeping record of the same.
Mr. Deepak Sharma, Advocate

-

for information and necessary action.



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

%% %

NOTIFICATION

P
A

No: Y 0:lﬁlfmlﬂbated: D;/DBII?&lJ

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of: |

Mr. Nasir Niyaz Najar
S/0 Niyaz Ahmad Najar
R/O Drugjan, Dalgate near Umar Masjid, Srinagar

vide Notlflcatlon No. 61 dated 17.06.2019 has been declared as
Absolute/Final.

By Order . P s 0‘1 \
(Mohammad Yasin Bei )
Registr ar (Adm 2{ 2

lob2 — iO(‘(O‘IRC‘]Lgated: i34 I())l’)fﬂ-]

! 4 . L
Copy forwarded to the: - B
1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4.  President, J&K High Court Bar Association, Srinagar '
5 CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂcxal
website.
8. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for.
information and also keeping record of the same.
Mur. Nasir Niyaz Najar, Advocate B T
...... for information and necessary action. , S

")/
Reglstrar ( éﬂ/}i/ﬂo/\

~t
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising povf'els of Bar Council under Section 58 of the Advocates Act, 1961)
% % %k

NOTIFICATION

No: Qibquwljk@Dated: OS‘/&S/»M

Provisional adénission as an Advocate, granted under the
Advocates Act, 1961 m favour of:

.

Ms. Raghini Singh Wazir
D/O Himalini Singh Wazir
R/O Mount View Rehari, B.C. Road, Jammu

vide Notification No. 1117 dated 10.01.2020 has been declared as
Absolute/Final.

By Order :
d ' ‘el xﬂr /“/@‘
, (Mohamm asin lgh)

Registrar (Ad

No: |02-5- '°39‘)qu Dated: O§/o} /%’Ll

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Detlhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, J&K High Court Bar Association, Jammu )

) CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂcnal
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Raghini Singh Wazir, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

® % ok

NOTIFICATION

No: 9> #%ﬂ! K Dated: os]s 2[202)

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Sahil Sharma,
S/0 Vijay Kumar,
R/O H.No.94 Lane No. 317, Rani mandir, Below Gumat, Jammu. ,

vide Notification No. 1736 dated 30.03.2019 has been declared as
Absolute/Final.

By Order e ”’/6 o) "}/\
(Mohammad Yasm Beigh)

Reglstraq‘zidm |

No: 1017 '“"‘H]Rq]l/gated: Qg\/(’%’[‘}'ﬂ—l

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publlcatlon in the next issue

of Government Gazette.
4, President, J&K High Court Bar Association, Jammu
5 CPC e-Courts High Court of J&K Jammu for uploadlng on the official
website. , :
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for f
information and aiso keeping record of the same. '
7. My. Sahil Sharma, Advocate
...... for information and necessary action.
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i
HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
R

NOTIFICATION

No: 11@% W\‘\'p\qDated: (’)@Ifo},] 202 ]

Provisional édmission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Abhinandan Salgotra
S/0 Ravi Kumar,
R/O Ward No. 8 Hiranagar, Kathua.

vide Notification No. 1626 dateci 28.03.2019 has been declared as
Absolute/Final.

By Order ” <N
(Mohammad Yasm Belgh)
Registrar (Adlﬁ&
No: 133~ BZBIRQ! Lgated: 6() [09} ]] ?/02,
Copy forwarded to the: - -
1. Principal Dlstrlct and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4, President, District Bar Association, Kathua
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Abhinandan Salgotra, Advocate
...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under. Section 58 of the Advocates Act, 1961)
L I

NOTIFICATION

No: m%m!ﬂq Dated: bé/o}{%ﬂ

Provisional admission as.an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Vikramjit Singh Manhas
S/0O Mohan Lal Manhas
R/O H.No.61, Shahbad Colony, Bahu Fort, Jammu

vide Notification No. 881 dated 18.10.2019 has been declared as
Absolute/Final.

By Order . X 9\/\ 4 \V\

(Mohammad Yasin Belgh)
Registrar (Adm)

| | N/
No: 1323 “‘53g,lﬁq/t€ated: Q@(/b 97(‘7/09- ] 0% L

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette. '
4, President, J&K: High Court Bar Association, Jammu
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same. .
7.  Mr. Vikramjit Singh Manhas, Advocate

...... for information and necessary action.

&

T

Reglstrar (Adng o D}Q}\M



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok :

NOTIFICATION

No: 119 xg}ﬁ %LIJ@ Dated: 66’{[02]/%21

L 4

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Diksha Bharti
D/O Sanjay Dogra
R/O Ward No. 9 Mahader, Reasi.

vide Notification No. 1730 datéd 30.03.2019 has been declared as
Absolute/Final.

0 °1j(
By Order \\H/xw» £ 6\6 (\
(Mohamma Yasin Bejgh)
Reglstr%l;v(ﬁdm

No: 131§ — 1522 (“QC'I ated Oé/()&}%l

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, District Bar Association, Reasi

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, ngh Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Diksha Bharti, Advocate

...... for information and necessary action.

‘i?egistrar (Ad

0., ZY



HIGH COURT OF JAMMU AND KKASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: !\86}}’}09—1!% Dated: (‘>€foj/zwj
l

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Vimmy Talla
D/O Vinod Kumar
R/O Extn. 9-A, new karan Nagar, Jammu

vide Notification No. 1698 dated 30.03.2019 has been declared as
Absolute/Final.
By Order i -
y %) (1’5 M

(Mohammad Yasm B 1gh)
Registrar (Admy)

. L % o)
YSMJBMKCYJ %ated: Dél/og/’}ou “o \
Copy forwarded to ’;he:i -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, J&K High Court Bar Associaticn, Jammu

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court \Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Vimmy Talla, Advocate

...... for information and necessary action.

40v

Reglstrar Ag?
[



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
sk sk

NOTIFICATION

11 fff%?')@qDated: 06[/03{/%2‘;

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Shafeeq Ahmed,
S/0 Mohd Bashir,

R/O Fazalabad, Surankote, Poonch A/P Qrt. No.309, Block, U4, Police
Line Gulshan Ground, Jammu.

vide Notification No. 1744 dated 30.03.2019 has been declared és
Absolute/Final. |

By Order \ L i f;ﬁ(-‘)‘?ﬂ
(Mohammad Yasin Beigh)

Registray (Ad\ﬁ‘)
No: ‘l‘ﬁ“i%&qu)t/gated bé[o}/r%) J a%h/‘_/ /@5‘!’

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, J&K High Court Bar-Association, Poonch

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

Mr. Shafeeq Ahmed, Advocate
...... for information and necessary action.

N
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
R

NOTIFICATION

116 gf,w\l)(zq Dated: 66/63/ %2 )

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Ifra Meelad _
D/O Mohammad Altaf Banday
R/O Taing Mohalla, Shopian

vide Notification No. 30 dated 16.05.2019 has been declared as
Absolute/Final.

By Order
a‘) 3}1\
(Mohamm ad Yaam Belg )

Registrar (Adm.)
No: }291—1198 !Rcf} l’gated: @élfGBII%l ] - %h/?/

AU

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4. President, District Bar Association, Shopian
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Ifra Meelad, Advocate

...... for information and necessary action.

N

o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couicil under Section 58 of the Advocates Act, 1961)

No:

® % ok

NOTIFICATION

1S C}j}ﬁ %2\1{4‘5 Dated: (3\([@ %/}%L

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Shahid Rashid
S/0O Ab Rashid Badyari
R/O Purnibal, Shiv Pora, Srinagar

vide Notification No. 141 dated 18.06.2019 has been declared as
Absolute/Final.

By Order ’\

(Mohammad Yasin Bejgh)
Reglst (Adm

o 1265 = 1230 8] B 5(3(/03}%?-1

------

- Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette. - ‘

4. President, J&K High Court Bar Association, Srinagar

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Shahid Rashid, Advocate

for information and necessary action.

‘%

::/\::/
',“)
Reglst 4{

/”TW /ﬂgo BF)/
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

Provisional admission as an Advocate, granted under the -

£

NOTIFICATION

Y q)f %2!)@41 Dated:‘ Cﬁ/b}}[%‘b’, |

Advocates Act, 1961 in favour of:

Mr. Amit Puria
S/0 Bishan Dutt Sharma
R/O Chack-Lala, Bishnah, Jammu

vide Notification No. 1633 dated 28.03.2019 has been declared as
Absolute/Final.

By Order

o~ -
(-/

(Mohammad Yasin Belgh)

Registrar (A gj@

No: 21§ — Ilml@jltﬁnted béf&sl 2| Q\/

Copy forwarded to the: -

1.
2.
3.

4.
5

o

~

Principal District and Sessions Judge, Jammu

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

President,

J&K High Court Bar Assaociation, Jammu

CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂcxal

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Mr. Amit Puria, Advocate

......

for information and necessary action.

\

Reglstrar (Ad )
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok

| i ~ NOTIFICATION

No: |2 %?ﬂlﬁ_ijated: (36/0%},%}!

Provisional admission as -an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Karanjeet Singh

5/0 Rashpal Singh

R/O Village Sai Kalan, Suchetgarh, Jammu

A/P H.No.55, Sec-1, Model Town, Gangyal, Jammu

vide Notification No. 1723 dated 30.03.2019 has been declared as
Absolute/Final.

By Order | o “\
y » . . /Uf/\"” ~ )’M “1 |
(Mohammad Yasin Bejgh)
Registrar (Adm.
o
" of : %\ )
No: ]2.89 — 266 /Rc?,l‘lﬁj\ted: Oé()() %/}%T)’l /\/
Copy forwardedgto the: -
1. Prinlcipal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4, President, J&K High Court Bar Association, Jammu
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. -
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Karanjeet Singh , Advocate

...... for information and necessary action.

&
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 1| 3?%2\)@0; Dated: 73[[ /

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of;

Mr. Sunil Sharma,
S/0 Roop Lal Sharma,
R/0O H.No-188-B, Resham Ghar Colony, Jammu.

vide Notification No. 1749 dated 30.03.2019 has been declared as
Absolute/Final.

-

By Order ‘ qw""‘ - qg \/?
(Mohamm ”(ln B lgh)
| Reglstg;(/A ﬁ
P e 1l§gliﬁqilé>éted Qé/()% )ol;
Copy forwarded to the: - .
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4, President, J&K High Court Bar Association, Jammu
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Sunil Sharma, Advocate
...... for information and necessary action.
ﬂ7w 7' "’}

IU >

Reclstrar (A
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Secticn 58 of the Advocates Act, 1961)

R

NOTIFICATION

o: He g? ym.!ﬁ() Dated: C)Q/b} /[%2!

Provisioh{al admission as an Advocate, granted under the
Advocates Act: 1961 in favour of:

:
¢

Mr. Yatin Mahajan
S/0O Inder Jeet Gupta
R/0O 31-A, Karan Nagar, Jammu.

vide Notificati'oh No. 1172 dated 10.01.2020 has been declared" as
Absolute/Final.

. .
By Order i g ‘3}(}
e - N
(Mohammad Yasin Beigh)
Registrar (Ad
' b, ot
No: [24% — flgoqul i’PDated: Dé/O} /20 2]
Copy forwardéd to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. President,'J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂcnal
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Yatin Mahajan, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council undex Sectxon 58 of the Advocates Act, 1961)

NOTIFICATION
4

'Dated: b@{fﬁ%f‘ul,f '

NO: "QCL S()’ :),,.07/‘
)

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Amit Khajuria
S/0 Khem Raj Khajuria,
R/O VPO, Lower Gadi Garh, Near Ice Cold Store, Jammu.

vide Notification No. 1631 dated 28.03.2019 has been declared as
Absolute/Final.

Pk s
(Mohammad Yasin Belgh)

Registrar (A(g

No: 1235~ o> | | Poatea: _ch ! 03{/ 22 |

By Order )
y U }\L\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Stinagar for
information and also keeping record of the same.

7.  Mr. Amit Khajuria , Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok %

NOTIFICATION

b
No: 108 f}L%?l?KQDated: 0@([03)%2}
v
Provisional ”admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mohd Aqib Aslam
S/O Mohd Aslam
R/O H.No.193, Sector-1, Pamposh Colony, Janipur, Jammu

vide Notification No. 1762 dated 30.03.2019 has been declared as
Absolute/Final. .

A

By Order e ”U \) A

(Mohamn Yasin B lgh)
Reglstrar (Adﬁ\

No: §227 —|)23Y /QC‘“/PDated Oé /0) j)/"ll

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Mohd Aqib Aslam, Advocate

...... for information and necessary action.

4




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

¥ % %

NOTIFICATION

No: \%f}ﬁ%ﬂ}é‘? Dated: 0@//03/) 202

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mushtaq Ahmad Mir
S/O Rafeeq Ahmad Mir .
R/O - ¥ Gantamulla Bala, Distt. Baramulla

vide Notification No. 829 dated 21.09.2019 has been declafed as
Absolute/Final.

By Order
(Mohammad Yasin Beigh)
Registrzg (Admy))
: , M, O;)
No: ‘SH"‘]Y)G}QQ} %)ated: 66//0}/%3[ G
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi.
3.~ Manager, Government Press, Jammu for. publication in the next issue
of Government Gazette.
4, President, District Bar Association, Baramulla
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. -

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Mushtaq Ahmad Mir, Advocate
...... for information and necessary action.

Registrar (Adm.
N e



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L 3

NOTIFICATION

1Y/ ijMl ; k¢ Dated: oé/c 3// 202 |

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Subreena Altaf
D/O Altaf Hussain Sheikh

R/O S.K. Coloney (Azadpora) Anantnag

£
"

vide Notification No. 803 dated 20.09.2019 has been declared as
Absolute/Final.

By Order

(Mohammad Yasin Bel h)
Reglstrar (A

No: 18¢% —{(Jo l{aq}y)’ted: ?56/0)/%1]

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Anantnag

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

President,

District Bar Association, Anantnag

CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂcxal

website.

Incharge Chief Librarian, High Court Wing Jammu/Srlnagar for
information and also keeping record of the same.
Ms. Subreena Altaf, Advocate

for lnformatlon and necessary action.

"'10\““‘«"

Regls trar (A
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EEE:

NOTIFICATION

No: 1% efﬁ w\)@ Dated: oé{/’o%’/ 22 |

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Tsering Chosdon
D/O Smanla Tsering 4
R/O Domkar, Gongma, Leh

vide Notlflcatlon No. 154 dated 18.06.2019 has been deolared as

Absolute/Final. : }/?
By Order § (”(

(Mohammad Yasm Bei
Registrar (Adm )

. 1481 - Wqﬂ{zq}lﬁgted Qé/b% | 2o

Copy forwarded to the: -

1. Principal District and Sessions Judge, Leh
2.  Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4, President, District Bar Association, Leh
5 CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂcnal
website.
Incharge Chief Librarian, High Court Wing Jammu/Srmagar for
information and also keeping record of the same.
7.  Ms. Tsering Chosdon, Advocate
...... for information and necessary action.

o

§\\ KN%'/J
R T 0
Registrar (Adm%o J
o h



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powels of Bar Councll under Section 58 of the Advocates Act, 1961)
& ok ok

NOTIFICATION

No: )58;‘,{9 W“/ﬁq Dated:‘ o@/d Ei/w—f

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Syed Taha Mohd Aijaz

S/O Aijaz Ahmad

R/CO Railway Colony Nowgam By-Pass Nowgam, Srinagar ¥
A/P Noorani Colony Frestabal Pampore, Lane D near Noorari Mosue,
Pampore, Pulwama

~ vide Notification No. 182 dated 18.06.2019 has been declared as
Absolute/Final.

By Order - ‘ oS ')/T
| (Mohammad Yas1 Belgh)

Reglstrar (
X"”
No: 14719 ~ “—I?é/p‘q )l’lgated: Oé/() p) //%74

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4. President, J&K High Court Bar Association, Srinagar :
5 CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂcnal
website.
incharge Chief Librarian, High Court ng Jammu/Srinagar for
information and also keepmg record of the same.
7.  Mr. Syed Taha Mohd Aijaz, Advocate
...... for information and necessary action.

12

s \ﬁ) >
Reglstrar (A Q



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU |

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)
* o

N

i NOTIFICATION

No: |07 0’? Y02 ?({"4 Dated: 0@/(&%’,%2[

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Dildar Alimed
S/O Gul Bahar
R/O P/O Nariyan opposite Govt. Middle School Rani, Rajouri

vide Notification No. 1669 dated 29.03.2019 has been declared as
Absolute/Final. :

By Order _ oy e f'\,m\) A

(Mol—lam\ﬁﬁlfd@sm Belgh)
Registrar (Adm.
0 0%

No: {219 —[226 IRC’ )u_)Dated: Bé/ 0% } 200 ) /

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette. '

4. President, District Bar Association, Rajouri

5. CPC e-Courts-High Court of J&K Jammu for uploading on the official

website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeplng record of the same.
7. Mr. Dildar Ahmed , Advocate
...... for informa-tion and necessary action.

'

[
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Coaiicil under Secton 58 of the Advocates Act, 1961)

NOTIFICATION
No:,_;»-'[@éck)f 2 ] WDated: | C)@Ifo B) 22 ]
!

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Anoop Singh:

S/0 Jasmant Singh

R/0O 68, Hoochak, Pongal Pristhan Ukhral, Ramban

A/P Block 33, Old University Campus Canal Road, Jammu

vide Notification No. 1643 dated 28.03.2019 has been declared as

Absolute/Final.
By Order . * e r\r.
(Mohammad Yasin Belgh)

No: 21— \llg’!QqJ u)Dated: O&I’bgll Y0 |

Rengtﬁi:/(A g}

Copy forwarded to the: -

1.
2.
3.

4.
5.

o

N

Principal District and Sessions Judge, Ramban
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
President, District Bar Association, Ramban
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Mr. Anoop Singh , Advocate
...... for information and necessary action.

Reglsti
Q
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

“No: 156 g}ﬁ%“)MDated: cé[o})wzl

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Ishfag Ahmad Wani
S/O Gh Nabi Wani
R/O-Rahmoo, Wa'nipora, Tehsil Rajpora, Distt. Pulwama

vide Notlﬂcatlon No. 755 dated 19.09.2019 has been deolared as
Absolute/Final.

By Order Q 5 @?YE/
: (Mohammad Yasm Be
Registrar (Ad

No: Lse -'M(@}/p‘e’[u)[)ated; 06/63 /’),4)2}

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette. '

4, President, District Bar Association, Pulwama

5. CPC e-Courts High Court.of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srmagar for
information and also keeping record of the same.

7. Mr. Ishfaqg Ahmad Wani, Advocate
...... for information and necessary action.

S Q ‘ ow;’"; m")/\
Registm n) o5




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ok g

NOTIFICATICN

No: ioy%ﬁ 20;\’[2(3 Dated: CxG/o?,lbozl

Provisional admission as.an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Arnab Sharma
§/0 Som Dutt Sharma
R/O Ward No.9, Hira Nagar, Kathua

vide Notification No. 1644 dated 28.03.2019 has been declared as
Absolute/Final.

By Order . KW/T P \03 /\
(Mohammad Yasin Belgh)

Registrar (A(g 2 )
No: [203 - ll)olﬁql)LPDated: Oé!O)J/ 2o )]

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kathua

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Kathua

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srmagar for
information and also keeping record of the same.
7. Mr. Arnab Sharma, Advocate
...... for information and necessary action.

Er

\ ”’"W/o 6\ \ 1
Reglstrar (Adm )

o



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bai Council under Section 58 of the Advocates Act, 1961)
% % sk

NOTIFICATION

oy oj’f %07} I[ Ra-Dated: 06/[ 0 5]) %2 |

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of;

‘Mr. Mohd Nahiem
S/O Abdul Kareem
R/O Sania, Surankote, Poonch.

vide Notification No. 1682 dated 29.03.2019 has been declared as
Absolute/Final.
By Order : PR s g,
— A
(Mohammad Yasin Belgh)

Reglstra{ (Adm ;\

No: 1195 il"l! RC’J L%ated 06 / 03 [ 2|

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for pubhoatlon in the next issue

of Government Gazette.
4, President, District Bar Association, Poonch '
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Mohd Nahiem, Advocate

...... for information and necessary action.

o



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

P 3

NOTIFICATION

No: 34 ﬁ1f zoir)@ Dated: Oé/fﬂ%f 203-]

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favoLlr of:

Ms. Nazish Fayaz

D/O Fayaz Ahmad Dar
'~ R/O Hyderpora Main Airport road near Jamia Masjid, Chanapora,
Srinagar . o

vide Nofification No. 716 dated 19.09. 2019 has been declared as
Absolute/Final.

By Order oA
P P S "\

(Mohamm ’Yasm Belgh)

Reglstr& r( Ady /Q
0
Y

fite — th”‘R}Dated 096/05 202

Copy forwarded to the: -

1. 'Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi. :
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4, President, J&K High Court Bar Association, Srinagar
5. 'CPC e-Courts High Court of J&K Jammu for uploading on the official
website. -
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Nazish Fayaz, Advocate
...... for information and necessary action.



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers.of Bar Council under Section 58 of the Advocates Act, 1961)
L

NOTIFICATION

No: |td cifmoz\l@ Dated: 0@[05}[%1?

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Priya Charak,
D/O Kuldip Singh Charak,
R/O Lane No.4 Bari Brahmana, Kartholi Dassal, Samba.

vide Notification No. 1726 dated 30.03.2019 has been déolared as
Absolute/Final.

By Order Mx \h ,\)\))\
(Mohammad Yasm Bei h)
Registrar (Adm
_ 027
0%

No: {1871 '*HW‘QClJWDated 06}05/% 2|

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, District Bar Association, Samba

3) CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Priya Charak, Advocate

...... for information and necessary action.

//T(w’\’““ / 3 g\\)««'
Reglstrar (Adny.)

%4/\/ o Q?\



HIGH COURT OF JAMMU AND KASHMIR AT IAMMU

(Exercising powers of Bar Council undel Sectlou 58 of the Advocates Act, 1961)
* % 4

"NOTIFICATION

-
S

No: lo7- g}f%ﬂ!@, Dated: oé//o"b!%al

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of.

Mr. Umer Niyaz Bhat
S5/0 Niyaz Ahmad Bhat
R/O Mooimnabad, Lane No.9, Batmaloo, Srinagar.

vide Notification No. 36 dated 16.05.2019 has been declared as
Absolute/Final.

-

By Order \ . ‘ "” f}:")'j),.--']

P
(Mohammad Yasin Beigh)
Registrar (Adrﬁ

No: 1179 — HQQIQC?]L%ated: 06 jb3 {} 202 )

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Deihi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, J&K High Court Bar Association, Srinagar

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Umer Niyaz Bhat , Advocate

...... for information and necessary action.

N

Reglstrﬁf/(lgd .X’ ’
=

e




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

& ok ok

NOTIFICATION

No:\%%% W‘!aq Dated: Oé{/m’% If%zi

Provisional admission as an Advocate, granted under the

Advocates Act_, 1961 in favour of:

Mr. Aamir Majid Shah
S/O Abdul Majid Shah
R/O Hajibagh, Madni Mohalla, Budgam

vide Notification No. 909 dated 22.11.2019 has been deolared as
Absolute/Final.

By Order \

(Mohamma YasmB gh)
Reglstrar (Adm

No: 'Y ’)(‘/3@@41[’%“3&; Oé/szl 202 ]

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Pr.es.s, Jammu for publication in the next issue

of Government Gazette.

4. President, District Bar Association, Budgam

5 CPC e-Courts High Court of J&K Jammu for uploading on the official

~ website. :

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7.  Mr. Aamir Majid Shah, Advocate

. for information and necessary action.

ﬁéisjir\a@ﬁwm
.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® %k

NOTIFICATION

3¢ éﬁg%’” lM Dated: Oélfo;; [boz r

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of

Mr. Ajaz Ahmad
5/0 Abdul Hamid Paul '
R/O Buchroo, Brother’s Colony, Tehsll Chadoora, Distt. Budgam

vide Noiification No. 907 dated 22.11.2019 has been declared as
Absolute/Final.

By Order . ‘

} (Mohamma Yasm Belgh)

Registrar (A g dé?
No: 1408 "I\’”Y',Kq) l,ﬁated: Al /O% Ii Lo |

Copy forwarded to the: -

1. Principal District and Sessions .Judge, Budgam
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, District Bar Association, Budgam

5 CPC e-Courts ngh Court of J&K Jammu for uploading on the, official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Ajaz Ahmad, Advocate

...... for information and necessary action.

\ g O ﬂ (;)

Reglstrar Ad
%;gl




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 129 f’fﬁmll Dated: 6@/0,,[%1

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Safina Akhter
D/O Abdul Ahad Sheikh
R/O Sheikhpora Kreeri, Baramulla.

vide Notification No. 831 Dated 21.09.2019 has been declared as
Absolute/Final.

-

T A "’“/()‘; Ui 3/
(Mohamma Yasin Beigh)

Reglstrar (Adm
No: [Uoe — 0'7}@ “’Pted Oé/b 2 f7/02)

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Baramulla

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Safina Akhter, Advocate
...... for information and necessary action.

Reglstrar (Ad




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: D@fij&)ﬁﬂ!’%D&’tedi Dé%ﬁ}/?ﬁl [

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Raqeeb Mushtaq.-
S/0O Mushtaq Ah. Sheikh
R/O Han@Chawalgam,Kulgam

i '
vide Notification No. 937 dated 22.11.2019 has been declared as
Absolute/Final.

By Order

s\ Js\\ M
(Mohamm asm elgh)
[, Reglstrar (Ad
39> — BC?CI/KCI) os: ©6 )42 | 203,
‘ -0
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kulgam
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue
‘ of Government Gazette.

4, President, District Bar Association, Kulgam
5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

8. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Rageeb Mushtaq, Advocate
...... for information and necessary action.

_ AV /g «/)

Reglsti ar %
’D



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

N.o: N crl[’ %H/%Dated: 0@{/ 63\/902)

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Mudasir Ahmad Bhat
S/0 Bashir Ahmad Bhat
R/O Chandihaar, Wanganpora, Idd Gah, Srinagar

vide Notification No. 926 dated 22.11.2019 has been declared as

-

Absolute/Final.
By Order ‘ \_.. _ow ”‘oS Og\)« A
(Mohammad Yasin Bei h)
Registrar (Adm.

no: [38Y —] Bﬂllﬁqlé’fed 04/0% 7/02/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, J&K High Court Bar Association, Srinagar

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Mudasir Ahmad Bhat, Advocate

------

for information and necessary action.

Reglstr&r/(
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couicil under Sectioit 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No: 1162{%2{ WDated: O@/@ o,i[ Q,oL/

Provisional admission as an Advocate, granted under the -
Advocates Act, 1961 in favour of:

Ms. Shazia Akhter
D/O Mohammad Yousuf Mir
R/O Salia Panchalpora, Mir Pora, Tehsil Mattan, Distt. Anantnag-

vide Notification No. 957 dated 22.11.2019 has been declared as
Absolute/Final.

By Order - - \__ o ;/,-:53'\'{[5\«»/\

(Mohammad Yasin Beigh)
Registrar (Adnj.)|

No: ‘[?3’74},]3&{%[%?} dated: (Sé/éf))}LMl)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Anantnag

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Shazia Akhter, Advocate
...... for information and necessary action.

o

Q\,,/””" o 5:;0 ¢ géf )\.ﬂ
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

ol
B

"NOTIFICATION

No:wg;{; ms)% Dated: O%/my/] 242 |

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Saleem Gul
S/0 Ghulam Mohd Sheikh
R/O Tarathpora, Distt. Kupwara

vide Notification No. 814 dated 20.09.2019 has been declared as
Absolute/Final.

By Order | C e ﬂt)f‘\},g\?/?

(’\/Iohammad Yasm Beigh)
Registxar (Adny) 037

274
0%
o 1368 — 1375 | Harear oé/ov)l 22|
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kupwara
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4. President, District Bar Association, Kupwara
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Saleem Gul, Advocate
...... for information and necessary action.

2
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

EE

NOTIFICATION

B g}fwzr/'Qﬁated: ot

0}){[ 2]

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Nasirul Islam
S/0 Mohammad Maqbool Magrey
R/O Ganowpora, Magrey Mohalla, Shopian

vide Notification No 714 dated 19.09.2019 has been declared as

Absolute/Final.
By Order Y
y e oA aS\“ 3\ \
(Mohammad Yasin Beigh)

Registrar (Adm. ) ‘

No: ':5[:»0”’367!&”’/ lﬂ/e)ated: OG [051} 22|

Copy forwarded to the: -

1.
2.
3.

4.
S)

Secretary,

Principal District and Sessions Judge, Shopian

Bar Council of India, New Delhi.

of Government Gazette.

President,

website.

Incharge Chief Librarian, High Court

District Bar Association, Shopian

information and also keeping record of the same.

Mr. Nasirul Islam, Advocate

for information and necessary action.

£y 7
Regi

|

2

Manager, Govemment Press, Jammu for publication in the next issue

CPC e-Courts High Court of J&K Jammu for uploading on the official

Wing Jammu/ Srinagar for



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

NOTIFICATION

No: |22 :Tf)o’lfj@qDated: ()G/cﬂ)! 22 |

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Myr. Mohd Yaseen
S/O Mehraj Ud Din Matta :
R/O Bilal Colony, Qammerwari, Al-Hadith Masjid, South, Srinagar

vide Notification No. 705 dated 19.09.2019 has been declared as
Absolute/Final.

)

By Order | | ’\ e {&“\rf}\

T2

(Mohamniad Yasm Beigh)

Reglst%ég

No: [382 — B’s"?[ﬂq/tgted OS/QB[

_ Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4. President, J&K High Court Bar Association, Srinagar

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ) _

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Mohd Yaseen , Advocate

...... for information and necessary action.

e e g\ Cf} 3‘/
Reglstrar (Ad



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couicil under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: Ilpﬁff MI}“ Dated: (Bélfb ))102}

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Khushboo Majeed
D/O Ab Majeed Reshi
R/O Ashaji Pora Heavan Colony, Anantnag

vide Notification No. 746 dated 19.09.2019 has been declared as
Absolute/Final.

By Order

% /1[/\/‘/

(Mohamn}é”(i’ Yasin Belgh)
Registrar (Adn}.)

No: 134Y — 15| !«6’! LPDated: 66 /0 3/7’01 [

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Anantnag
Secretary, Bar Council of India, New Deihi.

Manager, Government Press, Jammu for publication in the next issue
-of Government Gazette.

President, District Bar Association, Anantnag
CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court
information and also keeping record of the same.

Ms. Khushboo Majeed, Advocate
for information and necessary actlon

.-

@

o

Wing Jammu/ Srinagar for

LA



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %

NOTIEICATION

No: 17@"} %}1/@4 Dated: f)é/b 97/’)/6 2 |

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of;

Ms. Dimple Bharti

D/O Bansi Lal Palwal

Vill; Bathaie Teh: mahore, Reasi, A/P H.No: 174 Rehari Colony Near
Hari Mander , Bharat Nagar, Jammu.

vide Notification No. 1667 dated 29. 03 2019 has been declared as
Absolute/Final.

By Order ' A2l P
y | Y L/’”/' g “‘\\ ! K
(Mohammad Yasin Beigh)

Registrar (Adm.

oY/
No: HM«WCH/RQ/L&ted Oéﬁ%/%’)f VA

Copy forwarded to the: -

1. Principal District and Sessions Judge, Reasi

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Reasi

) CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7.  Ms. Dimple Bharti, Advocate
...... for information and necessary action.

Y | \\//‘/ A
Registrar (Ad




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

E O

NOTIFICATION

LYy fdﬁ 2"2’/({‘?Da’[ed: Dé/o/%/%p;[

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Mehnaz Chowdhary

D/O Nayaz Ahmed :

R/O Garhi, Reasi, * ! ‘
A/P Bathindi Gaziabad, Sunjwa Road C/O India Cake House, Jammu

i
1

vide Notification No.526 dated 10.07.2018 has been declared as
Absolute/Final.

No: ,77’“‘”78/52((}Dated ()6/0 ")/o’L}

By Order B \

Py B \

Regist

Copy forwarded to the: -

1.
2.
3.

4.
5

Secretary,

- Principal District and Sessions Judge, Reasi.

Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

President,

District Bar Association, Reasi.

CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

Ms. Mehnaz Cimwdhary, Advocate

for information and necessary action.

/n\;(/\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

EE 3

NOTIFICATION

No: 1720120&}/:{0, Dated: Oé/ﬁ}bu
N ]

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Sapanpreet Kour
D/O Manjeet Singh
R/O Ward No. 10 H.No. 166, near BDO Office, R.S.Pura, Jammu

vide Notification No. 1746 dated 30.03.2019 has been declared as
Absolute/Final.

: A g
By Order — - on g \
 (Mohammad Yasm Belgh)
Reglstr Y (Ad

D — éfﬁj‘?fr/[fgted 06/0% | 202

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6.  Ms.Sapanpreet kour, Advocate
...... for information and necessary action.

\

Reglstrar (Adm%) \\/



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

$ ok %

NOTIFICATION

No: hogf, w-t/@ Dated: (3@/63/2021

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of: -

Mr. Navneet Thakur,
S/0 Thakfy Das Thakur,
R/O H.N6253; Vill. Kashirah, Near Air Force Station, Udhampur.

. L df
vide Notification No. 1766/30.03.2019 has been declared as

Absolute/Final. T
(Mohammad Yasin Beigh) .
Registrar (Admy) n
%’“’*’E

No: 17139 - 1744 /VQCI’; u)Dated: 06/03// w2 |

By Order

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, District Bar Association, Udhampur

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Navneet Thakur, Advocate

...... for information and necessary action.

Registrar (Adm.)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

168 f’b‘*l‘/k‘i Dated: &@(/o;/‘)wl

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Saba Atiq
D/O Atiq-ul-Rehman,

R/O Khawaja House, Ward No. 8 Basoli, Kathua. A/P Lane No. 8
Usman Colony Bathindi, Jammu.

vide Notification No. 1712 dated 30.03.2019 has been declared as
Absolute/Final.

B
By Ord - 3A
y Lrder e \\ ’4%<\O\ ‘
(Mohammad Yasin Beigh)

Reglstrar (Adm ‘X
2
No: [123 ~ ”30‘/;20' ) (/Qated: 66/0 2/"),01/ /W\

Copy forwarded to _the;r-

1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4.  President, District Bar Association, Kathua
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srlnagar for
information and also keeping-record of the same.
Ms. Saba Atiq, Advocate
...... for information and necessary action.

N

Y




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU‘

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
skt e

NOTIFICATION

No: lg,g,olﬂ%-z&f&q Dated: aé//c%’/ 200 |

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Naveed Mahmood Ahmad
S/O Ab. Gani Sofi

R/O H.No.35, Sector-A, Gulbahar Colony, Hyderpora, Bye-Pass,
Srinagar.

vide Notification No. 1351 dated 03.01.2019 has been declared as
Absolute/Final.

-

By Order | 1 . ,\\3/
e ‘icf\f\’ g’) ) (i
qamm"ﬂ’Yasm Belgh)
Reglstrar (Ad
w/ /

: (7061113 [Rq N)Dated 06/0 3/%94
Copy forwarded to the -
1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, J&K High Court Bar Association, Srinagar

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srmagar for
information and also keeping record of the same.

7. Mr. Naveed Mahmood Ahmad, Advocate

...... for information and necessary action.

iy
Reolstral (Adm! ) 001\

RV\n/ ”W ’



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 163 orf W—‘)@Dated: 5@//0%/]%1/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Shashank Vasisatha
S/0 Braham Datt Sharma
R/O 280/7, Sector-7, Channi Himmat, Jammu

vide Notification No. 1661 dated 29.03.2019 has been declared as
Absolute/Final.

By Order : | \ »(w”ém%\““jp/\

(Mohammad Yasm Beigh)
Registrar (Adm.)

No: [b€2 -~ 1689 f&q[Lgated: 061/03120?») | 1//6‘“\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi. ,
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4, President, J&K High Court Bar Association, Jammu
5.

CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srmagar for
information and also keeping record of the same.
7. Mr. Shashank Vasisatha, Advocate
...... for information and necessary action.

|
|
|
|
!
|
|
|
|




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exer c1smg powers of Bar Council under Section 58 of the Advocates Act, 1961)
S 3

NOTIFICATION

No: 16§ 6“]; W‘JQqDated: Oio})%?»}

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Ishrat Jan
D/O Ab Hamid Wani
R/O Umerhair, Buchpora, Umanabad Colony, Srinagar

vide Notification No. 1329 dated 02.01.2019 has been declared as
Absolute/Final.

By Order *f‘"/gq@\v

(Mohammad Yasm B 1gh)
Registrar (A (;L\

No: [666 - ;érB /}ﬁC![lgzted: OG/ 0> /} 202 | Q

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. President, J&K High Court District Bar Association, Srinagar

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Ishrat Jan , Advocate

...... for information and necessary action.

\ 9 3\
Regls {rav (Ad “'Q é?\
c?g\‘(& AN
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# %

NOTIFICATION

Léo af;fwf\l]‘?‘} !:)ated; 0€/05/[%9,;

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of

Mr. Yassir Hussain Shah,
5/0 Raiz Hussain Shah,
R/O Hari Mohalla, Sanai, Surankote, Poonch.

vide Notification No. 1700 dated 30.03.2019 has been declared as
Absolute/Final.

By Order

(Mohammad Yasin Belgh)

Regist ar( d

No: ,(Sgg‘””)éf,’ (z‘q{\)gated: Dé/OB/ 20}

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Poonch

Secretary,

Bar Council of India, New Delhi.

)

Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

President,

District Bar Association, Poonch

CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Mr. Yassir Hussain Shah, Adyocate ‘

for information and necessary action.

Reglstral (Ad

Lo




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

£ I 3

NOTIFICATION

No: 159 q}‘i ')fozl,/fzq Dated: @b /b%/]')} 2

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Narender Jamwal
S/OAtam Singh Jamwal
R/O Jagti, Nagrotra, Jammu.

vide Notification No. 1761 dated 30.03.2019 has been declared as
Absolute/Final.

¥
By Order s 0\\
(Mohamm’a"d Yasin Beigh)
Registrar (Adng. ,
Lp . o
No: H)B‘( M[(,L”/P\QI Dated: (56/6} /),eo_) . s L
: j J
Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Governmeni Gazette.

4. President, J&K High Court Bar Association, Jammu

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Mr. Narender Jamwal, Advocate
...... for information and necessary action.

’/1

Reglstg:i (Ad C?_\




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

% ok ok

NOTIFICATION

No: IS¢ ’ﬁ;{)ﬁolL)RqDated: 06/0 b’i’uv/(

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Insha Bashir
D/O Bashir Ahmad
R/O Nalabal Nowshera, Hamdaniya Colony, Srinagar

vide Notification No. 551 dated 07.08.2018 has been declared as
Absolute/Final.

By Order

oy - /?(N /O<}ﬁf \l/i
(Mohamm d Yasin Bej h)

| Reglstrgil(/ ‘ 2\
No: {6/€ ~ M)YMCI/WDated bé/b} LZo%l <

Copy forwarded l!o the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, J&K High Court District Bar Association, Srinagar

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Insha Bashir , Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L S

NOTIFICATION

No: |$2 6)? ),oi’-f/Kl%ated: @é/bg/fza?,/

Provisional admiss_ion as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Aakriti Singh Rathore
D/O Rakesh Rathore
R/O H.No.151, Raj Niwas, Poonch House, Panjtirthi, Jammu

vide Notification No.15 dated 06.04.2017 has been declared as
Absolute/Final.

. Aﬂ_!l..,‘-".
By Order | . '\\w///‘ . /é"%I N
(Mohammad Yasin Iei
. £
Registrar (A .) 9

917/ ~ gy

{
Copy forwarded to the: -

No: /QOlﬂléGq]&i}L@ated: Oé/o}/%?»)

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. President, Bar Association, High Court of J&K, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Ms. Aakriti Singh Rathore, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

\

NOTIFICATION

No: |S] fff)f%”/ﬂbated: O-é#)}vb”‘

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Neelam Kumari
D/O Ushanak Chand
R/O Rajwal P/O Kaleeth, Tehsil Jaourlan, Akhnoor, Jammu.

vide Notification No. 1768 dated 30.03.2019 has been declared as-
Absolute/Final.

By Order \ | w/o <\d}\“"

(Mohamma Yasm Belgh)
Regis ar(

186 — |5 A6l i 03/' kel

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4.  President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Neelam Kumari, Advocate

...... for information and necessary action.

Reglstrar (A




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
. * sk ok

NOTIFICATION

No: \86;{;40»!}(@ Dated: 0‘4/02//%}}

Provisional admission as an Advocate, granted under the-

Advocates Act, 1961 in favour of:

Ms. Sonali Parihar
D/O Narinder Singh Parihar
R/O W.No.60 near Tiny Tots School Dokh Plaoura, Jammu

vide Notification No. 1659 dated 29.03.2019 has been declared as
Absolute/Final.

\

By Order L[ 1\

1
(Mbhammﬁﬁ/‘mn Beigh)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4.  President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Sonali Parihar, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: |1 TJLW!/&Q Dated: 06/63;/’282 |

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 | in favour of;

Mr. Nikhal Kotwal

S/O Mohan Lal

R/O Village Gajoth, Tehsil Bhalla, Distt. Doda

A/P H.No.233, Toph Sher Khania, Mehra Mohalla, Jammu

vide Notification No. 1364 dated 03.01.2019 has been declared as
Absolute/Final.

N

e

(Mohammad Yasin Bejgh)
Registrar (Adm

s 198 - lgol/ﬂq/}jgted 66/&2 /')op,} \’W/ \C/ﬂg\

Copy forwarded to the: -

. /\Jﬂ{ o
By Order - \ /MU\/(;{ @\f\/\

1. Principal District and Sessions Judge, Bhaderwah
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the neyt issue

of Government Gazette.
4. President, District Bar Association, Bhaderwah
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ‘
6. Mr. Nikhal Kotwal, Advocate
...... for information and necessary actlon

Reglstrar (Adm ‘




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)

NOTIFICATION

No: \’Ktﬁ%z(}/@ Dated: 0@/65//%2/.

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of

Ms. Samreena
D/O Nazir Ahmad Dar
R/O Gorlpora, Sanath Nagax , Srinagar

vide Notification No. 800 dated 20.09.2019 has been declared as
Absolute/Final.

By Order | — \ o ng‘;}g/‘
M

(Mohammad Yasin Beigh)
Registrar (Adm. j@ a)

No: [179 - i"—lgg/@’/lé)ated: 06’/03/%21 i
Copy forwarded to the: - .

(A " Principal District and Sessnons Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issus

of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar
5 CPC e-Courts High Court of J&K Jammu for uploading ¢z the official
website.
Incharge Chief Librarian, High Court Wing Jammu«Sgnagar for
information and also keeping record of the sjpme.
7. Ms. Samreena , Advocate

S for lnformatlon and necessary action.

o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

koo

NOTIFICATION

No:]ofvﬂ‘mi[@@i Dated: @e)bgfmmf
_ il ‘ 7 |
Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Amir Hussain Khan Apapo
S/O Gh Ali Khan Apapo
R/O Wahadat Pora, Tehsil & Distt. Budgam.

vide Notification No. 769 dated 19.09.2019 has been declared as
Absolute/Final.

By Order : { -~ /r 0 \\ '/\

,./1(/‘/ i

(Mohamma’ﬁ Yasin Beig )
Registrar (Adm.)

24

No: ”7!‘“”7@{'26‘! Lf) Dated: OG !@3( 2072 |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Governiment Press, Jammu for publication in the next issue
of Government Gazette. '
4. President, Distridt Bar Association, Budgam
5. CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂcnal
website.
incharge Chief Librarian, High Court Wing Jammu/Srmagar for
information and also keeping record of the same.
7.  Mr. Amir Hussain Khan Apapo, Advocate
...... for information and necessary action.

o

)

1
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

‘No: | 7% %wjlﬁq Dated: Dé/b}//% 2|

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Myr. Musharraf Farooq
S/O Mohammad Farooq
R/O H.No.F-47, Ustad Mohalla, Jammu

vid_e Notifibation'No.1336 dated 02..01.2019 has been declared as
Absolute/Final.

By Order J \/ . W;%g\@ b
' (Mohammad Yasin Bejgh)
Registrar (Adm.,
0
o

No: 1763 ~ ]770 /qu;!ated Oé/o % 0 2/

Copy forwarded to the -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4, President, Bar Association, High Court of J&K, Jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6.  Mr. Musharraf Farooq, Advocate
...... for information and necessary action.

\ / %‘/ TH‘

Reolstrar (Adm

S gl %@\




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
L

NOTIFICATION

] aﬁwy\? Dated: 6@/]@ DJJWL)

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Imrah Jan
D/O Ghulam Mohammad Najar
R/O Sath Boni Lal Bazar, Srinagar

vide Notification No. 487 dated 10.07.2018 has been declared as
Absolute/Final.

By Ord - A
’y rder . O‘gd)

(Mohammad Yasin Beigh)
Regist (Adrg
No: ]1Y7] '”Hftf/ﬂq“sﬁted Dé/oz/%l V‘/M

Copy forwarded to the -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4. President, J&K High Court District Bar Association, Srinagar
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Imrah Jan, Advocate

...... for information and necessary action.

o

- U‘f o) >

Reglstg (Adm .
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: !\4@ ‘ﬁwff]ﬂq Dated: b@/ /)'wlf

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Apum Zahoor !
D/O Zahoor Ahmed Misger
R/O Zadi-Masjid, Safa Kadal, Srinagar-190002

vide Notification No. 125 dated 17.06.2019 has been declared as
Absolute/Final.

By Order

et Og v 3/\
(Moham asin Belgh)

Registrar (Ad 2
No: 1§59 — !S’éélrﬁq [ﬁpated: bél/bﬁ }/% 9’/ Oég

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for pubhcatlon in the next issue

of Government Gazette.-

4. President, J&K High Court Bar Association, Srinagar

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Anum Zahoor, Advocate

...... for information and necessary actlon

ﬁ\

Reglstrar %2{



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Councnl under Section 58 of the Advocates Act, 1961)

% % ¥

NOTIFICATION

No: 169 "j%%/({‘fDated: bé%o}]f’»w}

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Abhinandan Raina
S/O Bharat Bhushan Raina
R/O 72, Rampura, Gandhi Nagar, Jammu

vide Notification No. 1625 dated 28.03.2019 has been declared as
Absolute/Final..

By Order . ‘(‘
(Mohammad Yasin Belgh)

Copy forwarded to the: -

1.
2.
3.

4.
5

o

Principal District and Sessions Judge, Jammu

Secretary,

Bar Council of India, New Delhi.

W

Regist Adm
" M

No: ‘75?*’739)£C1/L€ated 06/@) ')/02“/

Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.-

President,

J&K High Court Bar Association, Jammu

CPC e-Courts High Court of J&K Jammu for uploading on the official

website, -

Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and alsc keeping record of the same.
Mr. Abhinandan Raina, Advocate

for information and necessary action.

Reglstrar (Ad }
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

'NOTIFICATION

No: {7 j}fzow,}’iq Dated: [)é/o};/f’)fazal‘

Provisional admission as an Advocate, granted under the

Advocates f\o’c, 1961 in favour of:

Myr. Zulfqar Ahmed

S/O Anwar Hussain

R/O Farwala P/O Palam (Rajouri)

A/P Baba Jitto Hostel Jammu University, Room No.242, Jammu.

vide Notification No. 1692 dated 07 03.2018 has been declared as
Absolute/Final.
By Ord : /
rder
y T og o\
(Mohammad Yasm Be gh)
Registrar (Adm

No: |74 - lf/Rq/l%/)ted {’)A/Oﬁa 7"'2/

Copy forwarded to the: -

ot.k

1. Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jamiu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Rajour;

5 CPC e-Courts High Court of J&K Jammu for uploading on the offlcxa!

' website.

8. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
-information and also keeping record of the same.

7. Myr. Zulfqar Ahmed, Advocate

...... for information and necessary action.

o

\__ MTD >\

Reglstrar (Ad 2)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
L

NOTIFICATION

No: 7%?‘ m&j_@Dated: 06/[0“9}/94’ >

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Mir Farhatul Aen
D/O Mukhtar Ahmad Mir

R/O Uttersoo, Aminabad Chander Wadan, Tehsil Shangus, Distt.
Anantnag

vide Notification No. 859 dated 18.10.2019 has been declared as
Absolute/Final.

By Order L
V oy O i Qg \;}\\/\

(Mohammud Yasin Beigh)

Registra@m
. | % 0%
No: 1§43 rYSfG/RQ} l’pDelted:. Gé‘ /b > /)’0?’} <

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Anantnag _

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. )

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Mir Farhatul Aen, Advocate
...... for information and hecessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: lw:fwl!‘z(} Dated: 0@/0%,}%2/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of;

Ms. Naveeda Afzal
D/O Afzal Khan
R/O Sheeri, Tehsil & Distt. Baramulla

vide Notification No. 718 dated .19.09.2019 has been declared as
Absolute/Final.

By Order ‘ POV ﬂ,, = 03‘ i

(Mol;ammad Yasin B gh)
Registrar (Ad
Ay

Lgated: 66/0 '9)/’)/;?,

No: |0 —153Y iQQ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Baramulla “

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and aiso keeping record of the same.
7. Ms. Naveeda Afzal, Advocate
...... for information and necessary action.

o \ e T 7/;
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
L o

NOTIFICATION

No: IH?—;f%)-t)M Dated: @é/[o?;/%p,;

Provisional admission as -an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Ishfaq Nazir
S/0 Nazir Ahmad Wani
R/O Narkara, Tehsil Budgam, Distt. Budgam

vide Notification No. 918 dated 22.11.2019 has been declared as
Absolute/Final.

By Order ) [ Y

A -
e\
* (Mohammad Yasm gh)
Registrar (Ad@
/
~ Lp / N/ o5
mmmﬁf‘?‘ifnated 06 /o) [202)
Copy forwarded to the: - -
1. Principal District and Sessions Judge, Budgam
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4. President, District Bar Association, Budgam.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Ishfaq Nazir, Advocate
...... for informationsand necessary action.

P

« #

. \ | P v
ﬁggistfar’(’ m) o‘i?" % -]



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok

NOTIFICATION

No: No%%ﬂ]@ Dated: 0({/6}]%%7

(
Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:.

Mr. Mukesh Sharma
S/0 Gian Chand
R/O Village Amroh, tehsil Ram Nagar, District Udhampur

vide Notification No. 866 dated 18.10.2019 has been declared as
Absolute/Final.

By Order %

No: “’Hg'”’

Yoo (56// 0 Z}/%z J

Copy forwarded to the: -

1. Principal District and Sessions Judge, Udhampur
2. Secretary, Bar Council of India, New Delhi.
3. . Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. & President, District Bar Association, Udhampur
5. } CPC e-Courts High Court of J&K Jammu for uploading on the official
{ website.

incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Mr. Mukesh Sharma, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

o: &Y :L%MI)QQ Dated: Oé/o }/I')/oz[

Provisional admission as .an Advo’cate, granted under the

Advocates Act, 1961 in favour of:

Mr. Ashwani Kumar
S/O Hazara Kumar
R/O Near Kothian (Barnai), Tehsil & Distt. Jammu

vide Notification No. 1707 dated 09.03.2018 has been declared as
Absolute/Final.

By Order g e 3/(
" (Mohammad Yasm Belgh
Registra (Adm ) 2
A\
No: Ie% [697 ]RC’)LPDated @é/@ 7) ned|
Copy forwarded to the - |
1. Principal District and Sessions Judge, Jammu
2, Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4. President, J&K High Court Bar Association, Jammu
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief leranan High Court. Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Ashwani Kumar, Advocate '

...... for information and necessary action.

o

Lﬂ UBW)

Reglstrar (Aflm.)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Sectiou 58 of the Advocates Act, 1961)

NOTIFICATION

No: Dated:

Provisional admission as an Advocate, granted under the

Advocates Aét, 1961 in favour of:

Ms. Shazia Kousar

D/O Mohd Igbal

R/O Mangotra P.O Marmat, Doda.

vide Notification No. 506 dated 10.07.2018 has been declared as

Absolute/FinaL
B - - O A
y Order e \\_/—f\ 95 U”J\
(Mohammad,Yasin Beigh)
Registrax (Adny.)
AP
No: Dated:

Copy forwarded to the: -

1.
2.
3.

4,
5.

Principal District and Sessions Judge, Bhaderwah

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

President, District Bar Association, Bhaderwah

CPC e-Courts High Court of J&K Jammu for uploading on the official

. website.

Incharge Chief Librarian, High Court Wing Jammu/Sunagar for
information and also keeping record of the same. ,
Ms. Shazia Kousar, Advocate

...... for information and necessary action.

U7
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

1377 ; )«w?ffﬁff Dated: @é/fo 2) /[ pL ’li

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Showkat Majeed
S/O Ab Majeed Bhat
R/O Narkara, Bada Mohalla, Budgam

vide Notification No. 948 dated 22.11.2019 has been declared as
Absolute/Final.

By Ord RPN
y Order Kd AWHE‘:/OQO”)X)"\
' (Mohamm “Yasin elgh) !

Reglstgtr (Ad
No: {WII - iL!'m?/qu{Lngated: @él[‘@’/’)/" a

Copy forwarded to the: - |

1. Principal District and Sessions Judge, Budgam

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4, President, District Bar Association, Budgam
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
Mr. Showkat Majeed, Advocate
...... for information and necessary action.

N




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok ok

NOTIFICATION

No: 13$'0{}%L’}£@Dated: Oé/s IJM/_

Provisional. admission as an 'Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Kamran Rashid
S/O Ab Rashid Bhat
R/O Mandar Bagh, Tehsil South, Distt.Srinagar

o

vide Notification No. 828 dated 21.09.2019 has been declared as
Absolute/Final.

By Order % N “>/
y /7W“\//§ € \
(Mohammad Yasin 1gh)

Reglstrar (Ad 49
o: f44f — Mgﬂpqéated b(ﬁ}l)'}/)/ol) \@9)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, J&K High Court Bar Association, Srinagar ~

5. CPC e-Courts ngh Court of J&K Jammu for uploading on the official
website.

8. Incharge Chief Librarian, High Court Wing Jammu/ Srmagar for
information and also keeping record of the same.

7. Mr. Kamran Rashid, Advocate

...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

. NOTIFICATION

i
1

o: 33 f}f/?/oﬂ }ﬂqDated: b%//'@‘/%u

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of

Mr. Anil Khajuria
5/0 Romesh Khajuria
R/O Rohi Morh, Gadigarh, Tehsil & Distt. Jammu

vide Notification No. 1526 dated 02.03.2018 has been declared as
Absolute/Final.

By Order | % o o < ,{:q-}\-}/i
(Mohammad Yasin Beigh)

Reglstrar (A g&
| )

lf)gted: Dg / 0)/))/0 >

No: lypa-- 1434 ﬁq

Copy forwarded to the: -
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette. .

4, President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.

Mr. Anil Khajuria , Advocate
...... for information and necessary action.
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ReglstSEI((
i

-

1




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

1] (;]f Tl )ﬁfi Dated: 0 Q(fu?yjf 20 2|

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Anisa Yousuf
D/O Mohammad Yousuf
R/O Branpather, Batmaloo, Srinagar

vide Notification No. 850 dated.18.10.2019 has been declared as
Absolute/Final.

By Order \\a oL ﬂ”)\y\
. | | (Mohamma “Yasin Belch)

Registrar (Adm. J
No: Mleflm J‘Z )Lgated oé)b?;/%l) \h‘/’/oi??

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4, President, J&K High Court Bar Association, Srinagar
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Anisa Yousuf, Advocate

...... for information and necessary action.

&
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

NOTIFICATION

No: ¢4 g}ﬁ%”/@Dated: oé/ﬁsg//u?/(

Provisional admission as an Advocate, granted  under the

Advocates Act, 1961 in favour of:

Mr. Karanjeet Singh
S/0 Krishan Singh
R/O Village Ahadwaha, Tehsil & Distt. Ramban

vide Notification No. 1515 dated 02.03.2018 has been declared as
Absolute/Final.

By Order Ty /gﬁy’\

(Mohammad Yasin Bejgh)
Reglstrar (Adm. %2

No: [6Sc - MS—')/&/ ated 66/5}/7’011

Copy forwarded to the: -

1. Principai District and Sessions Judge, Ramban

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. President, District Bar Association, Ramban

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Karanjeet Singh , Advocate

...... for information and r.ecessary action.

Reglstrar ( 5/\@&




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

NOTIFICATION

No: 1€ z{ %ﬂl@ Dated: Qé/@ %/’),ozl

Provisional admission as an- Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Altaf Hussain Ahanger
S/O Ab Khaliq Ahanger ' ,
R/O Tujar Sharief Zaingeer, Ahanger Mohalla, Baramulla-193201

vide Notification No. 762 dated 19.09.2019 has been declared as
Absolute/Final.

By Orden: W"f/(l(’/g@

(Mohamma Yasin Beigh)

| Regist r(Ag
No: 'gqgflgg)%/gq!)tef@d; 06/0,))/

Copy forwarded.to the: -

1. Principal Dfstrict and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4, President, District Bar Association, Baramulla
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. -
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same. '
7.  Mr. Altaf Hussain Ahanger, Advocate
...... for information and necessary action.

Reglstrar ( m )/f
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)

NOTIFICATION

N W‘Y:?W{}QQ Dated: @—G/@ b/[}o),f

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Imtiyaz Ahmad Dar
S/O Habib Ullah Dar
R/O Zirpora, Bijbehara, Anantnag

vide Notification No. 126 dated 17.06.2019 has been declared as
Absolute/Final.

By Order 1 o WXW
(Mohammad Yasin B 1gh)
Reglstrar (Adng,

No: ?Yé’?""§7bl Q%Lated 06/53 %2

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for-publication in the next issue

of Government Gazette.
4. President, District Bar Association, Anantnag
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, Hi gh Court Wing Jammu/Snnagai for ‘
information and also keeping record of the same. . ,
7. Mr. Imtiyaz Ahmad Dar, Advocate -

...... for information and necessary action.

2
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ® %

NOTIFICATION

No: ]-SQ%KW‘J@ Dated: @é[gg/]%u

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Varun Sharma
S/0 Surinder Kumar
R/O H.No.3, Near Govts Quarters, main stop Janipur, Jammu.

~ vide Notification No. 1697 dated 30.03.2019 has been declared as
Absolute/Final.

By Order . _ \/ w“ﬁ@/\

(Moh;@lmmad Yasin Bejgh)
Registrar (Adm
! \F\a/ \ g
No: [642- - 1649 ]Rq/[’gated: @‘é{jag/ Lo2 | /O‘L .

T |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette. '

4, President, J&K High Court Bar Association, Jammu 4

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. -

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Varun Sharma, Advocate

e for information and necessary action.

ﬁégist{%.:sd ).




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU |

(Exercising. powers of Bar Council under Section 58 of the Advocates Act, 1961)

S

NOTIFICATION

No: lW?f’ﬂ%HBQ Dated: oé/c%/%’?— /

Provisiona_l admission as an Advocate, granted under the
Advocates Act, 1961 in. favour of:

Ms. Burjeena Hameed
D/O Abdul Hameed Dar
R/O Gogjigund, Tulamulla, Ganderbal.

vide Notification No. 785 dated 19.09.2019 has been deo!afed as
Absolute/Final.

B , !
y Order \_eom /ﬂﬁrﬂ
(Mohamma Yasin Beigh)
Reglstrar ( /?
. 0k
No: 1§81~ )(5?! Dated: 06/ 6}/%1}
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal
2. Secretary; Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for - publication in the next issue
of Government Gazette.
4.  President, District Bar Association, . ~ *¥ Gjomdas/éal,
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6.. Incharge Chief lerarlan ngh Court Wing Jammu/Srmagar for
information and also keeping record of the same.
7.  Ms. Burjeena Hameed, Advocate
...... for information and necessary action.

Reglstrar (




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: gqyg;lfwf/f?% Dated: oé//og/b»;!, ﬁ_

Provisional admission as an Advocate, granted unae'r the
Advocates Act, 1961 in favour of:

Mr. Mujtaba Hussain Parray.
S/O Gh Hussain Parray
R/O Jawahar Pora, Narbal, Magam Budgam

vide Notification No. 706 dated 19.09.2019 has been declared as
Absolute/Final_._

By Order /F,, 3
(Mohamma Yasin

Bej
Regmtra&yﬁi ngxoa

No: |5 — ’S:Li?eljﬂcl I lf@ted:- éé/A 5[} WL “0"7 .-

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for. publication in the next issue

of Government Gazette.

4, President, District Bar Association, Budgam

5 CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂc:al
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srlnagar for
information and also keeping record of the same.

7. Mr. Mujtaba Hussain Parray, Advocate

......Tor information and necessary action.

e
ﬂgist;i?ﬁd. Gb}di\
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

NOTIFICATION

No:‘(géw;;!wl_}@ Dated: 06//03][9,43)

Provisional admission as an Advocate, granted under the
. Advocates Act, 1961 in favour of:

Mr. Usman Ahmed Mir
S/O Mohd Sharief
R/O Chhatral, tehsil Mendhar, Distt. Poonch

vide Notification No. 158 dated 18.06.2019 has been declared as
Absolute/Final. '

By Order o ' b /08@

(Mohammad Yasin Beigh)
Registrar (Adm.) \

No: [bb — ,6351,‘24![’%3&& 06/05 /D/ez—l MXL\‘

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, District Bar Association, Poonch

5 CPC e-Courts ngh Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court ‘Wing Jammu/Srinagar for
information and also keeping record of the same. .

7. Mr. Usman Ahmed Mir, Advocate

...... for information and necessary action.
Reglstrar (Ad )
A




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k%

NOTIFICATION

No: |84 bf 21 € Dated: 06/03/54:21
7 I

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Jagdeep Kour,
D/O Om Prakash,
R/O Vill. Kalyanpur, P.O Kanachak, Marh, Jammu.

vide Notification No. 1717 dated 30.03.2019 has been declared as
Absolute/Final.

By Order

(Mohammad Yasm Beigh)

Reglster.

No: [6lo — 1611 !Ré'lLPDa_ted: 06/03j 202 )

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.
- 3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Mr. Jagdeep Kour, Advocate

...... for information and necessary action.

o

Registrar (Adm ) Oﬂ/ )/7




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
& k&

NOTIFICATION

No: 1§>.ffi M}‘/@Datéd: C)G/O}(/%’L/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Rigzin Dolker

D/O Tsering Punchok

R/O Charasa Nubra, Leh Ladakh

A/P H.No.191, Patel Nagar, Talab Tillo, Jammu

vide Notification No. 1711 dated 30.03.2019 has been declared as
Absolute/Final.

By Order \/\ w/(g/\

(Mohammad Yasin Beigh)

Registyar (Ad xgz
No: \S?‘i GOI/quuD)ated 06/03/%1 W $

Copy forwarded to the: - |

Principal District and Sessions Judge, Leh

‘Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

President, District Bar Association, Leh .

CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Rigzin Dolker, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® % %

NOTIFICATION

No: % 7 o&v?//fl’v Dated: {37/ 65/ il

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Aarizoo Maqbool
D/O Mohammad Maqbool Dar
R/O Gowherpora, Tehsil Chadoora, Distt. Budgam

vide Notification No. 23 dated 16.05.2019 has ‘been declared as
Absolute/Final. .

. N../“‘ L
By Order /(/)

(Mohammad Yasin Belgh)
Reglstrar (Ad

No: 2580~ 8#/’2671}&1’ ‘Dated: /":7//6'5} Lo

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, District Court Bar Association, Budgam

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wlng Jammu/ Srinagar for
information and also keepmg record of the same.

7.  Ms. Aarizoo Maqbool, Advocate

...... for information and necessary action.

| o=
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Registrar (Adjn. |7
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

Provisional admission as an Advocate, granted under the

ook

NOTIFICATION

02 2%{252’/ﬁ%ated: 08 .2.200/

Advocates Act, 1961 in favour of;

Mr. Imran Javaid Najar
S/0 Javaid Ahmad Najar
R/O Sarnal Payeen, Najar Mohalla, Anantnag

vide Notification No. 754 dated 19.09.2019 has been declared as
Absolute/Final.

No: Q—BQS“%C}\Z/QI%%S | ﬁ@/ 3 202]‘

By Ordér

(Mohammad Yasin Beijgh)

1

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Anantnag.

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue
of Government Gazette. '

President,

District Bar Association, Anantnag.

CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
Mr. Imran Javaid Najar, Advocate

for information and necessary action.
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egigtrar (Adml)
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HIGH COURT OF JAMMU. AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advecates Act, 1961)

NOTIFICATION

No:25S £921k4 Dated: (c?/’o%(/%u

Provisional admission as an Advocate, granted under the

'4 Advocates Act, 1961 in favour of:

" Ms. Sumyla Kiran

D/O Manzoor Hussain Sheikh

. R/O poochal, kishiwar H.No 100 chechar kishtwar.

A/P Ward No.62, Chib Mohalla near Coventry Scholars School,

Chinore, Jammu.

vide Notification No..1658 dated 29.03.2019 has been declared as

Absolute/Final.
v j
By Order . \\//*WW/O%PDYM
(Mohammad Yasin Beigh)
Registrar (Adm.)
s o]
No: 2947 - 2954 /P\qlDated: (0/ 09, Q02 |
Copy forwarded to the: - )
1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. President, J&K High Court Bar Association, Jarnmu

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Ccurt Wing Jammu/Srinagar for
information and also keeping record of the same.
7.  Ms. Sumyla Kiran, Advocate

...... for information and necessary action.

Reglstrar (Adm ) © ° (




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
L

- NOTIFICATION

No: 283 gﬁw\]m Dated: 10/[0“9/%21

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Raes Un Nissa
D/O Ab Salam Bhat
R/O Nehama, D.H. Pora, Tehsil & Distt. Kuigam

A/P House no.24, sec 3B, GTB" Nagar, polly Hills Estates, channi
Rama, jammu.

Vide Notification No. 146 dated 18.06.2019 has been declared as
Absolute/Final.

By Order | . \\//‘ W;ﬁ\ﬁyi

(Mohammad Yasin Beigh)
Reglstrakr (Adm.)

Fr”
No: 293 - 29 3g/@c’[DLa{)ted: }0/03 {Lﬂlf

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam
2. Secretary, Bar Council of India, New Deihi.
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4, President, District Bar Association, Kulgam
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, ngh Court Wing Jammu/ Srinagar for
information and also keeping record of the sarie.
7. Ms. Raes Un Nissa, Advocate
...... for information and necessary action.

o t\ﬁw;q%ﬂ»
egn.@ia/r m.

o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

% k¥

NOTIFICATION

No: 25| g}EwI/‘iq Dated: 1%//03/%;{

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Naseer Ahmad Sheikh
S/O Ab Majid Sheikh
R/O Kawoosa Khalisa, Moh. Gola Pora, Town Narbal, Budgam

vide Notification No. 80 dated 17.06.2019 has been declared as
Absolute/Final.

By Order . \/ w/o%@V\

(Mohammad Yasin Beigh)
Registrar (Adm.)
w

No: 2914 — 29 ll’[(K‘)[{)’a&ed: )0/03 /’)/I)’.l!

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette,

4, President, District Bar Association, Budgam

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr.Naseer Ahmad Sheikh, Advocate.

...... for information and necessary action.



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
S

NOTIFICATION

No: 243 ”F%N)p‘{ Dated: /%/()}/)0){
/A [
Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Aiman Mukhtar Bhat
D/O Mukhtar Ahmad Bhat
R/0O Natipora, Dilroz Colony, Nowgam, Srinagar

vide Notification No. 116 dated 17.06.2019 has been declared as
Absolute/Final.

By Order 3 |
Y : —'lw//% f;)?:’:‘"’\
(Mohammad Yasin Beigh)
Registrar (Adm.)
)RQ[L / / o ;L,‘:‘:z
No: 9 fﬁg Z?Of ated: /b / Og’/ 202 A
Copy forwarded to the: -
1. Principal District and Sessions Judgé, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4, President, J&K High Court Bar Association, Srinagar
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Snnagar for

inforration and also keeping record of the same.
7.  Ms. Aiman Mukhtar Bhat, Advocate
...... for information and necessary action.

- \/ w//ﬁ%’i
Registrar (Adm. |

% “Zla)N



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

NOTIFICATION

No: 246 ?JP/W\}MDated: Jofo5 Jr004
7 B

Provisional admission as an Advocate, granted under the
~ Advocates Act, 1961 in favour of:

Ms. Sakeena Nazir
D/O Nazir Ahmad Bhat
R/O Mehdi Colony, Budgam.

vide Notification No. 170 dated 18.06.2019 has been declared as
Absolute/Final. '

By Order W'

(Mohammad Yasm Beigh)
| Regmtrgﬁ&dm J)
o /ﬁq J) / ' E'
Copy forwarded to the: -
1. Principal District and Sessions Judge, Budgam
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. President, District Bar Association, Budgam

5 CPC e-Courts HMigh Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court ng Jammu/ Srinagar for
information and also keeping record of the same.

7. Ms. Sakeena Nazir, Advocate

...... for information and necessary action.

e el
egls rar (Adm
§

LB




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Coouncil under Section 58 of the Advocates Act, 1961)

®ox %

NOTIFICATION

No: YUY vf;rw\J“' Dated: (0/ 0% l[ 202 |

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of: '

Ms. lram Bashir
D/O Late Bashir Ahmad Khan
R/O Hamdania Colony, Sector No.7, Bemina, Srinagar-190018

vide Notification No. 127 dated 17.06.2019 has been declared as
Absolute/Final.

By Order \ :
d - WW/O&/)W »
(Mohammiad Yasin Beigh)

Registrar (Adm.)
No: L858 - 1&7(;( ﬂqé'ﬁd OB/ML,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, J&K High Court Bar Association, Srinagar

5 CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂcnal
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srmagar for
information and also keeping record of the same.

7. Ms. Iram Bashir, Advocate

...for information and necessary action.

\__ i

Reglstrar (Adm.)

R



pegtt

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

Bk

NOTIFICATION

No: X 6,’@ w!!“ Dated: ft/o_g// N2 |

Provisional admission as an Advocate, granted ‘under the
Advocates Act, 1961 in favour of:

Ms. Nuzhat Hamid
D/O Ab Hamid Kaboo
R/O Seer Jagir, Tehsil Sopore, Distt. Baramulla

vide Notification No. 1636 dated 12.03.2020 has been declared as
Absolute/Final. )

ey

By Order - \ w'/V')_\V\
i /W ab

(Mohammad Yasin Beigh)
Registray (Adm.)

/LP

No: )86 —2¥33 IM' Dated: /b//o D) ”%‘H

T

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramuila

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Baramuila

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Nuzhat Hamid, Advocate
...... for information and necessary action.

' VO CO\M
ﬁegistkrgi/‘d(ﬁdm.)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

" (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

NO: 27 "jj w\!M Dated: _1sf03 ’/’Lm

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sobya Jan
D/O Abdul Hamid Daga '
R/O Humhama New Airport Road, Sofi Mohalla, Budgam.

vide Notification No. 1691 dated 16.03.2020 has been declared as
Absolute/Final.

By Order . | 'i\ \,{/"‘ﬂy

(Mohammad Yasin Beigh)

Registrg:gdm.)

No: 273Y - 27‘1({}/{(3 ]\I/Jgted: o '/[()'2, /J/OZI

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for puklication in the next |ssue

of Government Gazette.

4. President, District Bar Association, Budgam

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, ngh Court Wing Jammu/ Srlnagar for
information and also keeping record of the same.

7.  Ms. Sobya Jan, Advocate

...... for information and necessary action.

.m,\/\ﬂ'{bﬂ)

Registrar (Adm.)

Y/




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: Zzsﬁ W\!Kq_Dated: )b/m } %2 |

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Reyazul Hassan
S/O Gulam Hassan Ganaie
R/O Brane Nishat, Ganie Mohalla Tehsil Khanyar, Distt. Srinagar

vide Notification No. 1680 dated 16.03.2020 has been declared as
Absolute/Final. '

| 2B
By Order - L4w //Og\QD

(Mohammad Yasin Beigh)

Registra{;fédm.)

No: Z7'Z’f)\v\lflzg/|%€ted 10 /03 ’lr)’ol‘,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, J&K High Court Bar Association, Srinagar

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Reyazul Hassan, Advocate

...... for information and necessary action.

‘ s
Registrar (Adm.)

e




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couucil under Section 58 of the Advocates Act, 1961)
, %ok

NOTIFICATION

Provisional admission as .an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Heemal Sultan
D/O Dinesh Sultan .
R/O 40/B, Extension, Karan Nagar, Tehsil & Distt. Jammu

vide Notification No. 1771 dated 08.05.2020 has been declared as
Absolute/Final.

No: ‘170‘%’270‘7/@}‘65&01: ‘0}/0}/]%1}

By Order e 2itd
P O
(Mohamirad Yasin Beigh)

Reglstwdm.)

Copy forwarded to the: -

1.
2.
3.

4,
5

~J

Principal District and Sessions Judge, Jammu
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
President, District Bar Association, Jammu
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
Ms. Heemal Sultan, Advocate
...... for informatio:. and necessary action.

) »
Fat B ¢ UZ)
Regism.) g

ho



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Sectlon 58 of the Advocates Act, 1961)
RIS

NOTIFICATION

NO: 230 ’“?Lvﬂ !'{G Dated: Jo /o 5{/9&;

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Nowreen Maqbool Mir
D/O Mohd Maqbool Mir
R/O Ranipora, Mir Mohalla, Tehsil Kakapora, Distt. Pulwama

vide Notification No. 1645 dated 12.03.2020 has been declared as
Absolute/Final.

By Order | . k/1w 5% «7()\"}/‘\

(Mohammad Yasin Beigh)

Regmtrg(:&dm.)
[/Ifated: f()} 03}‘7/02-}

No: 2618 - 2-6‘&(/@

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue .
of Government Gazette.

4, President, District Bar Association, Pulwama

5 CPC e-Courts High Court of J&K Jammu for uploading on the oﬁlmal
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and alzo keeping record of the same.
7. Ms. Nowreen Maqbool Mir, Advocate
...... for information and necessary action.

Registrar (Adm.)



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)

| No:

® % %

NOTIFICATION

799 g}%u 'Nbated ’n%}!%ll

Provisional admission as an Advocate, granted under .the
Advocates Act, 1961 in favour of; |

Ms. Punika
D/O Vijay Kumar Malhotra
R/O H.No.200, Resham Ghar Colony, Jammu

vide Notification No. 1638 dated 12.03.2020 has been declared as
Absolute/Final.

By Order . ‘Q\.//”""‘:f/\/ ’@

No: 2670 — léﬂ/m/l‘ffted: ]0/[(35 }I'LOL)

(Mohammad Yasin Beigh)

Registrde.)

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions'Judge, Jammu

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

President,

J&K High Court Bar Association, Jammu

CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
Ms. Punika, Advocate

for information and necessary action.

K/ 0\/‘/ &E\TW

Regls rar (Adm )




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council undes Sectior 58 of the Advocates Act, 1961)

NOTIFICATION

No:) 2 § g}{)aou !K‘i Dated: ’D(M ’[mo > |

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Naveed Riaz
3/0 Riaz Ahmad Shah
R/O Tarabal Nawa Kadal, Tehsil Eid Gah, District Srinagar

vide Notification No. 108 dated 22.10.2020 has been declared as
Absolute/Final.

-y
(Mohammad Yasin Belgh)

Reglstrﬁar (Adm.)

By Order ' ) %‘\\\ e = L)\\‘QDW\B/T

No: j_é(sp_w’)xéé"l)'o\la(%zted: 10/03 '[’)» r .

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi. :
3. Manager, Government Press, Jammu for publicaticn in the next issue

of Govarnment Gazetts.

4. President, J&K High Court Bar Association, Srinagar

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Courl Wing Jammu/ Srmagar for

information and also keeping record of the same.
7. Mr. Naveed Riaz, Advocate :
...... for information and necessary action.

L ' \"\»—.««/4 x‘rﬁ/g »)‘E(D\(\‘ \
Registrar (Adm.)

224



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 927 qj{wljw Dated: | o/o ) /f‘m J

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of;

Mr. Mueed Ul Islam Shah

S/0 Jameel Ahmed Shah

R/O Shaheen-l-Nishat, near Police Station, Brane Nishat,
Srinagar

vide Notification No. 1774 dated 08.05.2020 has been declared as
Absolute/Final.

By Order X\ = C/W‘f’ég 0 )\:)/\

m -

(Mohammad Yasin Beigh)

Register.)
[ .

‘ISIa)ted: ’bl()’?)/ 242 |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4, President, J&K High Court Bar Association, Srinagar
5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Mueed Ul Islam Shah, Advccate
...... for information and necessary action.

Y x"\w/"‘dfgb Y]

Regisgl;aﬂr (Adm.)
\



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

Provisional admission as an Advocate, granted under the

k ok ok

NOTIFICATION

22.6 ‘CJ{)wld/Q‘i Dated: ;o_lozliwl

Advocates Act, 1961 in favour of:

iMr. Naseer Ahmad Dar

S/O Mohd Yousuf Dar
R/O Berigam, Mukhdampora, Berigam, Tehsil Devsar, Distt.
Kulgam.

vide Notification No. 1770 dated 08.05.2020 has been declared as

Absolute/Final.
—5
By Order
y e \ O(D CD\ \
(Mohammad Yasm Belgh)
Reglswir (Adm.)
> :

No: 26Y6 - )é§~3'}‘%/%ated: o ,}0 &Jio_oll

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sassions Judge, Kulgam

Secretary,

Manager, Government Press, Jammu for publication in the next issue

Bar Council of India, New Delhi.

of Government Gazette.

President,

District Bar Association, Kulgam

CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
Mr. Naseer Ahmad Dar, Advocate

for information and necessary action.
~2 \

Regl%ﬁi/r (Adm ) 0

uﬁyi



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

NOTIFICATION

No:’lﬂfffﬁ%?f‘!mf Dated: IQF/D}(%’H

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Uzma Bashir
D/O Bashir Ahmad Bhat
R/O Brientis Batapora, Tehsil & Distt. Anantnag

vide Notification No 963 dated 22.11. 7019 has been declared as
Absolute/Final;

By Order e '\
y e e 0% v (yi\
(Mohammad Y asin Beigh)
Registrar (Adm.)
, S
2998 (s 1o ]
No: 2839 - | " Dated: fo( 03( Pal
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, District Bar Association, Anantnag

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief leranan High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Ms. Uzma Bashir, Advocate :

...... for information and necessary action.

Reésst. O/b(dﬂg/‘



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

# k%

~NOTIFICATION

No: Lﬁafwl)“ Dated: \Blfoz‘/%w

'Provisional édmission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Saamiya
D/O Abdul Majid Hangi _
R/O Qammarwari, near Shah Cinema, Tehsil South, Distt. Srinagar

vide Notification No. 953 dated 22.11.2019 has been declared as
Absolute/Final.

By Order : _ ,_ r’y\

(Mohammad Yasm Be10h)
Registrar (Adm.)

No: 2422 ”m?’é‘)&, Ll[))ated: IO /0211 o2/

Copy forwarded fo the: -

1. Principal District and Sessions Judge, Srinagar,
2. Secretary, Bar Council of India, New Delhi. q |
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette. _

4, President, High Court Bar Association, Srinagar,

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7.  Ms. Saamiya, Advocate

...... for information and necessary action.

Reglstrar (Adn. )O 6 ]3/]

Y



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ % %k

NOTIFICATION

No: 2%0 (:f'),azs)&f Dated: fé_/?}%&r;l

Provisional admission- as -an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Irfan Hussain
S/C Ab Aziz Kumar
R/O Chara-i-Sharief, Nowhar, Budgam -

vide Notlflcatlon No. 89 dated 17. 06 2019 has been declared as
Absolute/Final.

By Order | 1]
. o NI
| (VTenammad Tasin Beigh) °0) |
Registrar (Adm.)

No: 2006 — 29(31[Qq/bgated: ) O/DQ /209— ! o ﬁ;/\
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam

2. Secretary, Bar Council of India, New Delhi.

3." Manager, Government Press, Jammu for publication in the next issue

. of Government Gazette. -
4. President, District Bar Association, Budgam '
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website. -
6. Incharge Chief Librarian, High Court Wing Jammu/ Snnagar for
information and also keeping record of the same.
7.  Mr. Irfan Hussain, Advocate
...... for information and necessary action.

| o .
O\
ReglstW) 0d Sid

by b

&1



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

k ok %

NOTIFICATION

No»: 248 :}f) 2021 Im Dated: I’o//@} Jor |

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Sahil Raja Lone,

S/O Ghulam Rasool Lone,

R/O Gagrian, Mandi Poonch,

A/P Flat No.3 Nishat Apartment, Mecca Hllls, Bathindi, Jammu.

vide Notification No. 39 dated 16.05.2019 has been declared as
Absolute/Final.

By Order ‘ \/ A
(Mohammad Yasin Beigh)

Reglst&ir/(Adm.)

‘No: 28906 — 2871 ,/’QC{ gﬁted; lo /0 3//%” “GP
Copy forwarded.to the: -
1. Principal District and Sessions Judge, Poonch

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Poonch

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. incharge Chief lerarlan High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. . Mr. Sahil Raja Lone, Advocate

...... for information and necessary action.



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% ok %

NOTIFICATION

No: )‘ng}th/M Dated: \Lb/(ﬁ ’/%2}

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Itinder Singh
S/O Amrik Singh |
R/O Main Bazar, Tehsil Kalakote, Distf.®Rajouri

vide . Notification No. 1718 dated 30.03;2019 has been declared as
Absolute/Final.

By Order '
. 56D
. - h)

(Mohammad Yasm Belg
Registrar (Adm.)

| 1%
No: 1866 - l?373}@/!3L:31€ed: /6.//52»/}10?4

Copy forwarded to the: -

1. Principal District and Sessions Judge, Rajouri

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Rajouri '

5 CPC e-Courts High Court of J&K Jammu for uploading on the OfflCIal
website.

6. Incharge Chief Librarian High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Itinder Singh , Advocate
...... for information and necessary action.

‘s h bov 1Y

Reglsg ar (Adm.)

SVl



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exer cxsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

% % &

NOTIFICATION

4 ﬁ; il ?Aq Dated: 'b[b%/mbf

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Uzma Bashir
D/O Bashir Ahmad Kabu o
R/O Gonipora, Tehsil Handwara, Distt. Kupwara

vide Notification No. 1668 dated 16.03.2020 has been declared as
Absolute/Final.

By Order | ' b /‘O\g\y//‘
(Mohammad Yasin Beigh)

Registrar (Adm.)

No: D880 — 2957 !‘QC‘] Bﬁted: }D//() 3/) w2 |

Copy forwarded to the: -

1.
2.
3.

4,
3]

Principal District and Sessions Judge, Kupwara

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

- President,
- CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

District Bar Association, Kupwara

Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

Ms. Uzma

Bashir, Advocate
for information and necessary action.

A

 Registrar (Adm.)

Q.



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

 (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k% ok

'NOTIFICATION

No: 24l c',;LWf\M Dated: ()b/\O%,l’)/O:lf

Provisionai admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr, Umar Javed
S/0 Javed Igbal
R/O W.No.7, Batote, Tehsil Batote, Dlstrlct Ramban

vide Notification No. 133 dated 22.10.2020 has been declgred as
Absolute/Final.

By Order | \ e /Qg\;/‘

(Mohammad Yasin Beigh)

Reglstrgﬂl;(/Adm,)

No: 2&13‘1 ,_')_gq(l['“ ,LljD)ated: ’b/jo 5/ w2

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

~ of Government Gazette.
4. President, District Bar Association, Ramban
5. = CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srmagar for
~information and also keeping record of the same.
7. Mr. Umar Javed, Advocate
...... for information and necessary action.

R

Registrar (Adm.)

w“ﬁ’ ob ﬂvi



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
sk ook ok

NOTIFICATION

% Dated: 15[0-5 |20z

No: ?—233 ";)ﬁ 20

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Owais Maj'eed
S/O Abdul Majeed Malik
R/O Guloora, Mominabad, Tehsil Langate, Distt. Kupwara

vide Notification No. 1643 dated 12.03.2020 has been declared as
Absolute/Final.

By Order R\/v v ke
| e 05

(Mohammad Yasin Beigh)
Registrar (Adm.)

" No: )-8!8*2«?1Y}Kllated io/%/lell

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4. President, District Bar Association, Kupwara ,
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Owais Majeed, Advocate

...... for information and necessary action.

12

! \ g
\/J
— \\/r i U)\Wz
Registrar (Adm.)

P




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k ok ok

NOTIFICATION

No: 228 4201 Dated: _Jofos 2021

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Neelofar Ara
D/O Fayaz Ahmad Mir
R/O Badkote Machipora, Tehs1l Handwara, Distt. Kupawara

vide Notification No. 1646 dated 12.03.2020 has been declared as
Absolute/Final.

By Ordef - b /O%@VV\

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 280 - 1917}@} I,Sﬁted: (D»’fob{l%”

Copy forwarded to the: -

1.[ ‘ Principal District and Sessions Judge, Kupwara

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4. President, District Bar Association, Kupwara -
5 CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂcnal
website.
Incharge Chief Librarian, High Court Wing Jammu/ brlnagar for
information and also keeping record of the same.
7. Ms. Neelofar Ara, Advocate R
...... for information and necessary ac’uon

o

"oﬁﬁw

Reglstrar (Adm,

b




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
k ok %k

NOTIFICATION

No:'«):bej,ﬁ m\{{{q Dated: lb{/ob/wz}

Provisional admission as an Advocate, granted under the

Advocates Act; 1961 in favour of:

Ms. Nazia Nabi

D/O Gh Nabi Mir

R/O Malyarpora Gousia Colony, Baramulla

- A/P Gousia Colony, Lane-6, Sheikh-Ul Alam, Baramulla

vide Notification No. 1652 dated 12.03.2020 has been declared as
Absolute/Final.

By Order \/ %@V\
(Mohammad Yasin Beigh)

Reglstr@;dm.)

No: 2726 — 2153]“) Dated: |0 [63 ]loll

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Dethi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. President, District Bar Association, Baramulla

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. o

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7.  Ms. Nazia Nabi, Advocate |

...... for information and necessary action.

. 6| P
Reglstrar (Adm.)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 1Y ;full ]KQ Dated: 101[,()% ’I’w?/J

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

- Ms. Poonam Preet Kour
D/O Kulwant Singh
R/O Near Ramdas Public School, Dlglana, Jammu

vide Notification No. 1618 dated 12.03.2020 has been declared as
Absolute/Final.

By Order \» | wmv\

T .
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 2'”0} 2711 ')pq/Dated: lo '/0}./}02] |

(’opy forwarded to the: -

' Prmmpal District and Sessions Judge Jammu
Secretary, Bar Council of India, New Delhi.

" Manager, Government Press, Jammu for publication in the next issue
of Governiment Gazette.

"President, District Bar Association, Jammu :
CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. incharge Chief Librarian, High Court Wing Jammu/ Srmagar for

information and also keeping record of the same.
7. Ms. Poonam Preet Kour, Advocate
...... for information and necessary action.

; - .\;_,//’WW

Registrar (Adm.)

i (
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exel cising powers of Bar Council under Section 58 of the Advocates Act, 1961)
& %k ok

NOTIFICATION

No:f')_’b[ f)F')ﬂf])kcl Dated: (0/09)/{’)02,?

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Tabia Fatima
D/O Hakim Nisar
R/O Baghwanpora, Lal Bazar, Tehsil Srlnaoar (North), Distt. Srinagar

vide Notlflcation No. 1689 dated 16.03.2020 has been declared as
Absolute/Final.

By Order > o % (D ”)4
(Moham asin Beigh) :
Registrar (Adm.)

No: 2686 *‘2@73!‘{2(%) %Dated: 1@ ;} szl 207 | %

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4. President, J&K High Court " Bar Association, Srinagar
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
wepsite.
6. Incharge -Chief Librarian, High Court Wing Jammu/ Srinagar for —
information and also keeping record of the same.
7. Ms. Tabia Fatima, Advocate
...... for information and necessary action.

el L/' ~U7’ V]

Reglstr‘ar (Adm. )




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising. powers of Bar Council under Section 58 of the Advocates Act, 1961)
X .

NOTIFICATION

No:28/¢f £/t Dated: /17/23 [

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Imte'yaz Rashid Bhat
S/0O Abdul Rashid Bhat
" R/O Hajinar, Bhat Mohalla, Tehsil Karnah, Distt. Kupwara.

vide Notification No. 790 dated 19.09.2019 has been declared as
Absolute/Final. ’

By Order . \/‘Mu"ﬂﬁ%ﬂ

(Mohammad Yasin Beigh)
: Registr@:/(A;?)
No: 266 &3@;/;34@/@ Dated: | [“7‘//03 />2e> DZ// ﬁg%ﬁ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Kupwara

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. )

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and aiso keeping record of the same.

7. Mr. Imteyaz Rashid Bhat, Advocate

...... for information and necessary action.

Registgz:ﬁAd 2




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No: 278 ’i'j’oﬁoo?{)}% Da’ted: N’j@},)”&’

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of: |

Ms. Minakshi Baru,
D/O Ravi Kumar Baru -
R/O Plot No. 75, Resham Ghar Colony, Jammu.

vide Notification No. 1680 dated 29. 03 2019 has been declared as
Absolute/Final.

By Order bw 0% oY

(Mohammad Yasin Bei
Reglstrar (Adm.

b

No: 36[’[’“‘365_(/)507/&? Dated: /7//0$/ 02%2/
-t , ——F

Copy forwarded to the: -

1. Principal District and Sessions Judge Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K Jammu for uploadmg on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Ms. Minakshi Baru,, Advocate

...... for information and necessary action.

7‘

ob‘o

Reglstrar (Adgf é{




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exerclsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ ok %

NOTIFICATION

)

No;o?;ﬁs’f;j»?’opi//ﬁ‘b Dated: /v;/es/»&oy

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Mehak Mﬁshtaq
D/O Bakshi Mushtaq Ahmad .
R/O Gopalpora, Mattan, Khurad, Anantnag

vide Notification No. 707 dated 19.09.2019 has been declared as
Absolute/Final.

By Order | ) b(}w%{ﬂ |

Mohammad Yasin Beigh)

Reglstw jg

No: $420-3¢| )17 Dated: 7%’3/ Leolf

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Court Bar Association, Anantnag

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7.  Ms. Mehak Mushtaq, Advocate :

...... for information and necessary action.

bwobw

Reglstrar (A
X}Q"”




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
¥ %k %

NOTIFICATION

No:o?cﬂ’bf;iv%o%//f% Dated: /?‘/D?/J‘W

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of: '

Ms. Sheeba Yousuf Bhat
D/O Mohmed Yousuf Bhat

R/O Igra Colony Bemina near new Tiny Bud School Lane-3, Sub Lane-
S, Srinagar

vide Notification No. 180 dated 18.06.2019 has been declared as
Absolute/Final.

By Order | . b w“}eb\uj\‘y\

(Mohammad Yasin Beigh)

Registrar (Adm.)
No: 2676- 3683 JR0)17 Dated: %] 03] 2 . .02{"5

T i

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

8. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Ms. Sheeba Yousuf Bhat, Advocate

...... for information and necessary action.

Registrar (Adr. )}
%/%}{@5




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 2% * &) Jo, Dated: (763 &
! N T 7

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Marjeena Manzoor
D/O Manzoor Ahmad Hajam

R/O Hilalabad Taing; pora, Sumbal, Sonawari, Bandipora.

vide Notification No. 82 dated 17.06.2019 has been declared as
Absolute/Final.

By Order - \\/uw* 56 H\1
. &Y

(Mohammad Yasin Beigh)

Registrar (Adm.)y |
| . Y s
No: 366‘9”57'//@’/(’/) Dated: ,77/&3) pw/ '

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora.

2. . Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, Distict Bar Association, Bandipora

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for:
information and also keeping record of the same.
Ms. Marjeena Manzoor, Advocate

...... for information and necessary action.

N

Reglstrar (A % {%55




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:o?’«"v’?ref M///% Dated: /?/@3/%@/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Parveez Ahmad War
S/O Bashir Ahmad War ) ‘
R/O War Mohalla, Sadakadal A/P Mount View Lane Faizal Ul Haq
Colony, Batapora, Hazratbal, Srinagar

vide Notification No. 722 dated 19.09.2019 has been declared as
Absolute/Final.

By Order U K(/;w ﬂﬁ@

(Mohammad Yasin Beigh)

Reglstrgy(;dg 2)
°>
0

No: 3626-3843/0)LP pageq: ] 03/clet)
{ \ !

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, J&K High Court Bar Association, Srinagar

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Parveez Ahmad War, Advocate

...... for information and necessary action.

\/ 0@ B%
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No:o%:zée/jw/m Dated: _(7/e3) 2]

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Manzoor Ahmad Tantry
S5/0 Ab Rashid Tantry

R/G Midoora, Awantipora, Distt. Pulwama

vide Notification No. 738 dated 19.09.2019 has been declared as
Absolute/Final.

By Order _ . Q\\/w”my\

(Mohammad Yasin Beigh)
Registrar ( ‘A)J
No: 3628-3435 )PP Datea: Kke) 3) £
Copy forwarded to th_e: -
1. Principal District and Sessions Judge, Pulwama

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue-
of Government Gazette.

4, President, District Court Bar Association, Pulwama .

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and aiso keeping record of the same.

7. Mr. Manzoor Ahmad Tantry, Advocate

R for information and necessary action.

Gb]d} “1/}{

Reglstrar (Ad 94}
i3




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Councii under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No:di of £ty Jn Dated: _17/>%) %

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Arshad Maqbool Dar
S/0 Haji Mohmmad Magbool Dar
R/O Humhama New Airport Road, Vision Public School, Distt. Bydgam

vide Notification No. 904 dated 22.11.2019 has been declared as
Absolute/Final.

By Ord '
y vraer . ‘{(\D_’gﬂ
- (Mohammad Yasin Beigh)
| Reglstrag\gé g/g
No: 346"“3“’”“#” Dated: f?/b'

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Court Bar Association, Budgam

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7.  Mr. Arshad Magbool Dar, Advocate

...... for information and necessary action.

Reglstrar Ad ;




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No:ofio?"fu?eo%//fcv Dated: /%7/@/02;%/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Durakshan Ramzan
D/O Mohammad Ramzan Gojree
R/O Pattan Malpora, Baramulla

vide Notification No.' 784 dated 19.09.2019 has been declare'd as
Absolute/Final.

By Order ) ar \
y | - o A
(Mohammad Yasin Beigh)
| Registrar (Adm.)} |
No: 3596-3603 JEo)1p tiateq: _1703) & 0
5 S

Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4. President, District Court Bar Association, Baramulla
5 CPC e-Courts High Court of J&K Jammu for uploading on the official

website.

8. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7.  Ms. Durakshan Ramzan, Advocate
...... for information and necessary action.

'/\’

Reglstrar ( ﬁ/
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

® Nk

NOTIFICATION

No:ts! #2021 [F® Dated: 17 Jo3) %41

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Umaima Hanief Wani
D/O Mohd Hanief Wani
R/O Old HMT Road Mustafa Abad Zainakote, Srinagar

vide Notification No. 964 déted 22.11.2019 has been deolaréd as
Absolute/Final.

e
No: %ggg.—ggl/’ﬁcq/ua Dated: /63 02”27' %

By Order o K/ 0%0‘3 ’)/

(Mohammad Yasin Bgigh)
Registrar (Adny.)

Copy forwarded to the: -

1.
2.
3.

4.
5

Principal District and Sessions Judge, Srinagar
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue
of Government Gazette. .
President, J&K High Court Bar Association, Srmagar
CPC e-Courts ngh Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
Ms. Umaima Hanief Wani, Advocate
...... for information and necessary action.

w/g‘i/ﬁ/

Reglstrar (Ad




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 287 &%) JFh Dated: /7 /e )ty

~ Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Adil Bashir Koul
S/0O Bashir Ahmad Koul
R/O Wandhama, Bye-Pass Mohalla, Tehsil Lar, Distt. Ganderbal

vide Notification No. 849 dated 18.10.2019 has been declared as
Absolute/Final. :

. ¢ 0~ //
By Order -~ 1= b/\

—- a2
(Mohammad Yasin Beigh)

| Registrar (Adm.)
No: %S;l”}olﬂz(}'/tp Dated: {lq,/ DS/ °£°"’%/ %/ ‘/0 Db

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ganderbal

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, District Court Bar Association, Ganderbal

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7.  Mr. Adil Bashir Koul, Advocate

...... for information and necessary action.

. P
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F i I K/W >
Registrar (A(Zl({) oL
©
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 467 * 221/ Dated: Vo3

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of;

Mr. Raies Rashid
S/0 Ab Rashid
R/0O Harwan, Kuthoo Mohalla, Srinagar

vide Notification No. 728 dated 19.09.2019 has been declared as
Absolute/Final.

By Order - . /obﬁ }
(Mohammad Yasin Beigh)

Registrar (A% Gb
1703 Lt

No: '555’&43/)%/”7 Dated:

Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next-issue
of Government Gazette.

4, President, J&K High Court Bar Association, Srinagar

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Myr. Raies Rashid, Advocate

...... for information and necessary action.

Ll A
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powels of Bar Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No:o?@éf,z%a@/f"" Dated: /#/@31/9402/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Rayees Bashir
S/0 Bashir Ahmad Dar
R/O Qasbayar, Dangarpora, Tehsil Rajpora, Distt. Pulwama

vide Notification No. 796 dated 20.09.2019 has been declared as
Absolute/Final.

By Order . \/ w;/T(;)F)T“A/)

(Mohammad Yasin Bei
Reglstrar (Adm

No: 3548~ 57'/&7/“9 Dated: ’7—/03? "2"‘7%/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama

2. Secretary, Bar Council of india, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Pulwama

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
Mr. Rayees Bashir, Advocate

...... for information and necessary action.

Reglstrar A(}i?j)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU -

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

NO:D?@S?OM//% Dated: /;ioz/ 202/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Nargis Rashid
D/O Ab Rashid Sheikh
R/O Zaina Pora, Shopian

vide Notification No. 935 dated 22.11.2019 has been declared as
Absolute/Final.

By Order | . \\/ w%/\

(Mohammad Yasin Beigh)

Registrar (Adm.
Qf\,‘/ Z,
0

NO:BS%"W/KC’!U) Dated: (]3] <

/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Shopian

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Nargis Rashid, Advocate
...... for information and necessary action.

o\ ety
’

Registrar (Admy{)

Ma



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bai' Council under Section 58 of the Advocates Act, 1961)
* ok ok

NOTIFICATION

No:8y 4 24 /@b Dated: _1#/e3)=2)

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Dawood Amin
S/O Mohammad Amin Bhat
R/O Hari-Parigam, Tral, Tehsil Awant1p01 a, Distt. Pulwama

vide Notification No. 958 dated 22.11.2019 has been declared as
Absolute/Final.

) e
By Order ) \/ o~ 0% g}\x/\

m -
(Mohammad Yasin Beigh)
Registrar (Ad ﬂ
No: 355»)*39/'@7/”9 Dated: /:7'/@3/‘ >
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4. President, District Bar Association, Pulwama
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Dawood Amin, Advocate
...... for information and necessary action.

Reglstrar ( Jj




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

No: 2635/ 481 )fn Dated: I7[o3] £:4]

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Nighat Amin
S/O Mohammad Amin
R/O H.No. 125 Haji Abad Colony, Bemina, Srinagar

vide Notification No. 883 dated 18.10.2019 has been deolared as
Absolute/Final.

By Order - \/w“%w

(Mohammad Yasin Beigh)

| Registrar (Aiz
No: 352 4- 3 [R&/LP Dated: /P‘/[os/ oo }0%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, J&K High Court Bar Association, Srinagar

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7.  Ms. Nighat Amin, Advocate

...... for information and necessary action.

TS
Reglstrar (Adm. 0@\)/

="




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

No:

* % %

NOTIFICATION

26> ¢f B)eh Dated: 17 /03)2

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of

Mr. Naseer Ahmad Khan
S/0O Gh. Mohd Khan
R/O Narkara, Khan Mohalla, Budgam

vide Notification No. 932 dated 22.11.2019 has been declared as

Absolute/Final.
By Order p i
(Mohammad Yasin Beigh)
Registrar (A

No: 56/9“2[/1@7) Lp Dated: [7/63/ ‘72"’2/

Copy forwarded to the: -

1.
2.
3.

4.
5

Secretary,

Principal District and Sessions Judge, Budgam

Bar Council of India, New Delhi.

of Government Gazette.

President,

website.

District Bar Association, Budgam

information and also keeping record of the same.

Mr. Naseer Ahmad Khan, Advocate

for information and necessary action.

\

- N___—"

Registrar (A

(/)

S did

Manager, Government Press, Jammu for publication in the next issue

CPC e-Courts High Court of J&K Jammu for uploading on the official

Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

Ll

ob




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

NOTIFICATION

No:o‘i'éljie&///ﬁh Dated: ’/:7/"_3/3%9/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Shaheena Ali

D/O Ali Mohd Ganaie

R/O Kurhama Ganderbal Eid Gah Mohalla, Tehsil Wakura, Distt.
Ganderbal A/P Kuestoo Ripora Hakeem Gund, Ganderbal

vide Notification No. 941 dated 22.11.2019 has been declared as
Absolute/Final.

By Order | . \\//\ w:ﬁ:/o/(gw

4 (Mohammad Yasin Beigh)
| Regist&j\'/(A’d;ﬁng %
AV
No: 390613 //QC,/(p Dated: (7 62/"20"21 oo\
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ganderbal

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Ganderbal

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Ms. Shaheena Ali, Advocate

...... for information and necessary action.

- \\/W/ & \)

Reglstrar (Ad
Q’?



L YammaE

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: e élfozoo‘?/l)}f(}, Dated: /7/{)3/92%9,/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Adil Jamal
S/O Mohd Jamal Najar
R/O Kralpora, Hariwatnoo, Tangmarg, Baramulla

vide Notification No. 898 dated 22.11.2019 has been declared as
Absolute/Final.

By Order - \/ w//ﬂ(d?)\{ﬁ/’

- (Mohammad Yasin Beigh)

Rengtg\i’fA% R
No: 2997~ %6‘95/’“{/1/)Dated: [7/03 anoCZ/

'Copy forwarded to the: -

1. Principal District and Sessions.Judge, Baramulla

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Baramulla

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.
7. Mr. Adil Jamal, Advocate
-y \/ «© UD‘\AV\
Registrar (A;X.
%/ O

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
R

NOTIFICATION

No: 259 gfﬁaﬁ(/ﬂ% Dated: /7#/e3) <o

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Ankit Dogra,
S/O Anil Dogra,
R/O Bhaiya, Hiranagar, Kathua.

vide Notification No. 1635 dated 28.03.2019 has been declafed as
Absolute/Final.

By Order . K/W/Qb@\

(Mohammad Yasin Beigh)

Registrar (Adm,
. b on 1, , P ' @.37
No: 34 89-96/R0)Lr patea: _ (/03] % 42{ /
Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette. i
4. President, District Bar Association, Kathua
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.
\ r
- d)))/]

7. Mr. Ankit Dogra, Advocate
Reglstrar (Adm f
M,/O

...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 258 »}e4) Jer Dated: 17 62) 28

Provisional admission as an Advocate, dgranted under the
Advocates Act, 1961 in favour of:

Mr. Faizan Ul Haq Mattoo
S/O Manzoor Ahmad Mattoo
R/O Ferozpora, ‘Tangmarg, New Colony, Baramulla

vide Notification No. 130 dated 17.06.2019 has been declared as
Absolute/Final.

. ! /...«f‘/
By Order ' . k/,wﬂw\w

(Mohammad Yasin Beigh)
Registrar, (Adm.

No: 3481 "ZB/KG7/CP Dated: /?/63/02"&/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulia

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Court Bar Association, Baramulla

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srmagar for -
information and aiso keeping record of the same.

7. Mr. Faizan Ul Haq Mattoo, Advocate

...... for information and necessary action.

o\
Reglst ar (Adm
o |° A




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ko oo

NOTIFICATION

No: 257 &9/ )£G Dated: _/7/02] Aegy

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Aqiba Iqbal
D/O Mohd Igbal Khanday
R/O Nipora, Hergam, Distt. Anantnag-192101

vide Notification No. 117 dated 17.06.2019 has been declared as
Absolute/Final.

By Order - *"/((
-\ ot

(Mohammad Yasin Beigh)
Registrﬁyr (A;(g;)@ jj?
| @-\
No: gq;g"gc//&h/u) Dated: /7/@,2%2/ W
Copy forwardéd to the: -
1. Principal District and Sessions Judge, Anantnag

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Anantnag

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same

7.  Ms. Aqiba Igbal, Advocate '

...... for information and necessary action.

.\/“: 1
o\ g
Registrar (Adm.




HIGH COURT OF .JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bax Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 254 & 42/ [£® Dated: _(#[o3/oc)

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shazia Majed

B/O Abdul Majeed Khan

R/O Dildar, Karnaha, Thesil Tangdor Distt. Kupwai a
A/P Sangri Colony, Bhat Mohalla, Baramulla

vide Notification No. 815 dated 20.09.2019 has been declared as
Absolute/Final.

No: Bqég";’)’/ﬂqﬂpDated: /'7/03/92"9?-/
—

By Order - e 'ﬁ/]
y . , Ww’ o 9 M
(Mohammad Yasin Beigh)

Registgar (Adfn.)

Copy forwarded to the: - g

1. Principal District and Sessions Judge, Kupwara

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Kupwara

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7.  Ms. Shazia Majed, Advocate

...... for information and necessary action.

Ty
ah \/%in /
Regigrar (Admyf)

~~ |

a




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % &

NOTIFICATION

No:. l% %f) %‘%/‘59 Dated: D@,[”,/"’“

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Shreya Sawhney

D/O Sudesh Sawhney

R/O H.No.130, Bakshi Nagar near Geeta Mandir, Tehsil & Distt. Jammu
A/P H.No.78, J.K. Colony, BSF Top Paloura, Jammu

vide Notification No. 1201 dated 10.01.2020 has been declared as
Absolute/Final. ‘

v
By Order | . \/o«» Wi

(Mohammad Yasin Beigh)
Registrar (Adm.)

)

No: X137 “2[quﬁq/[g)£ed: G@/DBi’LoLI

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2.  Secretary, Bar Council of India, New Delhi. - _
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, J&K High Court Bar Association, Jammu

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge ‘Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping iecord of the same.

7.  Ms. Shreya Sawhney, Advocate

...... for information and necessary action.

A\ ~ oy

Registrar (Adm.)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

% Ok ik

NOTIFICATION

No: 19Y f)ﬁ%ll/ﬁﬁ)ated: M/ 0,.5/?”/_

Provisional admission as an Advocate, granted under the

Advocates Act,_1961 in favour of:

Mr. Fayaz Abhmad Mir
S/O Ab Gani Mir
R/O Poshpora, Babagund, Tehsil Trehgam, Distt. Kupwara

vide Notification No. 1025 dated 09.01.2020 has been declared as
Absolute/Final.-

—
(Mohammad Yasin Beigh)
Registrar (Adm.)

By Order \\‘/’4 o~ w/dgg‘\?)ﬁf\

No: 2148 - 1(§l7/ (q/Dlgfped: D@/O 3//16'11

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, -District Bar Association, Kupwara

5 CPC e-Courts High Court of J&K Jammu for uploading on the OfflClal
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. . Mr. Fayaz Ahmad Mir, Advocate
...... for information and necessary action.

L

Reglstl ar (Adm.)
Oy —




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

" No: }‘?Sv‘;ﬁ w[/ﬁ?Dajted: 8]0 [ 202

Provisional admission- as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Saima Shaheen
D/O Ahysadullah Najar
R/O Bonpora, Waghama, Bijbehara, Anantnag

vide Notification No. 813 dated 20.09.2019 has been declared as
Absolute/Final.

By Order . \\/w 50 ]

(Mohammad Yasin Beigh)
Registrar (Adm.)

A

No: 213 — D—’GD//&’/ t14?:1’:9&: 09/03/34&}

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ananthag

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.-

4. President, District Bar Association, Anantnaq

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. -

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for:
information and also keeping record of the same.
7. Ms. Saima Shaheen , Advocate
...... for information and necessary action.

~ \ =T

M

Registrar (Adm.)

O/

K




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 196 GJE 74”1(/@Dated: .619[/6 ?;/)fu_a/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Iffat Jan
D/O Gulam Nabi Mir '
R/0 Malla Bagh Naseem Bagh, Tehsil Hazratbal, Distt. Srinagar

vide Notification No. 818 dated 20.09.2019 has been declared as
Absolute/Final.

o e

(Mohamn’i’éﬁ Yasin Beigh)
Registrar (Adm.)

v

No: 2J6[ - 2M@/KC’/Dated: 0&//05 ,/ 202 |

Copy forwarded to the: -

Principal District and Sessions Judge, Srinagar

Secretary, Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

President, J&K High Court Bar Association, Srinagar

CPC e-Courts High Court of J&K Jammu for uploading on the official

website. |

6. Incharge Chief Librarian, High Court Wing Jammu/ Srmagar for
information and also keeping record of the same.

7. Ms. Iffat Jan, Advocate

...... ..for information and necessary action.

LN =

o b

Reglstrar (Aeim )

R



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok %

NOTIFICATION

Nd: }‘77!"(,” }ﬁfr/@ Dated: ()(?//oj% nt |

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Farzan B.ashir Dar
S/0 Bashir Ahmad Dar
R/O H.No.139, Dangar Mohalla, Nanil, tehsil Pattan, Distt. Anantnag

vide Notification No. 778 dated 19.09.2019 has been declared as
Absolute/Final

g
By Order - \\//,wm

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 2169 — lf%/ﬂq/‘ﬁ%ted: 09/03)?/00—1

Copy forwarded to the: -

1. Principal District and Sessions. Judge, Ananinag

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next issue

~ of Government Gazette.

4, President, District Bar Association, Anantnag

5 CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂc:a!
website. .

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.

Mr. Farzan Bashir Dar, Advocate
...... for information and necessary action.

Registrar (Adm.)

s

N




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
* K K

NOTIFICATION

No: 199 ¢of m{/ﬁ?Dated: _08)s3]201
T A

Provisional admission as an Advocate, granted under the

Advocates Act-, 1961 in favour of;

Mr. Mudasir Ahmad Khanday
S/0 Gh. Mohammad Khanday
R/O Vessu, Near Jamia Masjid Tehsil Qazigund, Anantnag

vide Notlflcatlon No. 713 dated 19.09.2019 has been declared as
Absolute/Fmal

By Order b ialed

(Mohammad Yasin Beigh)
Registrar (Adm.)
2:@5”—77_(%/@/3%@(1: 08/ 03202
Copy forwarded to the: -
1. Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. - President, District Bar Association, Anantnag

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Mudasir Ahmad Khanday, Advocate

...... for information and necessary action.

Reglstrar (Adm )

Q}h/

g




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: |96 ‘Ze%ﬂ/'@Dated: -09/0%/%21
T | [~ [

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Khursheeda Rashid
D/O Ab Rashid Lone
R/O Badwan Wanpora, Guraz, Bandipora

vide Notification No. 745 dated 19.09.2019 has been declared as
Absolute/Final.

- ’ ':’:‘
By Order . \W//tcw 7G\eR 1
(Mohammad Yasin Beigh)

Registrgr\/(Adm.)

No: >~}7')"2’gq/ml[)%ﬁed: 08//63)/ }09’]

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bandipora
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.’

4, President, District Bar Association, Bandipora

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same. :

7. Ms. Khursheeda Rashid, Advocate

...... for information and necessary action.

%_ A

b VJJ . /-)/
o) \\,//4 2619 |
Registrar (Adm.)

e




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No; wo/@? Wl/@Dated: @9/03//50

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Mr. Sajad Ahmad Sheikh
S/O Assad Ullah Sheikh
R/O Bout Awantipora, Pulwama

vide Notification No. 830 dated 21.09.2019 has been declared as
Absolute/Final.

By Order ‘ "~ AL
: (Mohammad Yasin Beigh)

Registrgﬁdm.)

No: 2 [93 "ZD*OOI/R(; afLe/Z: 0@,/05/ 9/0}“[

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Pulwama

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.
7. Mr. Sajad Ahmad Sheikh, Advocate
...... for information and necessary action.

- e

Reglstrar (Adm.)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Baxr Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 2o] f)@u}‘jk%ated: *DQ/OBI)%%}

Provisional admission as an -Advocate, granted under the

Advocates Act, 1961 in favour of:

Myr. Umair Hussain
S/O Qammer Ud Din Shah
R/O Sangus Kulgam, Peer Mohalla, Kulgam

vide Notification No. 838 dated 21.09.2019 has been declared as
Absolute/Final.

N G
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: Lol - 17"09/ @4 /LDPated: o) &[05,/ Do)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kulgam

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Kulgam

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. :

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7.  Mr. Umair Hussain, Advocate
...... for information and necessary action.

o\ e

Registrar (Adm.)



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

k % %

'NOTIFICATION

No: 203 (’? %?‘/Kﬁated: ﬁ%!@%}’wﬂ

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Farkhandah Farooq
D/O Mohammad Farooq Reshi
R/O Tral-I-Payeen, Tehsil Tral, Distt. Pulwama

vide Notification No. 856 dated 18 10.20219 has been declared as
Absolute/Fmal

vore o\
| (Mohammad Yasin Beigh)
Registrar (Adm.)

No: Zl”f 20 2Y I/&’[AL@d O@/(ﬁ %Ilj

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama

2.  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Pulwama

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

8. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar. for
information and also keeping record of the same.
7. Ms. Farkhandah Farooq, Advocate
...... for information and necessary action.

- \\W//ﬂ O"‘/( rl

Registrar (Adm.)

Y




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

® %k %

NOTIFICATION

No: 201 }f\Dated 0%/03[%1/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Malik Mohammad Ummar Sherief
S/O Abdul Ahad Malik
R/O C-32, Chesti Colony, Baramulla

vide Notification No. 743 dated 19.09.2019 has been declared as
Absolute/Final.

By Order - — - \/ W%g@/\

(Mohammad Yasin Beigh)
Registrqar (Adm.)
No: 1')0°( lllélﬁ({éggd (98/03/209—; )
{ {
Copy forwarded to the: -
1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4. President, District Bar Association, Baramulla
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
- information and also keeping record of the same.
7. Mr. Malik Mohammad Ummar Sherief, Advocate
...... for information and necessary action.

e R b D 3/;
Registrar (Adm.)

S




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 20‘1;,0 Wl/@Dated: | b?/OB//wH

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Owais Ahmad Mir
S/0O Nazir Ahmad Mir
R/O Goripora, Noorbagh, Srinagar

vide Notification No. 936 dated 22.11.2019 has been declared as
Absolute/Final.

By Ordgr \\/ P Mw

el

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 222 — )132/ ﬂ!ated 0 8/03 /}’)/011

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. - President, J&K High Court Bar Association, Srinagar

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for -
information and also keeping record of the same.

7. Myr. Owais Ahmad Mir, Advocate

...... for information and necessary action.

]

o\
Registrar (Adm.)

Sy




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: lOSgg%ﬁ\J@Dated: a&/ui}//wl/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Sahar Gul

D/O Dr. Gh Nabi

R/O Qagba Baghat, Anantnag

A/P H.No.21, Rose Avenue, Peerbagh, Srinagar

vide Notification No. 805 dated 20.09.2019 has been declared as
Absolute/Final.

By Order - - \v/' ""‘W

(Mohammad Yasin Beigh)

Registra&fﬁdm.)

No: 2233 *'leﬂ)jrkq /D(rfed: O@[OB/% 2]

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Ananthag

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

8. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Sahar Gul, Advocate
...... for information and necessary action.

\ :
~ -\ __ " b A
Registrar (Adm.) ¢

0




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: ok ZK %?l/& Dated: bg/l) %/[')A'l/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shafia Nazir Shah
D/O Nazir Ahmad Shah
R/O Hurdoona, Tehsil Tarathpora, Distt. Kupwara

vide Notification No. 956 dated 22.11.2019 has been declared as
Absolute/Final.

- ¥
By Order NS 2
y el i{\\w//’ m
(Mohammad Yasin Beigh)
Registrax (Adm.)
e
i
No: 22YU[ — 224 riﬁtfd: 64 03/%2 J '
f ‘ /
Copy forwarded to the: - |
1. Principal District and Sessiohs Judge, Kupwara
2.  Secretary, Bar Council of India, New Delhi:
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.’
4. President, District Bar Association, Kupwara
3] CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Shafia Nazir Shah, Advocate
...... for information and necessary action.

A\ g
Registrar (Adm.)
Y




HIGH C;OU.RT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

% & %

NOTIFICATION

‘No: 207 %W\i@ Dated: 0&/[09]%2/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Haroon-Rashid
S/O Mohd Rashid
R/0O Harni, Galhutta, Tehsil Mandhar, Distt. Poonch

vide Notification No. 775 dated 19.09.2019 has been declared as
Absolute/Final. :

By Order el b
. £y - 0
(Mohammad Yasin Beigh)
Registrar (Adm.)
g/ RILP @ / b / e
No: w\\,m - 225 ] Dated: 0O , -'.3/ 20)‘]
Copy forwarded to the: -
1. Principal District and Sessions Judge, Poonch
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publioation in the next issue
of Government Gazette.
4, President, District Bar. Association, Poonch-
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ‘ .
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Haroon Rashid, Advocate
...... for information and necessary action.
. w T
Reglstrar (Adm.) ¢§ \fl\ ]

%




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

* (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ¥ Xk

NOTIFICATION

No:- IS f/flﬁ%ﬂ/p? Dated: 08“/0 %//%-?l

Provisicnal admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Jyotika Thakur

D/O Balbir Singh

R/0 Vill. Muthlal (Alinibass) Teh. Ukhral, Distt. Ramban
A/P H.No.62, Sec.4,Pamposh Colony, Janipur, Jammu

vide Notification No. 1326 dated 02.01.2019 has been declared as
Absolute/Final.

By Order | | o%0° »
(Mohammad Yasm Belgh)
Reglstrar (Adih, %Q;

No: 2265 —D27> {(24 /[L)/;ted: fé 3 22| ‘D"’
Copy forwarded to the: -

I Principal District and Sessions Judge, Ramban

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Jammu for publication in the next |ssue

- of Government Gazette.

4. President, District Bar Association, Ramban

5 CPC e-Courts High Court-of J&K Jammu for uploading on the official
website.

8. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Jyotika Thakur, Advocate

...... for information and necessary action.

ma——




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(ExerciSing powers of Bar Council under Section 58 of the Advocates Act, 1961)
SRR

NOTIFICATION

No: 2 o% O;LWR,M Dated: 081’03‘] pYPpS|

Provnsmnal admlssmn as an Advocate, granted under the

Advocates Act, 1961 in favour of

Ms. Kanika Choudhary
D/O Attar Singh Choudhary
Rlo Ward No.8, H.No.16, Vijaypur, Distt. Samba

vide Notification No. 1524 dated 02.03.2018 has been declared as
Absolute/Final.’

By Order e 1

O\r"’“'o

(Mohammad Yasin Bejgh)
Registray ( é&\/

No: 2287~ lléq}gq/[ﬁgted: DE I)Oﬁf}w')‘]

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Samba :

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Ms. Kanika Choudhary , Advocate
\,J

...... for information Vand necessary action.
Reglstrar (Adin.
A
O
ou




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act 1961)
Rk K

NOTIFICATION

No: 2o f%l\ )Kq Dated: 08[09//%1 I

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Myr. Sanveer Singh
S/0 Nath Ram
R/O Thana Dessa, P.O Gai Dessa, Tehsil Bhagwah, Distt. Doda

vide Notiﬁcation No. 1343 dated 02.01.2019 has been declared as
Absolute/Final.

By Order | ~ k/' W |

(Mohammad Yasin Beigh)

Registrar (A
N
p |57

No: 2x73 — 2180( R }Dated: ) &/Dj/%ii

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah

2. . Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, District Bar Association, Bhaderwah

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wlng Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Sanveer Singh, Advocate

...... for information and necessary action.

]

\__o ol

Reglstrar %/\ 2\
@d,




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couiicil under Section 58 of the Advocates Act, 1961)
® % %k

NOTIFICATION

No: 9o %ZJ(%M)RQ Dated: OQ’/OEII%H

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shazee Zaman
D/O Fazil Ahmad Parray
R/O Ugjan P/O Dialgam, Anantnag

vide Notification No. 47 dated 13.06.2019 has been declared as
Absolute/Final. '

b

By Order | 'm ' K/'Nw@ US\V}
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: Llo2~— QQ'MCI,)LID Dated: 0 &/09) (/ 2021 | — ?my/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4, President, District Bar Association, Anantnag
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. _
Incharge Chief Librarian, High Court Wing. Jammu/ Srinagar for
information and alse keeping record of the same.
7. Ms. Shazee Zaman, Advocate
...... for information and necessary action.

o

Registrar (Adm.) © |

[

)3)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EX

NOTIFICATION

No: )S?%;)U”T/W}Dated: bé/{ba/fwf”

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Tsewang Phuntsog Yogma
S/O Sangay Dorjey Yog ma
R/O Khampa Yogma Changspa, Leh.

vide Notification No. 152.dated 18.06.2019 has been declared as
Absolute/Final.

By Order - | ot I W

(Mohammad Yasin Beigh)
Registrar (Adm.)

1%?/—’ /73‘?)@/13(5%@: 06/05723*01/ ‘

Copy forwarded to the: -
1. Principal District and Sessions Judge, Leh
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government.Press, Jammu for publication in the next issue
of Government Gazette.
4. President, Dus"t*zuré[ Bar Association, Leh
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
: website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7.  Mr. Tsewang Phuntsog Yogma, Advocate

...... for information and necessary action.
Reglstrar (Adm




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU |

(Exerclsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)

* % ok

it

NOTIFICATION

NO: 196 g}ﬂ%”!(‘ba’fedi @C/fmzi} ke

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Arona Mumtaz
D/O Abdul Ahad Dar
R/O Ellahi Bagh, Govt. Housing Colony, Sector-7, Srinagar

-vide Notification No. 756 dated 19.09.2019 has been decléred as
Absolute/Final.

By Order | . \/ Mw/oﬁm\/)
(Mohammad Yasin Beigh)
Registrar (Adm.)

%,

No: ]??}i“ lg?((qu Lﬁlted: ' 66f°3//'%L,

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi. :
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4. - President, J&K High Bar Assoc;iation Srinagar '
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
' information and also keeping record of the same.
7. Ms. Arona Mumtaz , Advocate
. for information and necessary action.

Regjstrar (Adm.)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ok )

NOTIFICATION

Nofl?l#m!}@ Dated: o&/ﬁ;}/)ﬁf(

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Safia Jah :
D/O Ghulam Mohammad Mir
R/O Baghi Islam, Baramulla

vide Notification No. 151 dated 18.06.2019 has been declared as
Absolute/Final.

By Ord
y Lrder Oxb B W
(Mohamma Yasin Belch) -
- Registrar (Adm.)

No: 2”0—*1”'7/] KC/Y Dated: D@/ 05/ 2.02f ) c/3)
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramuila

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4. President, District Bar Association, Baramulla

5 CPC e-Courts High Court of J&K Jammu for uploadmg on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Ms. Safia Jan, Advocate

...... for information and necessary action.

[ gl

. N ,‘ N -
ﬂgistrar (Adm.) ¢O (D\ 1

6)3) >



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under.Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: €S g}”wf]@ Dated: Ogl[ﬁ%// Voo

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Shabir Ahmad Khan
S/O Gh. Hassan Khan
R/O Sharief —Abad, Tehsil & Distt. Budgam

vide Notification No. 149 ‘dated 18.06.2019 has been declared as
Absolute/Final.

By Ord | | v A
e

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: |96 ”'/QB/KG/LDﬁfed: Oé/b‘ 3/” 2]

Copy forwarded to the: -

1. F’rincipal District and Sessions Judge, Budgam
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, District Bar Association, Budgam
5 CPC e-Courts High Court of J&K Jammu for uploadlng on the ofﬂcnal
~ website.

Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.
7. Myr. Shabir Ahmad Khan, Advocate

...... for information and necessary action.

o

Registrar (Adm.)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k

NOTIFICATION
No: 184 '(;’fm! j@Dated: oDé/b}/ 202

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rasleen Kour
D/O Harbhajan Singh Rana
R/O H.No.245/1-A, Extension Trikuta Nagar, Jammu

vide Notification No. 1133 dated 10.01.2020 has been decléred as
Absolute/Final.

By Order - \\_/W\

(Mohammad Yasin Beigh)
Registrar (Adm )

_No |90 — 17’§[Rq/%ted 26/05/%?_/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4.~ President, District Bar Association, Jammu
5. CPCre-Courts High Court of J&K Jammu for uploading on the official
. website.
8. incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Rasleen Kour, Advocate
...... for information and necessary action.

el b 040(733/‘

Reglstrar (Adm.)

e




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: |£> ?{; Wi !RQ Dated: 05/0}}[201[
Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shivani Sharma
D/O Bansi Lal Sharma
R/O Butta Nagar (Paloura), Lane No 5, H.No.45, Jammu

vide Notification No. 1149 'dated 10.01.2020 has been declared as
Absolute/Final.

By Order _ \\/ s 0 oS >
v e A 0
(Mohammad Yasin Beigh)
Registrar (Adm )

No: l%o~l%7pc“tgated Dé/@ [202]

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Assocnatlon Jammu

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Ms. Shivani Sharma, Advocate

...... for information and necessary action.

' \/ G,btf)\/‘

Registrar (Adm.)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exerclsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

. NOTIFICATION

|2 ”)ﬁ)"”/ﬂbated: 06/0%,) 202

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Shazia Bashir
D/O Bashir Ahmad Bhat
R/O Panditpora, Bala, Tangmarg, Baramulla

vide Notlflca’uon No. 802 dated 20 09.2019 has been declared as
Absolute/Final.

. \
N\

(Mohammad Yasin Beigh)

| | Reglstlgv(Adm .)
No: [§92— 9‘?‘?{[2@/ Dated: 06 f07)/%lf

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for. publication in the next issue
of Government Gazette.
4. President, District Bar Association, Baramulla
B CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
~ information and also keepmg record of the same.
1. Ms. Shazia Bashir, Advocate
...... for information and necessary actlon

| S
Registrar (Adm.)

o




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
' * % %

NOTIFICATION

No:- |¢8 %ﬁ%ll/QQDated: OG[C}/’LW/

Provisional admission as ‘an Advocate, grahted under the

Advocates Act, 1961 in favour of:

Mr. Yogishever Raj Sharma
S/O Pt. Bal Mkund Sharma
R/O 743, Subash Nagar Rehari Colony, Jammu

vide Notification No. 166 dated 18.06.2019 has been declared as
Absolute/Final. '

By Order_v

L\ g

(Mohammad Yasin Beigh)
Registrar (Adm.)

o 8t |4 G _06/03 o

Copy forWarded_ to the: -

1. Principal District and Sessions Judge, Jammu
2., Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4. President, Bar Association jammu and Kashmir High court jammu.
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
_ website.
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. . Mr. Yogishever Raj Sharma, Advocate
...... for information and necessary action.

Al

~
— A Rgl
Registrar (Adm.) 0 b \

%



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar:Couiicil undér Section 58 of the Advocates Act, 1961)

No:

& oA ok

NOTIFICATION

3 c;‘é %n}f&i Dated: 0@//0 3},’209,/

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of;

Ms. Fiza Farooq Latoo

D/O Farooq Ahmad Latoo :

R/O Drabgam, Tehsil Rajpora, Distt. Pulwama.

A/P Gulshan Nagar,Lane 1, Sector-A, Nowgam Srinagar, Srinagar

vide Notlﬂcatlon No. 780 dated 19 09. 2019 has been declared as
Absolute/Final.

By Order | . bw"’ AR

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 2124 fl’%j@/%@\ted: 09/03//%11

Copy forwarded to the: -

1.
2.
3.

4,
5

o

Principal District and Sessions Judge, Pulwama

Secretary,

Bar Council of India, New Delhi.

Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

President,

District Bar Association, Pulwama

CPC e-Courts ngh Court of J&K Jammu for uploading on the official

website.

Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

. information and also keeping record of the same.

Ms. Fiza Farooq Latoo, Advocate

for information and necessary action.

k/w/&»

Reglstrar (Adm.)

Y.,




(S

HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Couneil under Section 58 of the Advocates Act, 1961)

% % X

NOTIEICATION

No: )L%/{}%u(}g‘-} Dated: 6’5%/}05/%”

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:
Mr. Imtiyaz Ahmad Sheikh,

S/O Gulam Rasool Sheikh,
R/O Khindi Mohalla, Dolipora, Villagam, Kupwara.

vide Notification No. 1673 dated 29.03.2019 has been declared as
Absolute/Final.

By Order k_/”" W
| (Mohammad Yasin Beigh)
Regmtr&a(;&dm J)

NO:Q%, - lwog/QqXZ)%ﬁd a&)l 6%//7/’2}

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue |

of Government Gazette.

4. President, District Bar Association, Kupwara

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

8. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7.  Mr. Imtiyaz Ahmad Sheikh, Advocate

......for information and necessary action.

: \_/ b AlRY
Reglstrar (Adm,.)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961}
SR

NOTIFICATION

No: 223 fj))_iWVJquated: D&/@/f%%l

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Towheeda Fayaz,
D/O Fayaz Ahmad Bhat,
R/O Masjied Mohalla, Uriche'rsoaPulwama.

vide Notification No. 1675 dated 29.03.2019 has been declared as
Absolute/Final.

By Order - . \\/10«» /bﬁﬁ/?

- (Mohammad Yasin Bewh}

_ Registr ag{iAdm.)
/
No: 237> ~240.0] quéalfga @9(/ 03, | 202 .

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama
2. Secretary, Bar Council of India, New Delhi. '
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette. .
4. President, District Bar Association, Pulwama
3. CPC e-Courts High Court of J&K Jammu for uploading on- the ofﬁc:a!
website.
6.  Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for .
information and also keeping record of the same
Ms. Towheeda Fayaz, Advocate
...... for information and necessary action.-

- L 0(;7 S

Registrar (Adm.)

N




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
# %k

NOTIFICATION

No: 2>\ }i %2\)£I%ated: O@/s 9)/ Yol \ | -

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Rubia Anwar
D/O Mohd Anwar Shah |
R/Q Latroo, Aishmuqam, Tehsil Pahalgam, Distt. Anantnag

vide Notification No. 733 dated 19.09.2019 has been declared as
Absolute/Final.

By Order | . \G/Ww‘/o/bﬁﬁ)
| (Mohammad Yasin Beigh)
Registrgi(;&dm.)

No: ')'57’] 2.5 8Y {QC(D/Zted 08 05)

Copy forwarded to the: -

1. Principal District and Sessions Judge, Anantnag

2. Secretary, Bar Council of India, New Delhi.

3.~ Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Anantnag

5 CPC e-Courts High Court of J&K Jammu for uploading on the Of‘flCla|
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Ms. Rubia Anwar, Advocate
...... for information and necessary action.

Regis%;ar (Adm.)
e




HIGH COURT OF.JAMMU AND KASHMIR AT JAMMU

(Exercxsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % ¥

NOTIFICATION

No: 2%;“}{)3”‘ KCDated: o%‘/}o%/%ﬂ

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Onisa Ismail
D/O Mohd Ismail
R/O Sheikh Dowd Colony, Lachmanpora, Batmaloo, Srinagar

vide Notification No. 1773 dated 30.03.2019 has been declared as
Absolute/Final.

By Order \\/, w“;b @\M

-
(Mohammad Yasin Beigh)
Registrar (Adm.)
No: 2364 ——l?ﬂé([kq L[aﬁd: 1)9(['03//101)
Copy forwarded to the: -
1. Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu fof publication in the next issue
of Government Gazette.

4. President, District Bar Association, Srinagar _

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7.  Ms. Onisa Ismail, Advocate

...... for information and necessary action.

/bﬁﬁ/\
Reglstrar (Adm. )




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok % ‘

NOTIFICATION

No: 219 ’c\fw/}{qDated: _&/[63}%2 |

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 i'n favour of:

Mr. Rajbir Singh

S/Q Inder Singh '

R/Q Thuroo (Dharmari), Mahore, Reasi , L
A/P Karan Nagar, 8-C, Jammu "

vide Notification No. 75 dated 17.06.2019 has been declared as
Absolute/Final.

By Order \ ~ A
(Mohdmmad Yasin Belgh}
Registrar (Adm.)
No: ZBM’"’ 2368 }R§ ngd: @@ / 03[ Do ’
U ] ]

Copy forwarded to the: -

1. “Principal District and Sessions Judge, ReaSI

2. ©  Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4.: - President, District Bar Assomatlon Reasi

5. ‘CPC e-Courts High Court of J&K Jammu for uploadlng on the Offl"ld!
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srlnagar for
information and also keeping record of the same. » :
Ms. Rajbir Singh, Advocate -
...... for information and necessary actlon, .

=~3

N
Regist ar (Adm) qu{ -



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
S

NOTIFICATION

No; 2'8‘%%1(/R%ated: D&}‘/O%f 02 |

Provisional admission as an Advbca‘te, granted under the

Advocates Act, 1961 in favo_ur of: |

Mr. Mohmad Ibrahim Dar
S/O Mohmmad Magbool Dar
R/O Humhama New Air Port Road, Tehsil & Distt. Budgam,

vide Notification No. 83 dated 17.06.2019 has been deélared as
Absolute/Final.

By Ordé y |
L\
' (Mohammad Yasin Beigh)

Registrar (Adm.)

No: 1353 ’lﬁ&!ﬂc’léﬁéd: &/@37/%” Q)‘»\/ ,_

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam
2. Secretary, Bar Council of india, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette. -

4, President, District Bar Association, Budgam

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. -

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Mohmad Ibrahim Dar, Advocate

...... for information and necessary action.

Registrar (Adm.)

Oy




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exerclsmg powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %

NOTIFICATION

No 21 Hl(wfl/fzc(Dated b&/fb%/%l}
Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Mahboob Ul Haq Hajam
S/O Abdul Karim Hajam
R/0O Dakama, Hajam Mohalla, Handwara, Distt. Kupwara

vide Nofification No. 711 dated 19.09. 2019 has been declared as
Absolute/Final.

By Order . . \\/ V\;;/,O/g‘aw
(Mohammad Yasin Beigh)
: Registrar (Adm.)

No: 25‘137—139 ted: D(9/°3 %L}

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publlcatlon in the next issue
of Government Gazette.

4, President, District Bar Association, Kupwara

5. CPC e-Courts High Court of J&K Jammu for uploadlng on the off:cnal
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
‘information and also keeping record of the same. '
7. Mr. Mahboob Ul Haq Hajam, Advocate
...... for information and necessary action.

Reglswdm.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
k K ¥

NOTIFICATION

No: & #%HJ@ Dated: Dg’{fo 3‘/]?/01 i

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Atul Dev Dutt
S/O Puran Chand
R/O Kharah P/O Akhnoor, Distt. Jammu

vide Notlflcatlon No. 1642 dated 28.03.2019 has been declared as
Absolute/Final.

-

. | (Mohammad Yasin Beigh)

Reglstr% dm.)]
RQM fo3) o
No: 231 Law ed: _0& o’% 200 | @i

Copy forwarded to the: - ,

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, J&K High Court Bar Association, Jammu

5.7~ CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeplng record of the same.

7. Mr. Atul Dev Dutt, Advocate -

e for information and necessary ac’uon ,

_ o
Reglsw )O/bﬂw

um_,\
<&/



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

NOTIFICATION

No: 21§ g]jf%%l}& Dated: 0&/03/%1 |

Provisional admission. as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Neha Charak
D/O Joginder Singh
R/O Pindi Charakan Kalan, Tehsil Arnia, Distt. Jammu

vide Notification No. 81 dated 17.06.2019 has been declared as
Absolute/Final.

By Order ‘ ww’ ok oV
(Mohamma Yasin Beigh)
ReglstrgﬁrqﬁAdm J) ﬁ
No: 15’3—1 ')—:53@) l;lated 08/03 /% 2] 6/3]’4
Copy forwarded to the: -
1. . Principal District and Sessions Judge, Jammu
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.

4, President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srmagar for
information and also keeping record of the same.

7. Ms. Neha Charak, Advocate

...... for information and necessary action.

K/ Xw

Reglstrar (Adm. )

Ly



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 38 of the Advocates Act, 1961)
L 3

" NOTIFICATION

R .
No: 2‘9;{3%{”/ [§(ated: 08{[@) Yo?) |

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Mr. Amzi Arthur John
S/O Anil John
R/O 97/6 EWS Colony Lower Roop Nagar Jammu

vide Notification No. 1637 dated 28.03.2019 has been declared as
Absolute/Final.

By Order 6 VA
(Moha muia Yasm Belgh)

Registrar (AdmL.)
No: 23] "22 lgzﬁq/’/gated: (5&2/03} 202 | " /éﬁbfﬂ/\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for pubhcatlon in the next issue

of Government Gazette.

4. President, J&K High Court Bar Association, Jammu

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website. ,

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7.  Mr. Amzi Arthur John, Advocate

...... for information and necessary action.

. 4
; oA~

ﬁégistwdm.) A




 HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
® ok ok

NOTIFICATION .

No: lB(ﬁ}f Wf-]KGDated: 63[0 %//')uﬁ

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Myr. Muzamil Nisar Dar
S/O Nisar Ahmad Dar
R/0O Village Ogmuna, Dar Mohalla, Kawarhama, Distt. Baramulla

vide Notification No. 1634 dated 12.03.2020 has been declared as
Absolute/Final.

By Order ! . "@EVM
' (Mohammzd Yasin Beigh)

Registgir/(Adm.)
L
No: 231> — 2-320 K ated O&/Oj/’}ol/ /:7;?;1

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Baramulla

5 CPC e-Courts High Court of J&K.Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Muzamil Nisar Dar, Advocate
...... .for information and necessary action. -

Regi Lr\ar(ﬁm.) B[oh
Y L

G:-]?.)fu\




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

No: 111%%~1\)&Eated: 08 /fb%/)%-l J

Provisional admission as an Advocate, granted under the

Advocates Act, 1981 in favour of: '

Mr. Rajinder Singh,

S/O Ghansham Singh,

R/O Kundhal Near Jawala Temple, Vill. Phagmulla, Pogal Paristan
Ukbheral, Ramban

A/P Excise Quarter No. 2, Behind Excise and Taxation Training
Insttute, Nagrota, Jammu.

vide Notification. No. 1760 dated 30.03.2019 has been declared as
Absolute/Final.

By Order . 5L 0| M
(Mohammad Yasin Beigh)

RegisE:l;(Adﬁn.)

No: 220§ - 13V> ]Qa lLated: 0@/09 (} 02| Zhm

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette. .

4. President, District Bar Association, Ramban

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Rajinder Singh, Advocate

...... for information and necessary action.

- o e
Registrar (Adm.) ~

A J&’fp




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

% % %k

NOTIFICATION

No: 21| c;?gm%é} Dated: 09’[{)3{,%1{

Provisional admission as an Advocate, granted under the

Advocates Act, 1961 in favour of:

Ms. Maleka Fayaz
D/O Fayaz Ahmad Mir :
R/O Drugjen, Dalgate, Tehsil Shehar-e-Khas, District Srinagar

vide Notification No. 89 dated 22.10.2020 has been declared as
Absolute/Final:

n
By Order b - % CDJ( 4l
(Mohammad Yasin Beigh)

| Registrar (Adm.) L
’
Y / 03/ %w/ i

No: 2297 — l?"’H/QC’}Dated 202 | 6>

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, J&K High Court Bar Association, Srinagar

5 CPC e-Courts ngh Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srlnagar for
information and also keeping record of the same.

7.  Ms. Maleka Fayaz, Advocate

...... for information and necessary action.

\__er 2B

Regls ar (Adm )

b,

6)3)*’




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

L

NOTIFICATION

{5 Dated: 1o/ » lwr

|

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

No: 22> g@ Dol
42

Myr. Mohd Saleem
S/0 Mohd Shafi
R/O Sidhar, Lekri, Tehsil & Distt. Ramban

vide Notification No. 1747 dated 18.03.2020 has been declared as
Absolute/Final.

-

1 R
By Order \ s f 513
y — - \\, o | W \( % }e
(Mohammad Yasm Behgh)
Regnstﬁir (Adm.)
B Jofs3 |22y

No: 2694 — 2701 [F 7D ated: 0]651%1'}
Copy forwarded to the: -
1. Principal District and Sessions Judge, Ramban
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4. President, J&K High Court Bar Association, Ramban
5.

CPC e-Courts ngh Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
Mr. Mohd Saleem, Advocate

...... for information and necessary action.

~

| Q\ Mh; vg o
Ty \‘\ . —"?W OLF{/)?>?
Regnsh‘ar (Adm.)

V)’l 1"




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ook

NOTIFICATION

No: _“LWL.?J%W\ )M Daied: Yo’/’w ()fw )

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Sana Imam
D/O Jan Muhammad Lankar
R/O Muminabad, Batmaloo, Srinagar

vide Notification No. 1754 dated 18.03.2020 has been declared as
Absolute/Final.

By Ord
y Order m\

(Mohan?mad Yasin Beigh)
Registrar (Adm.)

No: )8Y> — ')_gwj/ﬂq/%)ated: 70,,03 /'3/0 x|

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publloatlon in the next issue

of Government Gazette.

4, President, J&K High Court Bar Association, Srinagar

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srmagar for
information and also keeping record of the same.

7. Ms. Sana Imam, Advocate

...... for information and necessary action.

i\_ 1 JJ\;:’{(

Reglstrar (Adm.)

%

/—16"-/" /’/ 0(‘)‘

,

</) D”{

)

\' o 3} >



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
EE

NOTIFICATION

No: 247 £ 01 /@ Dated: ?ojo 3/%1[_
] [ 1

Provisional admission as an Advocate, granted undéer the
Advocates Act, 1961 in favour of:

Ms. Tahshumah Shafi
D/0O Mohd Shafi Dar,
R/0 Rahmoo, Rajpora, Pulwama

vide Notification No. 1690 dated 30.03.2019 has been declared as
Absolute/Final.

By Order R o
e\ e
(Mohammad Yasin Beigh)
Registr%f}Adm.) [
. *(La :
"y - e
No: 2892 —2e89 [}/{CI Dated: ZD/ O?){)LOQJ © Tl
Copy forwarded to the: -
1. Principal District and Sessions Judge, Pulwama
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4. President, District Bar Association, Pulwama
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for °
information and also keeping record of the same.
7. Ms. Tahshumah Shafi,” Advocate
...... for information and necessary action.

! S
— L _Aw%fgg..,gag\ Y
Registrar (Adm.)

n

ﬁ%}?’)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
& sk ok

NOTIFICATION

No:c?fy’i/.j[ﬁwﬂ%//?& Dated: /2%63/&2//

Provisional admission as an Advocate, granted unvder the
Advocates Act, 1961 in favour of:

Ms. Samee Ul Islam
D/O Mohammad Altaf,
R/O Alamdar Colony, Charar-I-Sharief, Budgam.

vide Notification No. 801 dated 20.09.2019 has been declared as
Absolute/Final.

By Order — \ /ON"‘ . OL\\[D‘
(Mohammad Yasin Beigh)

ReglstgzﬁAg;p
No: 36/2"/?//\767/LP Dated: (B':P/h};/ ',29,07// /0 \Q%

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam

2. 'Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4, President, District Court Bar Association, Budgam

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Ms. Samee Ul Islam, Advocate

...... for information and necessary action.

eI - \_// it (deq’i
Reglstrar (;{-/)Q)
)




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Scction 58 of the Advocates Act, 1961)

R

NOTIFICATION

No: 277 &/ 24/ Dated: 17 Je3) 2 2

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Irshad Ahmad Dar
S/0 Ghulam Qadir Dar
R/O Kachwa Muqgam, Lone Mohalla, Distt. Baramulla.

vide Notification No. 794 dated19.09.2019 has been declared as
Absolute/Final.

By Order - ‘J\W/ PN O(,__I\({';, V- i
(Mohammad Yasin Beigh)
Registrar (Admj)

’ ? VM 6 '
or 3652 STJRLE s 1 H/53) 2 AC
Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette,

4, President, Distict Bar Association, Baramulla

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Irshad Ahmad Dar, Advocate
...... for information and necessary action.

(C e 0%
. Pt )Q\aD \>
Reglstsrar' (Adm.) [] -

: Ao

o B




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
ook ok

NOTIFICATION

No:%&%//;&:?/%?% Dated: /?/@3?@2/

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Mr. Prince Salheen Manzoor
S/0 Manzoor Ahmad Bhat
R/O Bugam Batpora, Tehsil Chadoora, Distt. Budgam

vide Notification No. 724 dated 19.09.2019 has been declared as
Absolute/Final.

By Order | e A
y P i{\ .//’ ‘&\ “)\\\'/\
(Mohammad Yasin Belgh)
Reglstrar (Ad

No: ’5969—7/1/7207/” Dated: ('7‘10}/42009/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4.  President, District Court Bar Association, Budgam

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7. Mr. Prince Salheen Manzoor, Advocate
...... for information and necessary action.

\ o
e\l o
Reglstr\éﬁf (Adpm,) C }\

L B




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

%

NOTIFICATION

0:.])¢ cjff, %M/MDated: 66/&/@0/
;T /]
Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Preetika Thakur,
D/O Surjeet Singh Bali,

R/O Viil. Alinbass Pogal Paritan Ukhral, Ramban, A/P H.No. 63 Sec-A,
Pamposh Colony, Jammu.

vide Notification No. 1674 dated 29.03.2019 has been declared as
Absolute/Final.

. \ S T

i)

By Order . \ P C){kﬂ)‘ 1
(Moh‘lmmad Yasin Beigh)

. Registrar (A ﬁ ’DQ
No: 1§03 — 1&b /QQ/ ated: 36/59)/%2) \;\/\/ OA’;\A

Copy forwarded to the: -

1. Principal District and Sessions Judge, Ramban

2. Secretary, Bar Council of India, New Delhi.-

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Ramban

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.

7. Ms. Preetika Thakur, Advocate
...... for information and necessary action.




HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

NOTIFICATION

191 faj) ) (J kS Dated: oé/o 3/'/%9,;

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Sneha Slathia

D/O Sahdev Singh Slathia

R/O Mandi Garh, Gurah Slathia Rakh Barothian, Teh. & Distt.Samba
A/P H.No.723 behind Shiva Public High School Main Road, Digiana
near Digiana Pulli, Jammu

vide Notification No. 1720 dated 30.03.2019 has been declared as
Absolute/Final.

L i)

By Order P - m/ n)/\
(Mohammad Yasin Bel h)

Reglstraq\(:&/dm )

No: [§>1 — ng(—l/ﬂ(ijtgated: 667/0)?’// w2 ) |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Samba

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue

of Government Gazette.
4, President, District Bar Association, Samba
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Ms. Sneha Slathia, Advocate

...... for information and necessary action.

o

) \ \p‘-" ;}“ ? |

RegistraK\(Ad .
@W%



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)

3

NOTIFICATION

179 gf)m/eqoated; UFITYoAY

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of: .

Mr. Ankit Sadh
S/O Mohinder Nath Sadh
R/O W.No. 5, Near Ramllela Ground, Basohli, Kathua.

vide Notification No. 1636 dated 28.03.2019 has been declared as
Absolute/Final.

By Order //\cD 3/

-
(Mohammad Yasin Bejgh)
Registrar (Adm (;l\

No:[gﬂ";glg}/ﬂq/(fgted: Pé/@’w D02/ @

Copy forwarded to the: -
1. Principal District and Sessions Judge, Kathua
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.
4, President, District Bar Association, Kathua
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Ankit Sadh, Advocate
...... for information and necessary action.
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
qo%e gk

NOTIFICATION

No: [£€ ‘j’/ﬁm‘j&a Dated: 06/6 %/"M)?

Provisional admission as an Advocate, granted under the
Advocates Act, 1961 in favour of:

Ms. Ranju Kumari
D/O Charanjeet Singh
R/O Dron Kirani, Thatari, Doda

vide Notification No. 1704 dated 30.03.2019 has been declared as
Absolute/Final.
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By Order ”)/\
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(Mohammad Yasin Beigh)
Registrar; (Adm S

No: ?6‘78' — ¢ !p\q } ul?)ated: {66/0 3/’24’3— |

Copy forwarded to the: -

1. Principal District and Sessions Judge, Bhaderwah

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Bhaderwah

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
Ms. Ranju Kumari, Advocate
...... for information and necessary action.

~

. -
Reglstral (Adm




